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The '-Aplslli'cant-é“'-;‘are working és_,
Divisional Accountant on _deputat’ion , hasis
under the_ administrative control of A.G
(A&E), Méghalaya etc and they are posted ir
different divisions at different placeé. The
AG. (AE), Meghalaya, AP. etc. was
requested to transfer the cadre of Divisional
Accountant to the State of Arunacha'l"PrédgsB'.
Their depﬁtation period was ex:tended:'as per
orders of this Tribunal. The Cormnissiom—:-}i‘:of
Finance, Govt. of A.P. req'q_e/steﬂ/; the
No.2 the

Divisional Accounts on deputatior - basis to-

Respondent to  allow serving

bar
continue. On 28.3.2005, 31 Divisional
Accountants were granted “ext‘érié;(;n’ of

deputation  period inclludizg{the preseid
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. Applicants. On 15’.'}.2005 Respondent No.2

was requested to. reconsider its decision on

repatrlatlon of the deputatlomsts A scheme ‘

~ was subrmtted before the Respondent No.2 by

W P

/\/5717&, X 07’026“( Sed o
@/qfec“ﬁm/z Sy M/W/m?,-
%O K-~ 14t 9 % ’a’-e,}e/‘
A/ D fosf

5 % 2560 54°

g@% Do -

Dk g/é o7 -
NW

ow Tesp.
M"\

(0 NeW MS@W}J
(b\l\ Rs'ﬂ\xbv L‘%‘S-/
G MPOMW‘/‘&
't,.b,o\pc MW"‘/{'

» et
. 0
oF Lj" OQM/(;Z’)&»WJ

3 _ [bb/

L R= 4,5, 1.

Sesynresf
0.5 4,3

N ! &
salary to the Applicants -
ot 4w e e »

torders_ of this Tribunal whlch was upheld by

RS o —

the Govt. of A.P. for takmg over the

. .admivnistfative.coritrol of Aecouhts set up from

: the

Respondent No.2. Respondent No.2

. infefmed that C&AG has framed a draft

scheme regarding proposed transfer of D.A.s

" and the same was forwarded to the State®of

A.P. for its comments. While\so, the impugned
order dated 5.4.2007 has been 'passed
directing recovery of the alleged excess
due to alleged
overstay on deputation \which is "«‘Shallenged in |
this O.A. I

Heard Mr.M. Chancfa, 1earned counsel for
the Apphcants He subrm.,ted ‘that as pel;
the Hc)\n:bte High Court the deputation period
of the \Applicants was exteaded and the
Respondents are now attempting te recover
the alleged excess payment made during that
period also: Mr G.Baishya, learned Sr.C.G.S.C.
representing the respondents submitted that

notice should be issued to the Respondents.

Issue notice to the Respondents. Post

~ the case on 12.07.2007. However, I direct the

Respondents to maintain status quo in so far

as the Applicants are coneerned till the next

date.

Vice-Chairman

L]
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12.7.07. | Counsel for the respondents wanted time _
: to fild written statement. Let it be done Post the ;
. |
n ' . mattér on 21;8.07. Interim order shall continue. i
Vice-Chairman

o y 121.8.07 ¢ Six weeks time allowed to file written
T ’ g @ K
o mot ol 1 seement |
Ny : ' . Post on 8.10.2007 for order,
%, “ b . Interim order shall continue.
i ‘; § i
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| ﬁ?} - ' 08.10.2007 . It is stated by Mr.G.Baishya, learnéd Senior -
‘ ' Standing Counsel appearing for the Central
: Government that steps shall be taken by the next
date for proper representation by the Respondents.
| 'Mr.G.Baishya, learned Sr. Standing Counsel
' : appearing for the Central Government, undertakes
to enter appearance in this case. He files written

statement after serving a copy on the counsel for the

Applicant, who seeks more time to file rejoinder.

N\
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Mr.L.Tenzin, leammed Standing Counsel
appearing for the State of Arunachal Pradesh has

not filed Written Statement in this Case. However,

' tﬁe{,letter dated 06.07.2007, Director of Accounts &
Iréasuries, Gowt. of Arunachal  Pradesh,
- Naharlagun, to the Deputy Registrar of this

‘I'ribunal reads as under:- . \ -

“lL. It is .a fact that the Govt. of
Arunachal Pradesh has already decided to
take over the cadre of the, Divisional
Accountant from the administrative’ control
of the Accountant (m\eral‘ (A&E)
Meghalaya etc. Shillong. But the cadre ‘with

- jts establishment related matters etc. chavé, - i

not been taken over by th Gowt. of A.P as
yet from the AG (A&F) Meghalaya etc.
Shillong due to the necessity of completing
some formalities at the State Govt.. level.

2. ‘The entire estabhshment matters of
the cadre of the Dmsmnal Accolmtant s
still dealt by the’ AG (AKE) Meghalava etc
Shlllong as deem fit by hxm

3. burther the nnpugned order of dated -
5.4.07 is also an order issued by the A. G.
(A&E), Meghalaya etc. Shillong,

4. Inview of abowe, it is seen that it is
stil not within' the purview of the
Commissioner (Finance) (Respondent No.4)
or the Director of Accounts & ‘I'reasuries
(Respondent No.8&9 of this Gowt. to offer
their comments of views in above case at
this stage.

5. ‘I'herefore, this is to request you
kindly not to implicate or make the
Commissioner- (Finance) or the Director of
Accounts & ‘Ireasuries of this Gowvt. as

respondents.’

‘the Applicant and the Respondents should
take note of this statement of the Government of
Arunachal Pradesh
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; ‘ Contd
| - - 08.10.2007 o S
. . Mr. L.Tenzin prays for time t0.file Written
e‘5 :f Th T _ Statement. |
| Call this matter on 15.11.07.
oX Send Copies of this order to the Applicant &
A\ Respondents and free copies of this order be also
handed over to the Counsel appearing for both the
parties.
Interim Order dated 25.5.07 'shail continue
till the next date.

m (Monoranjan Mahanty)

(Member (A) Vice-Chairman

15.11.2007 Mr.G.Baishya, leamed Sr. Standing
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counsel, undertakes to file his appearance
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memo for the Respondent Gowvt. of indiain

“course of the day. He files written

statement for the Govt. of lndiofcffer ‘

serving a copy thereof on Mr.M.Chanda,
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learned counsel for the Applicdnf; who

intends to file a rejoinder. He may do so by

WS Skl 14.12.2007.
-l ' 2 Call this matter on 14.12.2007
%— expecting rejoinder from the Applicant.
/ '
/L/ /- 0} Interim order to continue to remain
M £. /722 in force till the next date.
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14.12.2007 In this case, written statement hC_JS‘

already been filed.

kM . Subject to question of laws to be
;9%;19 ' : : examined at the final hearing, this case is
I312:0F S . admitted. Learned Cpgnsel for the

Respondents took notice of thre ‘admission
of the case on behadf of dll the

Respondents.

Call this matter for hearing on
06.02.2008. Rejoinder, if any, be filed by
25.01.2008. |
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o ' disposal of the case. g o
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Interim order, shall remain in force il

{Gautam Ray) - (M.R.Mohanty)-
| | ’ ’ ' - Member (A) Vice-Chairpran
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| 02.04.2008 Heard Mr.M.Chanda, learned ¢olnsel
| ‘ appearing fot-the Applicants; Mr.G.Baishya,
‘ learned $r. Standing Counsel appearing for the
1‘; ;l Union of India and Mr.L.Tenzin, learned Govt.
Advocate for the Arundchal Pradesh.
L | Hearing cor‘rc’j@é{éd. Judgment s
o reserved. - ~ e
‘F ‘ % | e
r‘ i \
- (Knushiram] - (MR FroRanty)
o Member (A) Vice-Chairman |
- Job/ - ,
= 11.04.2008 Judgment pronounced in open Court, -
P l recorded in separate sheets.: |
S The O.A. is disposed of in terms of the s
‘l i order. | s |
1L ¢. 08 W o W ~
Cilisy o e - . |
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Heard Mr M. Chanda, lea¥.ed
Counsel appearing for the Applicants;
Mr G. Baishya, leéarned Sr. Standing
Counsel appearirig for the Union of
India and Mr 1. Tenzin, learned
Arunachal

Government  Advocate,

Pradesh, in part. |

Call this matter on 02.04.2008,
when the Accountant General (A&E),
Pradesh,
at Shiliong, shoulid

person

Arunachal Meghalaya,
Mizoram etc.
appear in alongwith his
officers to assist the Court for
eﬁ?ei:h‘ve adjudicaﬁon of the matter.
He ' should come with all details
to !:he

continuance of thé posts of Divisional

relating genesr; and
Accountants in various Engineering
Divisions of State Governments He
should also come with up- to-date
instructions in the matter relating to
finalisation of the Scheme for handing
over the posts/staff of Divisional
Accountants to the State Government/
Arunachal Pradesh.

Mr G. Baishya and Mr M.U.
Ahmed should ensure the personal
appearance of | the
General (A&E), Arunachal Pradesh,
Meghalaya, Mizorz%m etc. at Shillong
on the date fixed/02.04.2008.

Accountant

Call this matter on 02.04.2008

for further hearing.

Send copies of this order to the
Respondents and free copies of this
order be handed over to the learned
Counsel for the parties.

Og/hushlram)

Member {A)

{M.R. Mohanty)
Vice-Chairman
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Original Apphcatlon Nos. 112 130, 134, 143
144, 159 & 182 of 2007

i

1.

0.A. 11212007

'Shri Pradip Kumar Paul

S/o Late Paresh Chandra Paul
Divisional Accountant

Olo The Executive Engineer
Resource Division
Panchamukh. P.O: Agartala
West Tripura-799 003.

By Advocates Mr.M Chanda, Mr S Nath & Mrs.UDutta

2.

\"s.
Umon of India

110 Bahadur Shah Zafar Marg
New Delhi.

The Accountant. General (A&E)
Arunachal Pradesh, Meghalaya, Mlzoram eir s

Shlllong 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.

L The Commissioner, Finance Department

| Government of Arunachal Pradesh
Itanagar.

The Commissioner, PWD
Govt. of Tripura
Agartala — 799 001.

The Chief Engineer, 1& FCD

Government of Arunachal Pradesh

Date of Order: Fhls, the ﬂtd‘-"g—f Af"’”/ 2008

HANTY, VICE- CH.A]RMAN .
INISTRATIVE MEMBER |

i
\"'
4
1

i
R

Through the Comptroller & Audltor General of Incha‘

Itana% ; A
: L.

Applicant in O.A.112/2007

A

¢ e il . i
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7 The Chief Engineer

8. The Chief Engineer

o

PWD (Water Resource) o
Government of Tripura z
Agartala — 799 001.

PWD (R&B) ,
Agartala, Tripura-799 001.

9. The Executive Engineer | : T

Resource Division
Panchamukh, P.O: Agartala
West Tripura — 799 003.

10. The Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh. .
Naharlagun-791110. S IS

' ' Respondents in O.A. 12212007

e M U.Ahmed, Addl, C.G.S.C. for the Union of India & Mr.L Tenzin,

Govt. Advocate for the Arunachal Pradesh.

0.A.130/2007

1. Sri Tashi Namgey

Divisional Accountant

Olo the Executive Engmeer
PWD. Seppa. Arunachal Pradesh.

Shri R.K.Deb

Divisional Accountant

Olo the Executive Engineer
1&FCD, Tezu. Arunachal Pradesh

3. Sri S.K.Dam
Divisional Accountant .
Olo the Executive Engineer
Seppa Electrical Division
Arunachal Pradesh.

4. Tushar Kanti Baruah

Divisional Accountant
Olo the Executive Engineer - '
R.W.D.. Khonsa. Arunachal Pradesh. -

5. Sri Dilip Kumar Dey
Divisional Accountant
Olo the Executive Engineer .
PWD. Boleng, Arunachal Pradesh.
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Ski Bimal Biswas
V...
Divisional Accountant
Olo the Executive Engineer
R{.W D.. Tezu. Arunachal Pradesh.
S;[ri Debobrata Roy
]ff)ivisional Accountant
Q/o the Executive Engineer o
IR FC Division. Roing, Arunachal Pradesh.

t

Sri Pradip Paul

Divisional Accountant

/o the Executive Engineer
Resource Division, Agartala
West Tripura — 799 003.

Applicants in O.A.130/2007

(All the Applic@ts are working on dep'utaﬁon basis

édm,inist.rative control of AG (ARE), Meghalaya,
Pradesh. Tripura, Manipur ete. (Respondent No.2). -

By Adt\focates S/Shri M.Chanda, S.Nath & U.Dutta.

6.

Ws.
Union of India

10 Bahadur Shah Zafar Marg
New Delhi.

The Accountant General (A&E)

Arunachal Pradesh, Meghalaya, Mizoram etc.

® Mhillong — 793 003.

;The State of Arunachal Pradesh

presented by the Secretary to the

/Government of Arunachal Pradesh

Department of Power, Itanagar.

The Commissioner, Finance Department

‘Government of Arunachal Pradesh
Jtanagar.

The Chief Engineer. Public Works Department

‘Government of Arunachal Pradesh

Itanagar.

The Chief Engineer, Rural Works Depai‘tment ,
Governmment of Arunachal Pradesh

Through the Comptroller & Auditor General of India |

ﬁndex ‘the
Arunachal .

[}%

3 e *‘J'Q—\q ol >4 ¢ gl |i’ .
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Itanagar.

The Chief Engineer, [&FCD
Government of Arunachal Pradesh.
Itanagar.

The Chief Engineer
PWD (Water Resource)
Government of Tripura
Agartala — 799 001.

The Director of Accounts & Treasuries I RS A
Government of Arunachal Pradesh . S

Naharlagun — 791 110. :
Respondents in O.A. 130/2007.

Mr.G.Baishya, Sr. C.G.S.C. for the Union of India and Mr. LTenzm
Govt. Advocate for the Arunachal Pradesh.

0.A.134/2007

1.

Sri Takong Taboh

Son of Late Tapong Taboh
Divisional Accountant

Olo of the Executive Engineer '
Public Health Engineering Division

Divisional Accountant : .
Olo of the Electrical Division under T T
The Executive Engineer C e T e
Department of Power, Bomdila,

Dist. West Kameng,

Arunachal Pradesh. T
Applicants in 0.A.134/2007

(All the Applicants are workmg on deputation basis - under the
administrative control of A.G.(A&E), Meghalaya, Anmachai

o

Pradesh. Tripura, Manipur etc. (Respondent No. 2) S

4\

Yingkiong, Dist: Upper Siang . . 7
Arunachal Pradesh. A S

2.\ Shri Radhesyam Das S A SRR
Son of Late Ramesh Ch. Das - DT A -
Divisional Accountant I
Olo of the Executive Engineer R AP o
R.W .Division, Pasighat R G e
Dist: East Siang B TR I
“Arunachal Pradesh. : SRR v Lo \

b, i

Sri Vijaya Kumaran Nair e
Son of Sri Govindan Nair s v




By Advocates S/Shri S Sarma, UK Goswami, HE Das & BDevi.
. o -

1.  Union of India " . N

' Through the Comptroller & Auditor Gerieral of India -
10 Bahadur Shah Zafar Marg : |
New Delhi. 1 B

9. The Accountant General (A&E) | o e
' Arunachal Pradesh. Meghalaya, Mizoram etc. L
Shillong- 793 003. ‘

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
De;artment of Power, Itanagar.

4 The Commissioner, Finance Department
Government of Arunachal Pradesh
Jtanagar.

5.  The Chief Engineer, Public Health Engineering Department
Government of Arunachal Pradesh, Itanagar. :

6.  The Chief Engineer
Rural Works Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer -
Power Department

\ Govt. of Arunachal Pradesh
Itanagar.

The Director of Accounts & Treasuries -
Govt. of Arunachal Pradesh.
Naharlagun — 791 110.

9. The Union of India . o
represented by the Secretary to the Govt. of India -
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training R

New Delhi. " o
Respondents in 0.A.134/2007

Mr.G.Baishya, Sr.C.G.S.C. for the Union of India & Mz L. Tenzin, Govt.
Advocaté for the State of Arunachal Pradesh. "<

-t -
.
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0.A.143/2007 i

1. Sri M.V Krtithikeyan Nair
Divisional Accountant | BRI
Olo the Executive Engineer o
PWD Division, Kalaktang
Arunachal Pradesh.

Applicant in 0.4.143/2007

‘ e
By Advocates S/Shri UK Nair, B.Sarma, A.Chetry & B‘Cba;ldaﬁbi'tY'.
‘ . ! "' .l§ i

]
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1.  Union of India ‘ :
Through the Comptroller & Auditor General of India“
10 Bahadur Shah Zafar Marg ' ‘ S
New Delhi. o _ '

The Accountant General C‘X&E) .
Arunachal Pradesh, Meghalaya, Mizoram ete.

Shillong- 793 003.

1o

3. The State of Arunachal Pradesh ' 1 ORI
Represented by the Secretary to the .- .
Government of Arunachal Pradesh i L
Department of Power, Itanagar. = " | ST
The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer
Public Works Department
Government of Arunachal Pradesh .

Itanagar.

6.  The Executive Engineer

PWD Division, Kalaktang o . * E

Arunachal Pradesh.

_N]

The Director of Accounts & Treasuries .
Government of Arunachal Pradesh

Naharlagun — 791 110. ' ST
Respondents in O.A.143/2007

Me.M U.Ahmed, Addl.C.G.S.C. for the Union of India & Mr L. Tenzin,

Govt. Advocate for the State of Arunachal Pradesh. S
; R
. . ¢k i '

¥




0.A.144/2007

1.  SriR.Pratapan _
Divisional Accountant L e
Olo the Executive Engineer (Civil) SRR
Ziro, Civil Division, Department of Hydro Power

Arunachal Pradesh.
Apphcant in O A. 144!2007

By Advocates S/Shri U.K.Nair, B.Sarma, A.Chetry & B.Ch@krabprty..
Vs, | SR

i

1. Umon of India
Through the Comptroller & Auditor General of Ind1a
10 Bahadur Shah Zafar Marg’ -
Ne&v Delhi.
L
Thé Accountant General (A&E)
Anhnachal Pradesh, Meghalaya, Mizoram etc. L
Shlllong 793 003. o ' .

)

3. Thi State of Arunachal Pradesh
Represented by the Secretary to the
Gmlrernment of Arunachal Pradesh : .
DeITart.ment of Power, Itanagar. : L N

4. The Commissioner, Finance Department
Government of Arunachal Pradesh

Itaqagar. .

The Chief Engineer

Public Works Department

Government of Arunachal Pradesh

Itanagar

The|E\ecut1ve Engineer, Ziro _ ‘ Lo
‘Civil Division, Department of Hydro Power ; o
Arunachal Pradesh.

7. The Director of Accounts & Treasuries =
Government of Arunachal Pradesh

Naharlagun — 791 110. ' R
’ Respondents in O A. 144/2007

Mr.G.Baishya, Sr.C.G.S.C. for the Union of ]ndm & Mr.L.Tenzin, Govt
Advocate for the State of Arunachal Pradesh P =

|




0.A.159/2007

2 R

1. Sri Santanu Ghosh
Son of I Ghosh
Divisional Accountant
Olo of the Executive Engineer
R.W Division, Yingkiong

Yingkiong, Dist: Upper Siang L v t . -
Arunachal Pradesh. e gl
. ... Applicantin 0:A.159/2007

o] et 4
RN

(Applicant is working on deputation basis* undert.he .
administrative control of A.G.(A&E), Meghalaya,. Arunafchal

Pradesh, Tripura, Manipur ete. (Respondex}t No.2): . .

By Advocates S/Shri § Sarma, U K Goswami, HKDss & MrsDDevi, -

St .
B AT AU
3 R f v

L Union of India . - T '3‘ . { -
Through the Comptroller & Auditor General of India™. " . . b
10 Bahadur Shah Zafar Marg ATl

New Delhi.
9. The Accountant General (AGE)
Arunachal Pradesh, Meghalaya. Mizoram ete. '- ' A
Shillong- 793 003. _ , :
The State of Arunachal Pradesh 3

Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.

S S

The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5.  The Chief Engineer, Rural Works Department
Government of Arunachal Pradesh
Itanagar.

6.  The Executive Engineer
R.W.Division. Yingkiong
Yingkiong. Dist: Upper Siang
Arunachal Pradesh.

_-]

The Director of Accounts & Treasuries

Government of Arunachal Pradesh

Naharlagun — 791 110.
N

L] "‘




The Union of India

Minjstry of Personne

Represented by the Secretary
to the Government of India

1, Public Grievance & Pensions

Department of Personnel and Training

New Delhi.

Respondents in OA 159/2007

1
S

Mrs.M.Das, Addl. C.G.S.C. for the Union of India and Mr .L.Tenzin,

* learned Govt. Advocate for

0.A.182/2007

the State of Arunachal Pradesh; Py

1. Sri Malay Bhusan Dey
Divisional Accountant
Olo the Executive Engineer
1&FC Department, Tawang
Tawang, Arunachal Pradesh.

&

Shri Nikhil Ranjan Nath

Divisional Accountant
Olo the Executive Engineer

P.H.E., Tawang

Tawang, Arunachal Pradesh.

3. Sri Upendra Chandra Debnath
Divisional Accountant
Olo the Executive Engineer

R.W.D. Tawang

Tawang, Arunachal Pradesh.

Vs.

Union of India

New Delhi.

2.

Applicants in,0.A.182/2007

Through the Comptroller & Auditor Gen eral of India
10 Bahadur Shah Zafar Marg _ _

The Accountant General (A&E)

Arunachal Pradesh, Meghalaya, Mizoram ete.

Shillong — 793 003.

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.”

(=
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4 The Commissioner, Finance Department '
Government of Arunachal Pradesh : o

Itanagar.

5. The Chief Engineer
Public Health Engineering Depmt;ment
Governmient of Arunachal Pradesh

Itanagar.

6.  The Chief Engineer
Rural Works Department L
Government of Arunachal Pradesh g v ‘
Itanagar. : Co

7. The Chief Engineer, I&FCD
Government of Arunachal Pradesh

Itanagar.

8. The Director of Accounts & Treasuries
Government of Arunachal Pradesh
Naharlagun — 791 110.

Mr.G.Baishya, Sr.C.G.S.C. for the Union of India & M.r LTenzm, Govt
Advocate for the State of Arunachal Pradesh. - ;

ORDER

ORANJAN MOHANTY, (V.C)

4

Heard the learned counsels appearing for the parties of the

ove cases one after the other and all the cases are belng d.lsposed of

by this common order. = -

2. Rule 3 of the Rules framed under Article 148 of -the

Constitution of India (relating to recruitment of - ‘DiVisional

Accountants) called “The Indian Audit and Acoounts Department.

[Divisional Accountants] Recruitment Rules, 1988 reads as under

«3 Method of recruitment, age limit, quahﬁcatlons ebc The
method of recruitment, age limit, qualifications and other
matters relating to the said post shall be as speaﬁed in oohmms

5 to 14 of the said Schedule.” o - ’

T
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Note:1 The direct recruits will be selected on t.hef basis i of an .
entrance examination conducted by an authority specified by-the:
Comptroller and Auditor General of India. During the. period of

probation, they should qualify in ‘the prescribed Departinental ;.

Examination. !

-~

Note.2:Vacancies caused by the incumbent being away on transfer on

-

on transfer on deputation from- P,

(] Accountants [Rs. 1200-2040] and ~ Senior Accountants.
[Rs. 1400-2600] [belonging to the Accounts and Entitlement
Oifﬁoe in whose jurisdiction the vacancies have arisen] who
have passed the Departmental Examination for

Accountants and have b years regular service as

Accountant/Senior Accountant including 2 years experience |

" .
in Works Section
or

] State Public Works Clerks holding posts equivalent to or
comparable with that of Accountant/Senior Accountant on
_a'regular basis for D years including 2 years experience in
Public Works Accounts. -

Note:3.The period of deputation including the periéd of

deputation in another ex-cadre post held immediately preceding

this appointment in the same or ‘some other
organization/Department of the Central Government shall
ordinarily not exceed 3 vears. S .

.4
o

SR 3
In exercise of the powers %0 recruit Divisional Acoomltant).s
0 ansfer/deputation basis, the Applicants of these cases (who are
permanent employee of the State Govermment of Arunachal Pradesh)

were appointed as “Divisional Accountants’ and posted in different

Engineering Divisions of the State Government of Arunachal P.radesh,
being posted as such by the Accountant General. One of them

{(Applicant of_ 0.ANo. 112/2007), of course, Was posted in the State of

deputation or long illness or study leave or under . other -
circumstances for a duration of one year or moiré may be filled -+




1. While the Applicants are oontmumg as' Dw1$1‘onal

Accountants, on deputation basis, the State Gowernment of Arunachal
Pradesh resolved to take over the entire D1v151onal Aooountant etc

.Xl

posts from the conu:ol of the Govermnent of Indla (Acoountant_
General/CAG) and, accordingly, proposals were placed before the

‘.j-af ,w«'

Central Government Organization.

5. " In the said proposal it has been proposed that, u'pon'taking
over the posts of Divisional Accountant etc., the incumbents of those

Divisional Accountant posts (who are continuing on deputation basis)

would face a test (to be conducted by the State Government of,

Arunachal Pradesh) to be finally absorbed and such of them, who would

not qualify despite three chances, would not be absorbed/retained in

the posts of

The entire proposal, having been examined by’ the Central
overnment Organisation, counter proposals were glven by them (the

Central Government Or -ganisation) and, as it appears, the proposal and

counter proposal are still at a not final stage. It appears, further, before

giving a final touch in the matter, the Government .of India

Organisation has sought options from. the members off_,_regular

Divisional'Acoountants Cadre.

7. Since the posts of Divisional Accountants are born in the
ostablishment of the State Govermnent (although recrmt.ment

appointment, posting and control are ivit;h the Acooum,ant.

Divisional Accountants and would be repatriated back to™

o

P ot ot paros
; poroel

N 1
o st e

3 i "._;7'

e a s
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A

General/CAG/Govt. of India), at one pomt of tune the State

Gov ernment of \xunachal Pradesh ra.lsed ob;ec‘uon relatmg
recruitment (of Divisional Accountants) by the Central Government

Orgamsatlon and as it appears, in the sa1d premlses there has not

", ’

been any recruitment (direct or deputatxon) of Dmsxonal Acoountants

-~ ’ . ?, KR

for the posts (about 61 in number) lymg vacant m the Sbat)e of

SRR '

Arunacl}al Pradesh.
|
8. !1 At the above juncture, the Applicants Who are oolit:iaiﬁing

as Dl\rlsl‘onal Accountants beyond the 3 years of thezr deputatlon, were
asked nbt to get their deputatlon a,]]owanoes/hxgher pay meant for .
Dlvmonal Accountants. Hence, these Omgmal Apphcatlons have been |

_ﬁled under Section 19 of the Adlmmstratlve 'I‘nbunals Act 1985

F{L. o :

Before hand attempt to repatriate the - Apphcants from thelr =

deputatlén had to be abandoned awaiting the views and counter views -

|
of both Central Government & State Govermnent pertammg to takmg ‘

o

| »
over of Divisional Accountants etc. posts by the State ‘Governmen't' of ~

their deputatlon period, of course, in extra ordmary clrcumstanoes As
it appearg the Central Government Organisation, whﬂe awaltmg the
question of finality of the point of taking over of D1v1510nal Acoountant

Cadre byl the State Government, did not recruit/abandoned the

recruitment of Divisional Accountants; as'a result of which dbout 61
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»

posts of D1\1510ual Accountant etc. are lying vacant in. the State of
Arunachal Pradesh and, if the present. Apphcants are repatn‘ ted_ then .
there shall be total disruption of Aoooummg in vanousEngmeermg

Divisions of that State. We are infermed' in the Bar that '-several. -

Envmeermg Dlvmons of 'State of Arunachal Pradesh are bemg
managed by one Divisional Accountant. Apparentlv that is t.he
compellmg reason for which the Acoountan’r General did not glve eﬁ'ect
to the repatriation of the ~\pphcant;s (those who are occupymg the posts
of Divisional Accountants) as yet; though they have covered' more _than

3 years of deputation.

10. Since the Applicants are continuing on depufatioh (beyond

3 years of their deputation period) on the above said oompellihg/ extra-

L«

%

in their previous post and nothing should be recovered from them; until

they are actually repatriated.

11. In the peculiar facts and cu‘cumstanoes the Accountantf.

General/CAG/Central Government should promptly p‘rﬂl oeed bo recru_lt";e"-
— N % w b '

Divisional Accountants for the posts 6D lymg vacant m the St;abe of
R

Arunachal Pradesh and while doing so, in all fan'ness of t.‘nmgsi they

| ., L

should associate the State Government, as the posts are funded by

them/State Government. Recruitment, as aforesaid, ean be done safely;
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za:s‘here are no prohibition 0 that effect In the recruitment Rules of-
1088. That should be done pending finalization of the issue relat: m<r to
handing over & taking over of the Divisional Accountant ete. Cadre

frora Central Government Organisation to State Government.

-

12. Once the. recruitment (direct or by deputation) is done Goixitly by'

the Central and State Govt.), there shall be no problem to repatnate

the Applicants from their deputation. In the event the State

Government takes over the Cadre of Divisional Accountants then the
Applicants (eyen if repamrmted) need be given 2 chance to face the test
(proposed to be neld by the State (Jovernment) for being absOrbed in
the Cadre t:éken over hy the State Governmen nt. The ~\pphoants, on

repatriation. after the \\'n_it.inglcooling period, can also be recrul‘oed on

ation basis as Divisional Accountants.

The Applicant in 0.A.112/2007 has been repatriet,ed bSr the
orities of Tripura State. apparently, without leave from the
Accountant General/C entral Gov ernment  Or gamsation.!But in the
peculiar circ‘;umstances, the Accountant General need post him as

against a vacant post of Divisional Accountant in Arunachal Pradesh;

until he is repatriated from his deputation.

All these cases, subject to above directions, are disposed of.

oate of App\ication R 5 §: f /
“ Cigte ON which copy i 9adv s sd/-
Manoranjan Mohanty
nate oo which cqm i ocive” cod B e et Vice
certified 0 b\e e VY Clsd,"m”: y
l Member (A)

o
NV
. Section Cfficer (Jud®)
C. A.T. Guv ahati Bench

Guwabati-3- y/{aé‘ , ;

~ g >

L.
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LIST OF DATES AND SYNOPSIS OF THE APPLICATION

11\1«‘\11(“111"“ arn 1-'\1#:"-0"\11‘3— 7 1A7.‘\1‘{!‘111{'r ac 21"1C1ﬂ‘!‘1‘! 1/’{‘4’\111‘\#‘&1‘\(" Fasal
[N et 3. ALy TR ER Pt Lv-r FaFa LEIALAFASLIRAL LY AR

de ﬂufamm basis under me Administrative Confrol of A.G (A & E), Meghalava,

ke ~ A vy Awsn waraba tha RAiffavant Adivininm Affinn at Aiffavant wla~na AL tha
2., anda ih lt‘y ais PosE g, in the GIIESYENT GiVision vzux,ca au Gaiigyent paies 05 LRE

works department of the Govt. of Arunachal Pradesh as well as in the State of

P uia.

am oA Aaan TNG e . £ A SR TR - ST S S chal

10 0L ATF55~ LAYECOTaIE O ACCOUNIS alla  ireasunes, aovi n)’ r‘uiu‘i CIwil
Pradech requested A.G. (A&E), Meghalava, AP etc, for further 2

years extension of deputation period of Divisional Accountants.
{Annexure- 1)

oA a TN

i:unSIF\J A.G. EAOGIE ), rdPF j‘mta\'m AT eic. to

%

%

I
_ﬁgkg:; necessary action for transfer of the cadre of Divigional
) .

AcC T“ﬁ"'il' fo th ‘5_' State of Aruncahal Pradesh mmlemateiv

- 7Y

"y
{ Anmnovure.7}
(Anmexure-/;

feoAn g : < Fatls IV S a3 1

Qt:;vt. of AP reguest 4’% respcmdent No. 2

f?

deputation basis to

A
{,.n MoYIiire- f\_;

(s 7

£ T T 5 ¥ s Y
14.03.2005- Respondent No. 2 sought darification from office of the CZAG,
New Delhi re arding continuation of Divisional Accountants who

et o omamdem ..} ..... i dd e 1o - A QR A 1

MEIT DYTLY 55 Gii c‘}.?uuu,ﬂull Uclo.lo {_t‘ilii.i =RuTe- U‘i
AG A AnnE Resvondent No. 2 issucd Toees o I + RT ]
PR RS IFAVLY W RCHPUnULT ING. 4 1553CU i 2CTCY TU ¢ NUSTUIKICTIT  INU. &,

mhnﬂahrzc canfirmation of the
('

on the matter of extension of deputation period of 31 Divisional

.3["4 -annfan
P T VLR -5 X e -4 ;

1ig Hﬁr?nrﬂﬁn‘ rz-m nragent ,.ﬂh}n-"an <
b =] g5 3t b o il

PN
|~
-
"
~d

o
D
=
il
4
32}
]
~J
o

e -5

e

"

R e TR

. Am—



e

b

15.57.2005- TRespondent No. 9 requested Respondent No. Z to reconsider its

q
Aaciginn on 1*a}1n-§-1-1: on of tha donutaHaonicte, { Arvnovuva. ’5'3\

LR i haAATIA A ket R EITIRLITY P

31.07.2005- Govi. of Arunachal Pradesh submiiied scheme for iaking over of

!.esponciem Ne. Z. (Annexure- 10 series)

july 2U05- Govt. of Arunachal Pradesh handed over the scheme to the

A

Joamd
o

o=
LG}

A

Respondent No. 2 {Anmexure-11)
11 AN TP omstonan At DT A Pl 3 a0 E L Ll T AT T s
J.Ai..b\f‘)'\.}- SAGE }:ijl\.l.t’ht INU, 4 HHULgIica Ldl Qdiilce G uie '\,Mﬂ’\; u:io lfduir\.l <
draft scheme regarding provosed transfer of D.As cadre and the
same is forwarded for accepiance in lerms and condiiions oi ibe
echeme of Covi of AP {Armeyure- 13)
11.2007- - Regnondent Na. 2 intHmatad that Divisional Accountanic waorking
on de’wutanon basis will be under the administrative control of the
T2 naeamnmAant T\Tn N !..«,‘Lnal-..,w\ AL T naied manan A 4 1 cvinh Henan
L\c‘.;p&utu‘.,xn. ANLS -~ Liii ALNAGRAIOA LEAJLL s7E L\"«ili ACIOTD /L & TRAEl i i
Govt of A.P. has not taken over the cadre, {Annexure- 9)
04.2007-  Respondént No. 2 issued impugned letter dated 05.04.07. directing
1 & 1 I < 1 .
o make recovery of the alleged excess salary paid to the applicanis
due to allesed over stav on denutstion hasis to the post of
©wr

Dnvisional Accountant. {Annexure- 8)

Hence this Original Application,
FPRAYFRS

That the Hon'ble Tribunal be pleased to set aside and quash the mlpugned
earing oo DA Led/P-46/DIDA Vol /2007 /10-15  dated

letter hearino Na DA Cell/2.46/TYDA /Val /2007710015 datad

2507 (A on
I IR

c .1 . .
{ATHUKUIC- O) 50 fur the api‘zhcan{:s @I COTICCTTiCd.

not enlilled to re-fix scale of pay of the applicanis, recoverv of excess

\it\«\?f ey
A8 r,‘.j.\.-.t..j.x;‘ L.
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4

v 2 1 *
inforim araor nraved fore
INTENIM Qrasr nraved ran

interim relief; -

.~

That the Hon'pie Tribunal be pieased .to stav operation of the impugned
d

letter bearing No, DA Cell/2-46/DDA/Vol II/2007/10-15 date

a. 2\ an fn« 5-}-\_:\ f;y\_y\}_Jnr\ﬂ‘h Avn Annonsmad #1 Avoa

“: A ’)ﬂﬁ"? { A vnaas Nnar
4% = i LAIT NP pPHLOLRT SUT LULRLTIAISU Wl WS pPUons

N 4
FENLIEE - A S L 5y AL e Gy 80

of the Original Application.
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provide refief prayed for.
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{An appiicalion under Section 19 of the Adminisiralive Tribunais Aci, 1
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WEEN:

Sri Tashi Namgeyv.

™. ~1T A _-_x__.. P
LAV J.D_lUj.i:il AL\. Giiiiiead i,
(/0 The Fxecutive Fngineer,

I TITATTY
'; I'YYig, 7\_171)»1. Arunachal Pradesh.

cooTITan

& SEra ey

The E:re cutive Engineer,

/‘1‘111‘\14"}1 } Peadnch
SR WAL RCAALEGISS, A ARG DA,

Al Divisional Accountant,

.
LREC uu.’v e uxngu\tdl,

trical Dhvision. Arunachal Pradesh

Tushar Kanti Baruah,

Divisional Accoun tdnt

{(1/a The Fyacutive Enaincor
w’/ e AR i% AT N W NS T e ‘.“Lo...&.~. ».,J.,‘

KW.D, Khonsa, Arunachal Pradesi.

Sri Dilip Kumar Dey,

1T Yeereot mesenda

Divisional Acco antant,
O/ 0 The Executive Engineer,
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§ r¥yi/f, DUL ig AILUldkild_i l’fdlieoll
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ixvisional Accountant,
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Yivision, Roing, Arunachal Pradesh.
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Kesource Divisio n, Agariaia, Wesl Tripura- 799003,

Aneagrbats T
AT !..r- SALet LA.\}J. i A

| administrative conirol of A.G (A &
| il Tripura. Manipur etc. (Respondent No. 2
b
NS

"cru A=
1¢ § Union of India,

I T’i‘\yf\"ﬁn‘}'\ tha [ ."ii‘\'\‘?'\"l‘:‘\}}f\v iv A-n :;*'r\v {—“n_'\fnf-'l-!
| \E A A RE RSRG h R N L l_ P ar S A W ESSLL SOV L -
| {10 Bahadur Shah Zafar Marg, New Deihi.

o

2. | The Accountant General (A&E)
Arunachal rradesh, Megh a’ia“va Mizoraim elc
Shillong 793003
3 | The State of Arunachal Pradesh,
} Represented by the Secretary to the
| {Covernment Qf‘ ém,,sa:;ha? i-"a‘ajesh,

L,ﬂ

’.::l
(‘ i
]

omimissioner, Finance DPQ artment
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Engineer, I&FCD
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‘fé‘ The Director of Accounts & Treasuries,

/ Government of Arunachal Pradech,
Il Maharlagun-791110.
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DETAITS OF THE APPTICATION

Particulars of the order (s) against which this application is made:

=y
o

This application is made against the impugned order hearing letter N
5 i L=

NA O /A 40 ITTYA (U TIT/ANYT (1018 Jaiad A 04 ANNT LT 1.
A 8L/ L-50) LJUVAS VO, L/ 20U/ 10-10  Gated US.U4.2UUS,  Whereoy

direc ‘Hon has been given to re-fix the scale of pay of the cmpummb in

of scale of nav in the State Govt from the date of alleced

Ay
il iy it

aNae
i

i

....... PR N 3 mvsmaemlnzs e donemndon K P R % MUY sAUSN'S, MR LIS 1. PR
mittuuli\.iifibt‘u U¥ELSwyY Ot (S SV AR R At WIUE 1UiuGey Garedi :
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control of AG (A & &), Shiliong (Respondent No, 2).

That the applicants prav permission to move this application joinily in a

- -single application under Sec 4 (5) (a) of the Central Administrative Tribunal
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. applicants are common, therefore, they pray for granting leave to approach

~ the Hon'ple Tribunal by a common application.

That the respondent No. 2 vide circular bearing No. DA CELL/249/97-
98/Vol 11/245 dated 20011998 and on earlier occacion
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Divisional Accountant in  various works departments under the

administrative control of the AG (A & F) Meghalava, Shillong. Parsuant to
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the State of A.P had applied for appointment on deputation basis to the

cadre of Divigional Acca nuntant. The ragnnndpnf‘ Mo, 2 after necescary
s

in the cadre of Divisional Accountant. However consequent to their
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was extended up to 5 years at the instance of respondent No. Z with due
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deputation basis.

That it is stated that whiie the appiicants wor king as such, on depu_ta'rion

the cadre of the Divisional accountant to the State of Arunachai Pradesh

immediatelv. Tt is further stated in the said letter bearing No.
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the Govi, of A.T for sometime fo fake over the accounts cadres of the works

department totaling 91 posts from the existing combined cadre being
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controlled by the AG (A & E), Meghalaya etc Shilleng. But now the Lovt.

of A.T has dedided to take over the said cadre under the direct conirol of
the Director of accounts and treasuries, govt. of A.P with immediate effect.
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deputation would be enteriained and cases of those who are presently on

deputation and serving in this state of A.P should be ex xamined by the
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fhe existing term on deputation It is specifically stated in the ietter dated

17012000 that formal nobification is under issue and shall be
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It is pertinent to mention here that some of the applicants in the

Cingtant cage namelv-
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1) Rathinds a. I\J r:U
2) Moloy Bhusan Dev and 7 others.

\ Above named applicants approached the learned Tribunal by filing
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respondent No. 2. The respondent No. 2, beibg aggrieved by the decision of
the learned Tribunal approached the Hon'ble High Court by filing a writ
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Therefore, it is’ qulte clear, apart from the Court cases, The Govt, of

A.P had requested respondent No. 2 for extension of period of deputation
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{K.Prathapan and ors. -Vs- U.O.1 and Ors) and also in view of the Hon'bie

High Court's order dated 16.02.2004 passed in WP () Na. 3992/20072.

Copy of the Govt. letter dated 1 1.03.2002 is enclosed herewith and
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rendition of accounts of the Govt. of A.P. Therefore the applicants cannot
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respondent No. Z is not maintainable in view of the Govt. of A.P letter
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appointed on deputation basis as Divisional Accountant

Y mnand (A O TN Rfn~benioar. ChLili . 230l £l li--22 -~
CRERE: (A & £ HMICERAEY R, o6y i uimﬁiaqﬁiﬁ“t uf

court cases pending in different Couris/Cenirai

Administrative Tribunals or tili such time the state

4 -



et

x)

[
e

age pending either

fm miagmte
, ab dulil, uie

confine to the exten

LET X R N e 1 =

A {7 ey ~E dbn Saddaae At d 1AV INNOYT Ancard an A cacanacas &
A LGPV O Wil AU GaidRie AU, Ay is encioscd as Anncxurce- 7.
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Schome for {,‘;1’1110 over the adminietrative contral of the cadres of Sr,
™ FTYA M LA e Tl and Divisional Accoud 3.
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depuiationists, since the scheme for laking over the Accounts set up is
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considering the interest of the State, therefore the present applicants
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Copies of the written statement in OA No 115/05, letter dated
31.07.05 along with scheme, etter dated nil July 2005, 15.07.05 and
23.11.05 are enclosed herewith as Annexure- 10 (S eries}, 11, 12 and
13 respectively.
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most arbitrary manner sought enforcement of the said decision/order
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with retrospective effect directing the Chief Engineer PWD), PHE. I & FCD.
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pav/re-fixation of pay with retrospective effect i.e. on expiry of 3 years
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| That it is stated that there is no scope to submit any representation against
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recovered (iii} increments due in the staved scaie of pav to be deferred with
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1 That this application is made bona fide and for the cause of justice,

ﬁ,}\’Gmumis for relief {s} with legai provisions:

For that, the respondeni Ne. 2 has no jurisdiction o issue the impugned

Hetter dated 05.04 2007 claiming recovery of the alleged excess amount of
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duly authorized by the others to verify the statements made in the

Original Arvmlication, do herehv verify that the statements made in
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agraph 5 are true to my legal advice and I have not suppressed any
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o ANNEXURE-1
(Copy) T

GUVT  UF AQUNAUHAL PRADzSH
DIRECTURATc OF AULUUNTS & TREASURLES 3 NAHARLAGUN
{ ,
i (THRUUGH FAX/SPEED POST )
WOUA| THY/15/99 vated Naharlagun the 15th Nov'y9:

fo, . ) :
The Accountant General (AXE)
meyhalaygArunachal Pradesh etc.
ohiltl onge
oub |3 Hecruitment/ positing of regular Divisional
Accountants. .t v
wef 5= Your letter No DA/Cell/2-46/92-93/1241
dtd 4=-10-99 & this office lettersNo.UA/29/85/
(Part)/6304 dtd 8-9-99 . o .o Lo b
sir, o L . .
The issue of recruitment and pogting, of Divi-
slonal Accountants to" 38 public works division of 'this

stat? which are presently manned by deputatiopist were under
active consideration of the state GoVern@$§§;§ghe Govt. of
A.P.l'has observed that prior to this ¢ottrespofidance under
ruference the state Govt., as well as this Directorate were
never consulted while recruiting and posting of DAOs/DAs,
thouljh these posts were borned in the establi'shment of
Execptive Engineers and paid from the state exchequer. It
has also been observed that prior to declaration of the
state-hood (2V=-2-87), the cadres of the DAOs/DAs were
enjoying pay scales without anomaly with the comparable
status of Accountant/Assistant/Superintendent in the state
Govtl working either in the pirectorate of Accounts &

‘treasuries as well as in other Directorite¥’or in the

Th v

strict establishment. The Directorate ‘Of kccounts and
reasurjyes now express concern on the*pﬁZﬁséargsfprGSEntly
njoying by the cadres of DAOs/DAs WA whicH Wére
enhanced witnout havingy approval’ of-tlel'state Govt of AePe
fhe éigner pay sCales presently enjoying by the cadre of
uAus{UAs has been posiny a problem for granting huyge
ainount in the form of pay and ailowances during 4£4 the
Propesed traininy perioa of 33 uivisional Accountantse

N
N

The Government of Arunachal pradesh is of the

view tq;L,ggg;g;LQg%EP;pa postiny of “the p WAs~for 38

orx%ng uivisions 0 T e done at this staye,
§ig:g:fzﬁgI;EZEEEIEE'B?”iﬁfyGovt is still awaited. The
serving Divisiopai—AcTountantants in the works deptts on
deputation basis may be allowed extension for a futther
pqr'! of two yea om the date of expiry of their
present respe ve tenure e interest of public services
IThis will provide succour to the poor financial position
of the state prevailing at the present time. This arrangement

is prioposed till view of the state Govt. in final shape could
be puit forward to your esteem office.

Yours faithfully,

( CeM. Mongmaw )
Joint pirector of Accounts
‘ Directorate of Accounts & Treasuries
Govt. of Arunachal Pradesh

Fas No. 0360 244281
Copy {to ;= :
1. The rP.>. to the Hon'ble Chief minister,

Arunachal pPradesh,itanayar for information of
the Hon'ble Chief minister.

contd.p/2
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The P.5. to the Commissioner(Finance)Govt.
of A.P. ltanagar for information.,

The PS to the Commissioner PWD/RWD/PHED/IECD/
pPower for infermation., -~ . Tumiooww oo

Ihe Accountant eneral (Audit) Arunacha,
meghalaya etc shillong for favour of
information.

| _~The Chief Engineer, PWL(EL/WZ)/KW/PHEU/
S LFCb/rower 1or information please. Ihey are
' requested to give continuation®‘to “the serving

UAs who are on deputation for a further period
of 2 years on expiry of their present term

. of deputation & meanwhileiithey~hay!flease
direct the Lxecutive Engineer:concerned nototo

~accept’ joining report.of new apointee(DA)
without consulting the state Govt/Lirectorate
of Accounts and Treasuries, Naharlagun. ;
Ihe Chief Accounts Ufficer PWD" (EZ/WZ)/

RWD/ PHEU/LFCL/Power for information.

Of fice copy.

sd/= -
( C. M. Mongmaw )
Joint Director ‘of AcCounts
Directorate of Accounts & Ireasuries
Govt. of Arunachal Pradesh :

IRTTOEE § 4
coutd

- es




| .// .
4 - Gram : ARUNACCOUNTS
' 24 " Phono :M4281 (O) .
. : - 272637 (n) _}Z)Mmgx’m*éz«.
GOYERNMENT OF ARUNACHAL PRADESH -

Director of Accounts & Ticasurics . . (;‘/

e Naharlagun-791 110
:/“ No....O.ﬁ/.WY/;l.V.Q'/97 | Dalec/; the, /274 Tan, 2000

To, ‘

]

. i

. ’ » The Accountant General (A&E), !

Arunachal Pradesh,Meghalaya, etc.,
Shillong - 793 001,

. Sub : Transfer of the Cadre of Divisional Accounts '
Officer / Divisional Accountants to the State of
Arunachal Pradesh - regarding.

Sir,

It was under active consideration of the Government

of Arunachal Pradesh for sometime to take over the Cadre of the _ ,
Divisional Accounts Officers / Divisional Accountants of the Works *
Department  totaling 91 ( Ninety one ) posts from the existing '

combined cadre being controlled by you, Now, the Governmient of

Arunachal Pradesh hos decided to take over the above said Cadre under ;

the direct control of the Director of Accounts & Ireasuries, Govi of ! '
Arunathal Pradesh, with immediate effect.

T

Persons those who are borme on regular basis in the
gLadre and opt to come over fo Arunachal Pradesh slate Cadre, will be
ti.en dver on status quo subject to acceplance of the state Government. '
Itis also decided that Tienceforth no _fresh Divisional Accountant(s) on !
deputation will be entertuined. Cuses of thuse who are prescndy on

 deputation and serving in this stale shall be examined at Tis énd for

their future continuation even after completion of the exisling ferm of

deputation. ,

* It is, therefore, requested to take necessary action at
your level so that the process of the transfer of the Cadre along witli the
“willing personnel can be comipleied mimedialely, ~— """ - -

[up—

.Formal notification is under issue and shall be
communicated in due course,

Yours faithfully,

=
2 o

(Y. Mepu)
Director of Accounts & Treasuries
& Ex-Officio Dy. Secy. ( Finance ),
Govt. of Arunachal Pradesh, :
NAUARLAGUN. i
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" T CERTRAL ADPINISTRATLVL TRIUGUHAL, GUUS ‘ANNE}(UQE 3
r'v,,""-‘:k' . N .
i ;@ Oz lélnal Applicalion Hos .l roum 200(7) oo 2ua()y of T0uN.,
L "- l 4'
Oate of Qrdor ¢ This Lis the 22nd Qay ol Junae, 2001,
£ .
"HONYULE MB, JUSTICE HRoH.k. THIVEDL, viUL CHALBRnAn,
: HON'OLE MR, K.K. S}mumn, ADMINISTIRATIVE nEnBdit.
ity ‘xl

4/6 A,uo.zoo/zuut(I) (in C.H,6037/98):

Re P:ethnpun ( -t u‘\o ot npplltanl
By hdvocntn Nr. Ke Shntmn & n:.P Ko Tiuuti..

-

) Sy .
' LRI

Shatﬂ of AtunachalrPcadeah & Ore o, Respandaents,

BY ﬂl‘.g c pﬂthak, Addl L C Joab

”0.&.No.201/2001(1) (Ln WeP.(e)1117/2000 1~

fl;Hnbung Lalin o o o Applicant,
Advocate Mr, Tagla Nichl ’

-Vs-

:“Lbn of 1ndla & Ors. . e e e Rsopondants
.B C Pathuk, Addl.C.G.S.C,

&NO.ZUZ/ZOOI(T) (Ln WeP.(c)374/2000
:Kﬂmhnb Chandra Uas o o o Applicant,
AdVOCaLe MreAmitava Noy & Nr,0.0utta

 '.A

y:

r Vg =
.af. &Nnachnl Poadssh & O Rmpen%ums.
:O’b ﬂoy, Sx‘.c.c.s.ic. R . s J‘, ' '
Ao.ZOJ/ZOQI(T)(ln W, P.{c)257/2000)
Y, Gnmboh Hugay o o o Appllcant, -

BJ Advocaca Mr.MeChanda & Nr.,5,0utts
Lhd State of Arunachel Prodesh & 4r3, HeErpondents,

ME.U.C.Pathak, AJdL.C.G.5.Cq -

‘a

\V' VOLA.204/2001(T) (kn W, P.(c)373/2000)
- Shel Rathindro Kumar Oab . . - Applicant,
By Advocate Mr.Ambitova Roy & N, o.butle |
- Vs -

TheSitate . 6P Aminsohal Pradusheg *ipa, HRsjpondent

Mr. r\. U ol ROY’I SroC.U.SICI




— 2.6
L‘)U\\ii .-

Y

* )'\x;ulic:-\nt,.

pal Mohanle o« oo
M r.A. Ruy & l'\t.S.UuU.a

Vs -

M+ \xunuohal Prsdo:h 4,004 ~¢ Hespondsnts.

nr “ Dob RO). Sr.C.G.S.CQ . : .

h6/2001 (T) (40 UL P, (c) 496/2000) ¢

mubl Tala : e e .“apnl&cunt.

vocatoilr.A.Roy, nr.n.,Chanda g FiT,s0utte

- Vs -~
Uonion of Inela 's, Ors. . . o Raypondents.
Nr.A.DOD fRo - Sn.C GeSeCe ' '

20?/200'(T) (Ln WP (c)u7slzouu)

Malley Bhustn Doy e e Rpplicnnt.
e 8y Advocat nr.0.C.0e3 L MNred LDuttia .
A |
-8 DT o\ - Vo - 4
n of ] adio & Urs, . 4 Ruspundantg‘ ’

.
.

.23 s N
v O ..
AW
. e -y \ o

N, S
-‘b%ﬁ) m\‘g//h \

) ,
S{\rl lago Tamin .
RO“OY’ ﬂr.?\.C\\nndu &

1/ P TN "" . }\
Ve Ty AN
; g/'d}{[f’m \\vu /'\1\

l’} b

'JJ\ No.,2Ub /2003

Dt’b V')y, S :‘C.GOS'C'

(1) (in V. p.(c) 315/2000) ¢

. Appl.lkcant.
nr.S.Out'hn.

2

. ‘: ..’u\t l
o /By Advocslo M T

-V')-

. )
The Statn of A runachal pradoph & 0E3e © * pogpandents.

|nroRD oY ROV §£eCaGaSeCo. ,

lo
1=
(==}
1{ae
1=

’

'n. Chanda fof thoe appllcants

for the rnspondants._

2l o) o~
A \fts gimilar af

Uys hev® heord T
A and RLAL RoOY s jearned 5peCeGabele
Efre O .
X 1n 8ll the afur0fnxd D.Ae
N
g thay can be g4 apos ed

A

Ltho

queatlono

o 1au e 4

of by @ common

contd. .
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ordear| agalnat which loarned counsal for thne prrties

have nao abjection.

d. Tha applicunts of ths presont O.A 0 noe attrv g
Ce in different copscitluos uncer the Statn of ftunechal
l
s L Pradash, The applicants aro serving on the Lasle of

"*\mdapu§ation; Thsy arc malnly involved ulth Uivisional

SN e 4

Accountant in the orQaﬂLoatlon/nnﬂ}edmlnkatrntiQnmcon“

i .
troliof Accountant General (R&E),Arunachal Pradesh and

Nthrlayh. After explry of the periad of dapu&?tloﬂ/
'gr&&q:have boan pessvd for repatrliatlion to thed® origlnal
”foOpurtment. Agrioved by the order of ropatrintlon the
:épplxcahtafbovJ\rilod the Urlt Patitions in #High Court;

Whith have been tranaferred to this Tribunal.

,4. 'Lournod counsol for tho npplllcant hua submilled | ,
'hqﬁnpyiordot dotud 16-11-1999, tho Covnrneunt of Axunuch;l
géféégﬁ;th extendod tho period of doputation for 3
gpglﬁdf§fﬂtuo yeors from tho date of cxbiry of thetr

iﬂ’e‘s:en&: respective tonure',in the Intorest of pablic
Y q

ic ; The operative part of the ordar resds as under

"Tho Govt, of Arunachal Pradesh is ol theu
vigu thet rsquitment snd posting of tha DAO/OARS
for 38 vorking Divialons of PUD moy not be done
at this stago, sinco finel declslion of the
- Govt. is still suaitod. The sourving Divisional
TR Accountants in the uorke Deptts on deputation
e bosis may be alloued extension for = further
poriod af tuo yoars [rom the dote of nxpiry of
thelr present regpoctive termroe in tho intorest
of public service, This will provive succour
to the poor financisl ponition of the ntate
provelling at the preannt time, This arrango-
mant Lo proposed till vieu uf the Stutns GCovt,
in final shaope could bu pat forvard Lo your

ostuom office,”

Wws tbelporiod.of explry stands exlundod by ordst dotod 15Lh
Nov'99 from the date of sxplry. In thu meantime tho State

of Arunachal Pradash hag tokon a dsclajon to abaasrve tha

contd,. 6
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doputoetionist appliconts in tho Stotou Cadre by avder
dated 12-1-2001, copy of uhlch has baso filed as

Annexure~9. Tho laltor is buing roproduced below

"To,

_ Tho Accountant Genaral{A&€)
\///// . Arunachal Pradnsh, Meghalays, etc.,
Shillong=793 00V, A

' ‘ .
PRI L

Subl Trannfor of the Cadre of Divislonal
Accounta Officor/Odvisional Accountants

to tho State of Arupnechal Pradesh -
rogurdlng,

S

Sir, ~

It uaps under active conoldnration of the
Government of Aranachal Prsdesh lor somatime

to take ovsr the Codre of tha Oivisionel
Accounts Offficers / Oivistonsl Accountants of
of tho Uorks Departmsnt totalihg 91 (Hinsety onj
posts from the exiating combined cadre being
controlled by you, How, the Goverament of

A runechal Pradush han duncided to tske gvar the
sbove sald Cadre undor tha direct control of
the Olrector of Accounts & Trugourles, Govt, '
of Arunachsl Pradssh, ulth iemediate sffect,

Pernons those uha are borne on roquler
basle in the csdre and upt te coma over te
Arunachal Pradesh steto Cadre, uill be taken
over on status quo subject to acceptance of
tha state Governmont., 1t {8 also diwided that
hencoforth no freash Olvlelonal Accountant(s)
on depstation will bs antertsined, Cases of
. thooo uho are presently on deputation and
ae serving in this stote shall bs examined st thls
“ end for thuir future contiruotion avon aftar

completion of the oxlsting term of doputation,
, 1t 1as, thorefore, tequestod to takw

nocdessary action st your levnl so that the

process of the transfer of ths Cadre along ulth

tho ullling parscnnel can be complated ieno-
diately, ‘

Formanl notliicnlion fa under fasue and
ashpll be communicrbod In Jun cournn,

Youra foafthifoully,

C(negu)
Dlrector of Accounts & Tredsurles
& Ex~Gfficio Oy.bocy.(Finance },
Govl, of Arunachal Pradesh,
HURARLAG 0

contd.., §



- - 7”9’- : {\’“‘\“’/
' AN

'~

‘An the Stote Governmont has extonded the porlad

: v
‘doputation and fucther heg tsken a declsion to abeorve
ho .applicants in the State Cadre by order catedj?_.-)-zom,

'ln our opinion, n ot.hinq is left to Lo docldod by this

"*!f_fTribunal in thoge 0.A.s, Tho order ur ronnt rhation tapigned
‘IJ c,k_,—\

Ln thess 0. Aes standuP dod by ordur dabod 15-11-1999,

4 : \o‘ t‘ .
f,lladx Annoxure-T. P

(%

Tho 'a;‘JplicntLuna are sccordingly, disboscd of.

"H,‘ {o madn clear thol if chango tn tho prnsont sltuntion

LYY NS RGN AR
nrlsas, {t Lsjopen to the spplicents to npploech this
plicents

e

4 . ~

Tr}.bunal. '

———

! Thaore ohu.ll, howevor, bo no ordse as Lo coals,

SO/VITT ANt
Se/rLR LR (atm ).

A

5 4 A A

Y

WE COPY
+ w(afal¥ '

o

')o'}\on (ythrcxr ()
gt S Grmn il e
S rlstrativg Tilbumy

s,

sfuxen :
(‘,\-v'l-hm’ 4
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ANNEXURL

Diss of applicatiph for
the copy. &

i
A

| e s S 1 s |

e g A AR

. Onte fixed forjnotitying
. tha requisite fumber of

S o
4 e

Date of delivery of the
requisite stamps and

i, mﬁ%ﬁh{

TR o

Date on which the copy

was ready for delivery.

:«ﬁﬁ%nﬁ%ﬁﬁiﬁ
ate

. Date of making over the
" copy to the applicant,

o hy stamps andifollos. follos. b
Nz E o e A S FE— i
- , o EN AP '
W2 el J1]2T00 T T 1] 2k
I ——— = e R
TN
| B |
- .
IN THE GAU.H,'\'I [ HIGH COURT
SO ) |”|Lh ¢ (i ol A Nagalapd. Meghalia  Maupur, [I LD.UL»... ——
CUDTERIE RIS ' Mizoram & \mnwh ! [’1 weshy e e
= VL APPELLATE STDF -
# ! LSOCC B LS
\ppc.lfﬁ'um ) : NG Z? ?Z S e
('x\“ti }'{ult’ -
[ezauon Fonvesl lyiordbuodl o oA .. M Bl AT"‘“”?“"_
: ' Petitioner
\A/ﬁcowx}cu\* Gwvcal @3E> Wda& e {skdlcuzT
oz2lalverz 243 Do eoﬁ‘c" %2%32\“ |
§J\‘>’L @ 6>~( an/ %’(Q@ _
Respondent
(\ - N ()j; AN l‘ LR
w‘vmﬂ#wﬂzams\M\" u&( K ZM“’
l .
l’Llenu Aé WA"&S
Respondent M'b’: u K‘ NM/ e {Vv&ﬁ’ (@( Qu%« Ndlll .
S hor - <
Opposite [Party Ay Q Mﬁ% '
{ a/f .l\u '.ll\')l"hl\ ()Hlu‘f or Sorit I. [BRIN Oitice notes, reporiy orkers of proccedins
d .'5.\{\.(\’;“\' ‘ No t with sy
' |
; -
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< y
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; |
! . i 0
T C ‘Accountant General (A & E) Meghalaya etc, Shillung. i
L : | 'g
- |
' :

_.....Petitioner.

1 “
DiﬁSiqpal-Accouri’tam '
Olv Execulive Engine_er (Civil) |
- Ziro Civil Divi’siqn, Department of Power,
: " P.O. Ziro, Dist. Lower Subansiri,
,' ngxnacﬁdls?radgsh._ _ S
2. “Shri Habung Lalin . SRR o

$/o Shri Habung Tasso
A-Sector, Naharlagun :

‘Dist.- Papumparo

Arunachal Pradesh: ‘
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B
@@‘-“”«‘1,&‘?! taitn

E T R W PO i X

Divisional Acconntant,
V“

ﬂqﬁn lila ROW.D., Singchiunyg
go Vailey, West Knmeng
Istrict, A

runachal Pradesh.

A

hri Rathindra Kamar Deb,
S/a Vate Ramani Moebizn Deb,
Pivisional Accountant,

- Qlo the Exccutive Engincer,

[ & FOD, Teru, Arunachal Pradesh.
D57 LOaHIT

Y6, Shri Uitpal Mahanta,

\ -
S/o St Krishina Kantas dahanin

Divisional Accotintant,
’ : ) N .
Ofo the Executive Engineer,

Pperr

Dajoriio PUE Division,

=

. AT

Aruiaciiat Pradesh,
DIsT QPCLR Bupfarsieyf.



Shri Hage Mubi Tada,
S/o Shri 1age Mubi,

Divisional Accountant,

Q/c the Exccutive Engincer,
Papuinipare, RW.D. {
Arunachal Pradesh.

Shri Malay Bhusan Dey )
S/o Shri Brujendra Chandra Dey, -
Divisional Acconntant,

O/o the Executive Engineer.
)

Tawany | &FC Division,
Arunachal Pradesh,

DIsi. TAWANG.

Shri Hage Tamin,

Sin 1 ate Hage Murclhi,
Divisional 'Accountam,

O/o the Exccutive Engineer.
Eiectrical Division,

Daporijo Department of Power,

Arunachal Pradesh.
pisT. U PPLR SuBAHS el -

+v ... Respondents.

‘'he humble netition of the Petitioner above-named

10, ll«l.xfld.L a,,-[ 5\‘;/01,'\‘m;&:"’"— r’\i-éuu—aj—
6;u;JM' /,éaw&/ éw\lM

. Al e Anensebd Pinedbo.
g Lepriaoits <7
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ng by Officer or

Serial
No.

Office notes, reports, orders or proceedings
with signature
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2-2006
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what
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R JUSTIC

e Triby

requiring

E

view {

not \

WP(C) No. 3992/2002

SEFORE
F JUSTICE MR BS REDDY
E T NANDAKUMAR SINGH

aken by the Central
inour

itiated for

Inal, -considered

any

the
impu
on th

dism

w"

power

gned of

ssed

The writ petitig

reason

our interference exercisih'g
el

of ce

der does

The

not suffer from any error

rtiorari  jurisdiction.

e face of the reqord.
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- NO. DA/TRY

To,
The Ac
Nl
il

N~

GOYT OF ARUNAC ll/\l TRADESI -

oo ANNEXURE-5

DIRECTORATE QF ACCOUNTS &I RL/\bU!\ll.‘lS
N/\Il/\RL/\(;UN

15/99 . " Dated Naharlagun-the [1th Maich ‘02

countant General ( A&LL)
v A rmelnd el oe

E

Sub:- Contintiation of service in respeet of the Divisional Accountant’ on deputation.

:

[ would like to inform you that the stale cabinet of Arunachal Pradesh has alrcady -
taken a decision for taking over of the administrative control of the cadres of
Sr.QAQ/DAQIDA of works divisions Lelonging to PWD/PHED/ILFCD/RWD and Power
‘departnent ST {ATunachal Pradesi T order to ensure smooth transition of the controlling

__,.cn—" T s y T T e g
ic_sail cadres a_schemc has alrmdy been formulated which s OginT lﬁ?'

:,g Sirs

e

ho

4 autioTity _0fY
submitied (o

ol m'mul‘N

lxlu..llwu

Neanw

.hilc you are requested Tor not to make any fresh recruitment to the post ol

the Divisional Accountants against the Works divisions of the State of Arunachal Pradesh

which is in dontinuation 1o cour letter Noo DAZTRY/ZE5/99 cdated 1S/11799. Fresh -

recruitmient ol
Arunachal Pra

the Divisional Accountants will be m.lglc, Ly the, state 5ovunmcnl through
desh Public Service Commission. lhcwlom {hc Dlvxsxonal "Accountants

“those who arc .1])])omlcd by you on_deputation_from tic stalc scrvice of /\lLllldLhdl_
l’nd«.sh may be Howed 0 coutinue as Emerg,cncy DlvmomlrAccounlants f3F (e Lime -

‘bung as A wokab aerangement. Bul for their absorption on regular basis, they . wnll'bc.;

Se—
glvcn—cnancc .
conducted by

qualily themsclves in the Divisional Test C\(Imll'llelOﬂ'Whth will be

e
government aﬂu lfk“ng, over the administralive control of the c*xdrcs

T e
the slate soverment... Ll through _the, authorized = OUJ&,C“J_;!’)JM.L;\‘_C&SI%

N

- Memo No. DA

— |
Yours I:z?i{h[‘ully,

1 Copy to :-

"?“’,‘éj#‘;

: .
" (A. l\ (;ulm) ' .
v Cmmnmmnu (Finance)
) Gavt, ol /\mnulml Praclesh
lanmagar, 4
TRY/1S5/99/ - Dalcd Ndh.\llauln the 1Hth March’ 0’7
1) . .

).+ The Cliel Lingineer, PWD (177, W/ZYPHEDAECD/RWD and
oser Department ol Arunachy l’lddt.\hJUl information, & -

bl
- .'»
3 ‘e |\ ALl
e

= ot
\/2)./ All Exccutive Engincers, INVDA{IEDAVCD/RWIF &  Power

e tepartinent ol Arunachal Pradesh for Julormation, They e ) -
requested for not to release the Divisionaly Accountants, who are
on deputation trom e state scrviée of /\mn'\ch.ll Pradesh L on

expiry ol their deputation tenm, ugitil l"u'rlhca; order from this end.

(A, Gulin)
Commissivnier (IFinaney)
Govt. of Aruitachal Prad -
‘ andgar,

Wt

You sholly Tor obtaining '\pp'oval of the gy appLopriale authoul; 11)‘,_,0. issuance
M

g’,z*
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=36 - ANNEXURE-6Q

OFFICE OF TE ACCOUNTANT GENE '
o ! ACC . (.-l;Nl‘_,Rr\l/(/\&l'_').
MEGHALAY A, ARUNAC"/\UPRADESH & MIZORAM

SHILLONG-793 0y |

Phione : 0304-2223 194 (O) Fax : 0364-22323 143

-

. E.R.Selomon

~Accountant Generil ' (

it nd D.O.No.DA Celi/1-8/Court Case/2000-2001/1898
o Dated:March 14, 2005.

¢
Dear Shri Jim« e,

I Ecuuliuuuliou o this otiice D.Oketter NoDA Celi/1-8/Court Case/20006-
200171867 dated 2522003, 1 would request you io advise if these Divisioual
Accountants on dcpuwiilon shoaid now be reverled back 1o their pascnt
dcpurtmcqtsbascd on the jﬁdgcmcm and orders of the Division Bench.

However, as discussed wiihr vou, if these deputationists are reverled buck
based on imc Court’s ordets there wiﬂ be tremendous problems refating o the
ciosure, li%nzxiis;atinn and renddition of accounts of the Govt of Arunachal Pradesh.
¢ also cn%ciu:;c cocapy df D orneier vo DACTENY 202002 datee 1OLELGED

reestved Lramn o Comnissiong: o e Govloof Arutachal Pragest. rnance

Vepartent regarding lns sume saogoct
! s

I am o dome vou that w2999 the Govl of Arunachel Pradesh jad

unilaterally passed ain order of twiang, over tiee cadre of Divisional Accouiiiants
but during my discussion with the Chicl” Sceretary to the Govt. of Arunachal

th

Pradesh on tie 24™ February 2005 the Chict’ Scerctary was very clear that tie

1] .
cadre would not be taken over and would continue to be administered by the
Accountant General In order to overcome all these diflicultics 1 seek DQrs. order

as to whether these deputationisis (Divisional Accountants) should be reverted

} back as the judgement has come after nearly four years.

v ’ : /( oAl "r’g“"\,
; [ /* ,\ V .
, ' b\ ~Yours sincercly,

[rned % wy 5 fedeed

Shri R.Snnivas...
Director (Legal),
Office of the Comptroller & Auditor General
10,Bahadur Shah Zafar Mg,
Indraprastha Icead Post Oflice,
NEW DELIIE 110 002.

ol

\




— 34~
| ﬁ_lcd before the CAT/Hph Courts i e shude to the eventuad transfer ol the cadre of”
DAs (o the State Governmient.,
4. “The State Governmeni is theretore, kindly requested to take steps to ask the
22 persons 1o withdraw all their court cases unconditionally and once this is done,
: the ball for transfer of th:c cadre to the Government of Arunachal Pradesh will be set

in motion!’
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Yours Laithlully,
; : o -;,) N
o , . "’\\v-\-a’—-

' - Depuly Accountant General (A
|
‘.
, :
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OFFICE OF THE ACCOUNTANT GENERAL (A &E),
MEGHALAYA,ARUNACHAL PRADESH & MIZORAM
SHILLONG-793 001
Phone: 0364-2223191 (0) Fax : 0364-2223103

E. R. Solomon

Accountant Gehcral

l");().No.DA Cell/1-8/Court Case/2000-2001/1909%
Datcd: Magceh 24, 20035

2 EMAR 200

Dcar (9’(/0% )

Pleasc recal! our teiccon 2 little while ago regardiiig the Divisional Accountants on

'

deputation to my oflice and prosently posted in the State of Arunachal Pradesh. With
reference to your D.O letter No.DATRY/27/2002 dated 10.3.2005’1 amt to wform you that

iy Headquariers has confirmed that we could consider extension of the deputdtion of the

present 31;;Iﬁ)ivisional Accountants presently on deputation o our department. As you are
ic ‘ .

B 1 - . 3 . : . ‘ - . *
aware the Division I3c.uct;-e&-&h&-Q-aﬂhazt«v-Hagh-«(-,gurl lanagar Bench had issucd an order

™

!
! .
dated 10.212005 reearding the 12 Divisional Accountants on- depuiation who are to be
e . Bk

J o ~ : ot
reveried bach o ticir parent departments in_the GovernmentofArunachal Pradesh, " rus

4 -

order 18 n:f)i being impicinenied presently anc i remaining LY Divisional Accourntanis
who have casee sonding in the Court/CAT way be inmedialely reguesied o witharaw ali
their courli cases and once s 1s aonc)thcir continuity on deputation will be considerec.

On the question of absorption of these 31 deputationists, my HQms. has informed
that the mbdalilics will be worked out and this may be conveyed to these deputationists.

1 r)’cqucsl for ymir urgent action lo cnsure that the f)(:xnditng court cases of the 19
Divisiona!I Accountants on dcpumnon arc withdrawn o facilitate their continucd

, dcputatiorg\/absomtion.

by

Yours ¢ ouerely

| i
Shri Olerh Da, "
Financial| Commissioner to the Govt. of Arunachal Pradest
Itanagar. ‘
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ANNEXUEE 8 .
(Avdes)

OFFIGE OF THE ACCOUNTANT GEI‘\HSR:\L (A&E) MEGHALAY A

(‘
To .
C

—

SHILLONG.-793001.

/2446/DDA/V01.III/2007/1 o-15

ucf Engincer

PWD,PHE, 1&FCD, RWD, Power Department
Government of Arunachal Pradesh.

Hana

Sub:-  Impli

Sir,

gar,

cations of overrtay while on deputation,

Dated:- 54 . Qce f

mc‘l‘Sc find herewith a copy of the Office Memorandum of Gow. of India,
~ Ministry of

Personnel Public Grievances and Pension Department of Personnel

and Training No. O.M.No. AR 14017/30/2006-1 st (RR)

dated 2112000

regarding implications of overstay while on deputation without the approval of’

Competent| Authority. The Govt. of India has decided that sl llm cases of

deputation should be 1cp,ulalul

P

'y

as per the u)mhn(mq laid down in the 'tlm\. O,

J: . - . T coin e YR TTTINDWS A
In this connection I am to glate llml a mmd nunber of

Gowvt. of Amnaclml Pradesh who have overstayed their depnta

of their depurauon period which had already c:\pn ed

employees of the

tion pcnnd inspite

arc not willing to join their

parent department cven after repatriation. They arc cnjoymg

pay  scalc [t

or Divisional  Accountant compare fo the pav

Government.

As

decided  tha

il . . T —
he higher Central

seale of the Ste

wropara I of the  office memorandum, the Govt. ol India has

in the cvent of fhe deputationist over staying for dnv reagon

whatsoever the s liable (o disciplimary action and other adverse Civil. Service

conscquonce

e B L i

UIRE ML RIS T

R N X .
s which should includc that he pcnod of unauthor

not count ‘Tg]

e, AT Rl T 'v--..,.-.‘., o

ainst scmcc for the pumnsc of pension and that
T ————,.

during the p‘

effect ull the

iscd overs; ay chall

»t.v"a.u‘ S"‘E\WQ’
any increment due

TR ggeep TS . e -savw‘—.-

eriod of unanthoriced muul,n shall be deforred

date on which officer rejoins his parent cadre,

AP TS,
W nh crmlativ,.
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These will cquatly apply to all deputationist including State Govl, Oficer/All
India Services Officers joining Central Govt. Post on deputation and to officers
proceeding  on deputation  to  stale  govl.  Jautonomous & stalutory
im‘;titulion.r:/ﬂ)‘rcign bodies cle. ,

. Thercfore you are requested to take action in regards to the soalc of pay of

all Divisional Accountants 1o bc, re-fixed in lhul IU&DLLII\/L scale of pu\ in lhc

Statc Govt ﬁom thc dau of ﬂ ~u unaulhomcd 0\f€1 ‘slav on dcputahon (u) oxceds™

»(hawl of pay & lelowa.ncc and mcwnmﬂs dmwn aﬁcx llu dalc in cwrv EA6E 0 be

' rechvered. (iii) Inuumunls duc in the state seale of pay 1o be deferred with
curnulative effect il the date on which the officer rejoins his parent department.
You are ihcip‘fol kindly requested to take action as regards to para 3 of
the GOI order against the deputationist (List enclosed) who have averstayed

their deputation periods under intimation to this office.

&=

1clo:- As stated above.

Yours faithtully,

| Sy

Dy. Accountant General (Admn)

v

)

emo No, DA (.j'cll/‘_'Z—AG/:I:)l'_)A/V()1.111/2()07/ : Dated:-

)

apy lorwarded to:-

The Pr. Accountant General (Audit), Meghalaya ctc., Shillong with the
request to kindly issuc instruction to the field partics to wnfv with reference

tolthe instructions passed by this office rcgarding over payment of pay &
allowances to Divisional Accountant on depufation .

;'.,\‘S\» et
Div.Accountand General (A)

.
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py forwarded to the -
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ino No, DA Cell/2-46/DDA/V ol 1IL2007 / (#-81  Dated- 5 4+ 200

The Excoutive Ehginccm, AR LR A &F-CA PR/ I;llcc|x'iuii)f;.\

Dep’art1\16&1&_““:3;::_.*}_@ “ \

- AN
MgnaccdoX

Tveehenber.

13 APR 2007

N\

Shed

Ollice of the Executive Engincer, P.W.1D/ RW.D./ I&EC/ PHIY

Flectricity  Department,

Lo

SV VU SRR

CQsedig
Sr.'\.‘ .._ ‘\..-

ceounts OMlicet

Ve DA Cell,
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List of the employees of the Govt, of Arunachal Pradesh - appomu.d as
Divisional Accomxtants on Deputation :
‘ Nam?'ofDA Pugrent ' Division/ Date of Date of Remarks. ~’
on deputation Department - State where joining s expiry
: of Arunachal - presently posied | D\ on Deputatio
Pradesh & post deputation | n periods,
from which the '
person came on
| deputation | .
e 3 i 5 8. B~
Shri V.K.Nar [ the C.E PHE, Elecirical 4/1999 31.3.2002
Itanagar. Division '
(Power),
4 . _Liead Asstt. Bomdila | 1 ——
. 2. | Bimth Kr.Das C.E.(Power) - Ziro PWD., YL.2:1997 | 1122000 Released from
‘ Aumahcal the Division on
Pradesh, 30.6.2001
I .
o UDC " i o ——
3| UCDebnath ™| The CEPWD T7TRWD. I S XXy
' Itanagar, Tawang,
4. Radheshyam The CE. Pasighst RWD | 25%.1908 25.8.2001
Dis. Power,Itanagar - !
: . unc. . B S T -
3. | .Tekong Taboh | The C. E. ... Ymgklon{,,P 1.4.1999 1.4.2002
RE BT T ] Power Arunacha "PHE ' v
' 1 Pradesh
TN oottt SESE Ol CSNN N N T R S
. Bimul Bisway The CE. 1&I'C Te, R W.D R 14909 31.7.2002
,‘»v-,:‘ i J 17 mag,m., R ik TSN SO '
| I:\C TS T e e e e e, e s mm——— o, ———— —
| Debobrd Ry T EPower, | Roing JEFC 18.3.1990 3.2002 »
Nanayar. ,,
uDC ' i , i )
A T.K.Barua ~ " CE Khonsa, 21.6.1999 | 21.6.200%
PWD, Itunugar, RWD.
e _ uDc S _ |
i 9. : - C.E(EZ) Tawang, 146199 [ 146, 20(.2 |
5 NRNuth | PWDIanagar PHE, | |
upC |




1.Appal Swaml

MVENair,

CE.PWD,
{tanagar.

unc.

[Chonsa PHE

M1e0e T An002

Kainktang PWD

Santapu Ghaosh

CE.

RWD

Y inpkiong,

14.3.199G

15100
1990

Lendi Chatung

CE. Power,

Itanagar

ubDcC

 Along Elect. |

Division

1.

Tankeswar
Borah

Itanagar.

ubnc
!

CE(EZyPWD -

T PWD

16.

S Dom

| T.ave o

CL(L7),
L WD,

”AH'TL{}T

unc
C.EPWT),
ltanagar -

Scppa,',
Electrical
Division

Along Civil
Divn.

| (Power)

17.

“Tummi Kamurn

N
}

.i

| DilipKrDey

LDC
e

(
?
i
e
i WD,

Daporijo,
[&FC
Division.

CEPWD,
Itanagar

UDC -

Doleng
LPWD

1327100777

REATITE

12.4.1000 | 12 4200

742000

841999 R.4.2002

| 1 -\ lmm

18102007

22000

Relzased frain
thvi.on

rotire Yment,

1 30.5.2005

41909 [ 3132002 |

5.8.2001

i Tashi Nampey

C.E
PWD Itanagar

upcC

Seppa.
PWD

20.

1 Lani Bhusan
| Farmakar

T |CEPWD,

Itanagar.

e

Dumpnn 30,
PWD

12871998

28.7.200

12.5.9960. " 112.5200

1

31.1.2000.0n fus

] l(cllrf- on
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SrAcoonnts Officor
DA Cell.

2)e | Pral nEKr.Paur“ [ CRI&EC, Resource AL X T e o
Department, | Division ,I&FC, l
Agartala, f
: UDC Tripuny . e
Tage Murtem CEIRFC Yonicha, 911997 19172000
Department, - PWD
l
— . UDC T N N |
Mihir Das C.E Power Geku Cawvii ivn | 14 998 1492000 1 1 was not ,
| AN e : released from the |
N 4 N Division, '
Pc‘k‘w"”’“‘l‘ \VW‘ ’ However he wac l
ok Q- p release on P
| R.Prathapan CEEZ)PWD | Ziro Civil Divn | 2911996 {291,156 ‘
e I N el (Power) | | i
25 | Habung Lalin - I Power Bnnféﬁg“p\wj) H 13,},’?5\7‘"”'73}3@65 """ T e
26| Gamboh T3 Tagey “F""""(""IT(_F’J"/")"W — Zio RWD T 15T o5 1502000 |
lmnagm S _ ~
"/27. Rathindra CE(EZ) PWD Tezu I&FC 2111997 13102000
Kr.Deb e L '
28 | Malay Bn.Dey CERWD ™ [ Tawang, I&I‘C] 1022997 [ 1023000
29. | HagelMubi Tada | R &FC | Papumpoma, | 14.2.1997 [ 1333060 T R
4R . A ’ RWD : e . e e
0. | Keshib Ch.Dac CREZPWD T Bomdila RWD | 5773 7565 22.2.2000 | Retired on
S - ' S W 30.42006 q
3L | Hage Tamin CEJ&FC Deptt. Daporijo 14.1.1997 14.1.2000
: AP Elect Divn . e
32. | Debabrato Roy CE Power Roing [&FC 13.3.1900 18.3.2002
3 ,;_ Dc,ptt _______J__ R VI S IS N ,~___J

R e e e .
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(BHEEROVATEes and Pehsic -
TEOOAN Trainig T

o Dated the: 29" Movember, 2006’ K:I"VZ) N5y,

. . c Lo - ’ - N . . ) ‘ ' . - 3 v' "' ".: ". K ‘ .'r.”——mji—f“f.—- o '5 '/" '
T OFFICE MEMORANGUM 29 WOV ‘300{";4 Sh Ak, Z/—“}”?,j N

Implications of overstay whils o deputation.

it has|been brought to notice .of the Government that thal even
though the terms ang conditions of deputation jusued by the vaions
B.lrin'istriles/[)e(;.x:ﬂrtmem:‘;/Oﬁiceu specify the pedod of deputalion, there
have been o number of casey of overstay withoul the approveal of (e
competent authotily. A pumber of Proposais tor regularizabtion of such
overslay are also being received tor appraoval by the Competont Aulhority.
Nis necessary to ensure that there is no laxity on the parl of the controliing
“authorilies in%reiievirig the deputationist and the deputalionist should not
go By the prosumpticn that he needs to join His parenl Cadre oniy atter
beﬂ)gﬁ»unaily. relleved by the horrowing darmrtmcsi‘m_,_ W has, theatore, )
- bevn decided that in future @l canes of deputation Shall be reguinied by
the foliowing Gonditicns viz, - ‘

- () E‘he lerms and conditions of deputation shall Clearly iay

. . cown not only period of deputation as per the Recruitinen)
o {-‘(ule; for the post or as approved by the competent 2o thaority
T but also the date of relioving of the deputationist. No further

B ‘ orders for relisving the officer will ba NECEBSArY;
o (i) The deputationist officer including those who are presently
o an deputation would Lbe deemed to have been religvad an

tihe‘ date of expiry of the deputation period unless Ahe
competent authority has with requisite approvals, exterye e
1 period of depulation, in writing, prior 1o the date ol s
Py, I will bo the responsibility of the irmedinle SUDSYIOr
Wicer to ensure thal the deputalionist does not overrsliay, in
ases where offices are on deputation on the date of issue of
wese orders and the normal tenures wre getling over g
eriod of six manths, the concerned officers/Qmanis stions
nay -be allowed an axtension of not more than Qane Mmaonih,

& case {0 case basis with the approval of the DOPT

O e e

— ™~ )

o

That in the event of the officer overstaying for any reasor
whatsoever, he is liable o disciplinary aclion and ot
adverse CivilService consequences which woulkd  inchude
that the pericd of unauthorized overstay shall nol coort
against. service for the putpose of ponsion and vt oy
Ancrernent due durtng e pericd of unanthozed ovessty
shall be defored, with cumuiative oifect, Gt the
which the officar rejoing his parent carhe

o oy
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. 3. Tnese instructions will apply (o .ail deputationisis including Stat:
‘Governmeant  Otlicers/AL  India - Services  eliicoss.
Governnsont posts on deputation and 1o olficers poceading on deputil

joiniog  Cavlad

Ly

© State Goverameataaianamaous,. & staliiary instirelona/foreign Daodi

Wi,
ate.

4. Hthe bonowing Canguanisuions wodld bl s relecatlon romy e
tenme, thoy should obtain approval of Dol*t o il, poor 1o the stist of
deputalion. ' '

-5, Hincil version follow:s.

(Seivits Kuae)

To

1Al Ministries/Oepattments of Goosrnmont of Indis,
! . ‘ Chuel Secretunies of Al State Governnents
The Paanideint’s, Secietanat, Row Dalhi,
Jhe Prnme Minister's Office, New Dt
The Cabinat Sewelariat, Maws Dalhi,
The Rajya Sabha Secretariat, Now Lahi.
A he Lok Sabha Scecratarial, New e,
 The Complroller and Auditor Geaeeal of ladia, Move St
9. TLhe Undan Pubilic Sanice Comndesion, Mow Oaihi,

Nohew

Copy td -

1AL Attached  Oflices under e Mblrinstry o

- Pearsonnel, Public Gricvances altd Petsions.,

2. bstablishment Ofticer and Seorotary, ACC (10
copies). v

All Officers and Seclions in he Deportawnt of

Personnel & Trauning

secretary, Staff Side, National Council CY,

13-C, Ferozeshah Road, New Celhi

? - 5. All Staff Membears of National Counca (JCH

: B0 Al Btall Membars of the Deparlinantal Couneil

. (JCMY, Ministiy of Personne!, PG oo Deqainnes

4.

7. Lstablishunent (Ri< Divizion) 1200 copins)

1
g By

Cbireetor

i [

(RFTENIVEINTS

g
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. ‘ OFFICE OF THE ACCOUNTANT GENERAL (A&;E) MEGHALAYA ETC,,

. administrati

9

%ﬁ 4%% _ﬂ o ANchuEt

SAALY REGISTERED POST.

]

SHILLONG ::: 793001.

"No. Circulax

Cons

separate the
II/Sr. Divisi
Manipur

Pradesh and|]

allocatioh 16

No. DA Cell/ 81 Dated:- 16.1.2007.

)
equent upon the decision of the Comptroller and Auditor General to
cadre of Divisional Accountants/Divisional Accounts Officer Grade-1 &
onal Accounts Officer in the States of Arunachal Pradesh,Tripura and
w.e.f. 01.05.2007, all regular DAs/DAOs/Sr.DAOs |

ve control of the Accountant General (A&E) Meghalaya, Arunachal

under _Llle

Mizoram, S‘hillovng are hereby required to exercise option for permanent

 the office of their choice in the prescribed Option Form enclosed

herewith.
1. Thc pr oposcd Sanctioned Strength and Person- in- posiliommﬁii.i
i.e. Manipur,Tripura and Arunachal Pradesh is shown below:-
Name of | No. Strength of the cadre and men on roll
g the state | of '
Divi L
si- Sr. DAO DAO-I DAO -1I Regular D.A.
on |
, ::I;ch Sancti | Men | Sanc | Men | San- Men | Sancti- | Men
stat -oned | on ti- on cltion- |on ed | on
X Stren |roll |oned |roll |ed roll | Stren- | roll
gth Stren | Streng gth
i , gth -th
: Arunachal || 91 13 16 23 9 23 2 32 0
4
; Pradesh _ . '

H . Manipur 79 | 12 8 " 20 4 20 1 .27 o)
' Tripura 52. 8 8 13 0 13 0 18 0
AG(A&E) 01 01

Shillong. - 7
223 33 32 56 13 56 3 78 0
2. The Sanctioned Strength will be determined for the States of Manipur ,Tripura

post of I

and Arun

achal Pradesh on the basis of number of existing Divisions for which
As/DAOs/Sr.DAOs have been sanctioned {or these States.

Contd..2
viiez of the (¢ J MW""

T 1)l

R""I N,y e

,m,lmm Rl (f)'q T"l\

LTV ITIRGAR |
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Employees of the State of Arunachal Pradesh appointed on deputation ba31s as

Contd..2

Pcrn’mncnt allocation of existing DAs/DAOs & Sr.DAOs to the States of their
chmce will be made by the present cadre Controlling Aulhouty e, the

Accountant General (A&E) Meghalaya, etc., Shillong.

/\110cauon of DAS/DAOs/SE.DAO opling 1o & particular States wiH be made on

the |basis of their seniority in the concerned grade starting from the senior first.

If the number of optees for a State is more than the sanctioned posts in a grade,
the| junior most person in the grade in excess of the sanctioned strength of that
State who can not be accommodated in that State against the existing posts shall
be|posted temporarily to the State for which the number of optees is less than the
sanctioned strength .Such persons will be posted to the State for which they have

exercised their options on availability of subsequent vacancies in that State.

After separation of the cadre, the seniority of the cadre members will be fixed as
per the existing inter-sc scniority. |

The vacancies femaining unfilled in a Statc after separation of cadre will be
filled up by the concerned Accountant General office as per Recruitment Rules

for the concerned post.

Direct recruitment will be done in the deficit State only against the requisition

already placed/to be placed to the Staff Selection Commission.

/Tfter final separation of the cadre , the cadre of Arunachal Pradesh will be
controlled by the present Cadre Controlling Authority i.e, Accountant General
(A&E) Meghalaya, etc.; Shillong till  such time a scparale Accounts &

Entitlement office is not functioning [rom Itanagar.

Divisional Accountant will be under administrative control of the Accountant
General (A&E) Meghalaya Shillong i1l finalisation of court cases pending in
lifferent courts / Central Administrative Tribunals or till such time the State
Government of Arunachal Pradesh has not taken over the cadre.

Co ni d.3

e T m n e
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11. There 1s every likelihood of taking over of the cadre of DAs by the State /){)(

Government of Arunachal Pradesh in the near future.

12. All the Divisional Accounts Officer Grade 1 & Grade 11 and Sr.Divisional
Accountants Officer are to exercise his/her one time optlon in the enclosed
Option 1 orm and submit the same to the undersigned within onc momh from the

date of issue of this Circular.

13. If such option is not received within one month from any person, such person
will be allocated to the State for which number of oplecs in the concerned grade

are less than the sanctioned strength.

14. The option once exercised will be (reated as final and cannot be revoked under
. any circumstances.

.

15. The ¢ plnonSto be exercised by the regular Divisional Accounts Ofﬁcu Grade-1 &

Gradb-11 and Sr. Divisional Accounts Officer and not by the Divisional

Accountants appointed on deputation basis.

Aulllortiy:- C&AG’s letter No.909-NGE(App)/32-2006 dated 17.11.2006:
|
\

A=

Dy. Accountant General (Admn)

Contd..4
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Mem

Copy

—

11.

12,

13.

The Sr.Dy.Accountant General
(A&L), Tripura, Agartala,

(A&E) Manipur, Imphal.

The Secretary, PWD, 1&TC,
- Tripura, Agartala.

The Secretary, PWD, I&FC,
- Arunachal Pradesh, Itanagar.

The Secretary, PWD, 1&FC,

Manipur, Imphal

‘of Manipur Imphal..
~of ,Arunachal Pradesh, Ttanagar.

of Tripura, Agartala.

The Executive Engineer,

o No. DA Cell/BOC/2()06'-2007/927-937 Datcd:-
forwarded to for information and necessary action:-
B ?
The Accountant General (Audit) Tripura, Apartala, ' /"N i

The Accountant General (Audit) Manipur, lmphal.

(A&E) Ofo the Sr.Dy.Accountant General

The Dy.Accountant General (A&E) Ofo the Sr.Dy.Accountant General

R.W.D. & Electricity Departmvcnt, Govt.

RW.D. & Electricity Department, Govt.

RWD. & Electricity Department, Govt.

The Chief Engineer,PWD,I&FC,R.W.D.,Electrcity Department of the States

—

o
The Chief Engincer,PWE;P&FC,R.W.D.,Electl;cu;L_D.epaliment of the States

The Chief Enginccr,l’WD,I&FC,R.W.D.,Elcctrcily Department of the States

Shri

Olo the Executive Engineer

Spare Copy.

o

bEd

AT
S, AecOunts OI’\‘?&,\
/¢ DA.Cell,

s



Form of Option

L

In| the event of separation of Divisional Accounts Officers/Sr. Divisional

. Accounts|Officer cadre in the States of Manipur/ Tripura/Arunachal Pradesh,

[, Shi/Sihti/Ms

working | - as ‘ (designation)  under the

administrative control of Accountant General (A&E) Meghalaya, ‘Mizoram and

Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of

(name of the Statc),

under

(A&E)

the administrative control of the Accountant General

in knowing fully that the option so

exercised shall be final and no further change in the above option shall be allowed in

any casc.

Date

Station

(Signature)

Name

Designation

Division ™

State




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

0.A. NO. 115 OF 2005

Shri L. Appal Swami & Ors

\

-Versus-

Union of India & Ors

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO. 11

I, Shri Jayanta Kumar Bhattacharya, son  of  late  Aml  Kumar

Bhattacharya,aged about 47 years, presently posted as Finance & Accounts Officer in
the Directorate of Accounts, Naharlagun and residing at Naharlagun P.O. Naharlagun,
Arunachal Pradesh do hereby solemnly affirm and state as follows :

1. | That a copy of the original application being No. 1140f 2005 has been served

~ upon me wherein [ have been arrayed as Party Respondent No. 11, I have red the

averments made in the application along with its annexures and understocd the

contents thereof

2. | That save and except what is specifically admitted in this Written Statement

and|the statements made in the application which are contrary to and inconsistent with
the records shall be deemed to have been denied.

3. | That the applicants filed the instant application seeking the relief viz :

1) That the applicants who are on deputation entitled to consideration as
Divisional Accountani working under different Division offices of the

Executive Engineers in the State of Arunachal Pradesh.

_ C P -AHWMﬁ -@T@

/TS’@H%) C@
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4eiThat

That before dealing with the ‘said relief as prayed for, the deponent -
deals with different paragraphs made in the instant application for

~ conveniences of the case in hand.

\;vith regard to the statements made in paragraphs 4.1 and 43 of the

mstant application the deponeni states that these are matiers of record and any
statement made therein which are contrary to records shall be deemed to have been

denied.

\{:That

with regard to the statements made in paragraphs 4.4 of the épplication

the deponent states that the State of Arunachal Pradesh through its Principal Secretary

(Finance) Government of Arunachal Dradesk‘.{has formulated a schem‘lfor takmg u@

the /;\dminis trauve control of the cadres of Semor DAO/DAO Gmde-I!DAO Grade 1

andlDA of |

working divisions alleging to PHE/RWD/IFCD/PWD/Power Department

of Amnachal Pradesh from the control of Accountant General (A&E) Meghalaya,

Anmachal Pradesh, eic. Shillong. The said scheme has been sem io the Accountaut

Genera] (A

28.11.2001

]

6. | That

deponent st

hereunder :

B
— _

; “2.2. The Divisional Accountants { on deputation) those who bave completed
 . the existing terms of depulatlon wﬂl be conhnued as Emergency Divisional -

Accountan

test exXami]

regular Diy

&E) Meghalaya, Arunachal Pradesh etc Shillong tar ‘taking over of the
___/—""/—f

adm‘irﬁstmﬁye control of the cadre of Divisional Accountant from the later vide office
| ’ | - .
letter dated

30.7.2005. This has been done in consonance]to cabinet decision taken or

;

with regard to the statement made in paragraph 4.5 of the application the
| J
ates that the question has been dealt with in the scheme which is quoted

/\

for the ime being as working arrangement. But for iheir absorpuon as

nsmnal Accountam they shall have to qualify themselves in the Divisional
A e e

muon wuhm two vears from the date of taking over the cadre from the

P




- SY- N

administrative conirol of the Accouniant General (A&E) , Meghalaya, Arunachal
Pradmh etc. Shillong, for which they will be glw
Divisional test examination. If any body fails to qualify m the Divisional test
??leﬁﬁnahon, shall be reverted to memd
become available”.

/’-

-

PN S

The said paragraph of the scheme ha put certain conditions and these

corladitions are required to be fulfilled in order to get the pe'nnanenfabsomﬁon mn the
cadre of Divisional Accountant wodung under different lelSlOllS of the Government
of Arunachal Pradesh. |

Copres of the communication dated 30.7.2005
and the scheme are annexed hereto as Annerxure

A and B respectively to this Written Staternent.

7.1  That with regard to the statements made in pamgmphs 46 and 4.7 of the
apphcamon the deponent states that the Govemment of Arunachal Pradesh had

relterated its stand for continuation of Divisional Accounis on deputauon Gll the

process of taking over administrative control from Accountant ueneral (A&E)

Meghelaya Aruanchal Pradesh etc. Shillong is compleied whlch i$ ev1dent from
Annerxure [ of the application dated 12.1.2000. o

-

§.|  That with regard to the staements made in paragraphs 4.8,4.9.4.10,4.11,4.12

an

(@'} ~

4,13 of the application the deponent states that these are matters of record and any
- statement made therein which area contrary to records shall be deemed to have been

w

9. |" That with regard to the statements made in paragraphs 4.14,4.15 and 4.16 of
th

(3]

application the deponent states that before submission of the scheme for taking




'Gml ( A&E)Megha]nya, Arouachal Pradest etc Shillong.

o+ ~ The deponent further states that ‘.the Divisional Accomt;mts on deputation be
" allawed to continue {ill such time the cadre is taken over by the State Government of
| Anmachal ‘Pradesh keeping in view of the experience gathered by the serving
deputauomsts and if the scheme is implemented and control of deputauomsts are taken
ovc!.r by the State of Arunachal Pradesh, the deputationists shall have.to qualify

- themselves for permanent absorption indicated above.

" VERIFICATION

| 1,, Shri Jayanta Kumar Bhattacharya, son of late Anil Kumar Bhattacha.rya,
aged about 47 years, presently posted s Finance & Accounts Officer in the

: th’at the facts staies herein above are true to my knowledge, mformauonland _behef
| dTwed from relevant records. Nothing substantial to the issue raxsed bv way of the
“present O.A. has been concealed. |

~ Verify at Guwahati on this day of 26™ September, 2005

DEPONENT

: :4 : Duectorate of Accounts to the Government of Pradesh, \aharhguﬁ, do hefeby ’veﬁfY

3
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NO. 1.)/\/1‘11\(-527/2000// 06065

Dated ,315‘.1\11;’200 7

.1-0, " - y |
\/ {he Accountant General (A&E), 1

~ IMeghalaya, Arunachal Pradesh, ctc,
Shillong.
Su_b - !Submissiou of scheme for taking over the administrative control of the
- cadres of Sr. DAO/DAO Grade~IDAO, Grade - Il and Divisipnal -
« Accountant — thereof, ' S o
Sir, ' '
. i | am directed to submit herewith the proposed scheme for taking over the
administrative control of cadre of Divisional Accountants comprising Sr. DAOs / DAOs
Grade — 1 & |Il and Divisional Accountants by the Government of Arunachal Pradesh presently

}
vested underjyour kind control.

[ am further directed to state that the State cabinet had since approved the

proposal tof take over the cadre and the Departments of Law & Judicial, Personnel &

Administrative Reforms of the state have duly vetted the scheme after thorough examination. ]
In view of the progress as stated above, I am directed to request you to convey Sk
your apprOv’al facilitating smooth taking over of the cadre of DAs / DAOs / DAQs Gmde ~1&l s
from your kind control. ' ‘
Kindly acknowledge the receipt of the scheme enclosed in quadruplicate.
Enclo ; As'stated above. Yours fafhhfu“y
- £z [ -~
, L o . : (C.M. Mq _1@1114“' ) B ¢
k. I . : ' -\/)ireclor of Accounts & Treasuries, 4
P ' ' Govt. of Arunachal Pradesh, — ~

Naharlagun =791 110(A.P)

Memo. NO. DA/TRY-27/2000 Dated ( July'2005.
Copy to i ‘ |
1) P.S.to Principal Secretary (Finance) to the Govt. of Arunachal | radesh, Hanapar |
for information. . | ;
2. The Secretary, Law & Judicial to the Govt. of Arunaclial Pradesh for informatton
please.
3. The Sccretary. Personnel & Administrative Reflorms, to lh7vGovt.'of A '_machnl. .
Pradesh, ltanagar for inlormation pleas”. : : /.
[\\ L ! /// .
¢ M-Mongmaw ).
' Directoirof /\ccc")unl:a & Ureasurics,
/ﬂ Govt. of Aruhachal Pradeshb,
fsars ' v arlagun — 0 (AL
[ Srwd C{\L/ ~ Naharl \},_un_ | 791110 (A1)

1
i
i
i
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The Scheme for taking over of the Aduiinistrati E '

el ak ative Control of the Cadrés of

S,l. DAO/DAS)’Grzld,c-l/l)AO Grade-Il and DA of Working Divisions belbnging to- .
PHE/RWD/AECD/PW D/Power Department of Arunachal Pradesh from_the ¢onlrol of

the 'Accouut:ant Geueral (A&E), Meghalaya, Arunachal Pradesh, ete. Shillong} - . 7

bubii -Thc'fmosts of Divisional Accountants were crealed by the State Goverh:mcnl in the
,Dubtlc Works ‘Department / Rural Works Department / Public Health Epgineering
epapment /lrrigation & Flood Control & Power Departiment, but'the.udminislr'ali?'c control

f;a;'i . “'l’ée.' appointment, transfer, posting: & disciplinary’ control, etc. vested with the Accountant
“ / _ engral (A&EL), Megha!aya, Arunachal Pradesh etc. Shillong. The Divisional A/}éouli(ﬂllls
g comes under the immediate control of the Executive Engineer of the Divisions. They assist

1.
e ’tht_: Executive Engineers while rendering accounts to the Accountant General (A&E)
C Megl}glaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and 6tﬁer servicé
condilion are at present governed by the Central Govermnent rules in force, but 1he!y are paid
frt.m.l .the state Government's exchequer. The question of taking over the cadécs of the .
Divisional Accountants {rom the administrative control of the Accountant General ( A&E), -
Meghalaya. Arunachal Pradesh elc. Shillong had been under aclive consideration of the slalc'
Government Tor quite sometimes past in order to have proper control over expenditure and.

) olh;er accounts ma"tiersvof the works Divisions, since it has become essential 'fo} the ‘state .
Govertunen( to have better control on the heavy expenditure incutred in various engincering
d:vxanns of thf: state. Now, the Government of Arunachal Pradesh has decided in pursuanéc

~ of cabinet ({cc;sion_ of the State for taking over of the administrative control of the cadres of
S:.’ DS/;\%/D’:‘\O/DA from the Accountant.General ( A& E), Meghalaya, Arunaéhal Pradesh,
etc., Shillong. ' ‘ ' : o

To lgl{e over the cadre of Sr. Divisional Accounts Officers/Divisional} Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
(A&E), Mcghalaya, Arugachal Pradesh, etc., Shillong, shall be subject to the folloxiiving terms

and conditions. . i
i

1. Absorption of DA/DAQ and Sr. DAOQ ( Regular) borne on the ca‘drc of
' the A.G _to State Cadre.

1.1 *Sr. Divisional Accounts Officers / Divisional Accounts Officers / Di[visionz\l

' " Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently working in the State of Arunachal Pradesh may opt {0 serve in’
the State cadre on status quo. The willing Sr. Divisional | Accounts
Ofﬁcers/Divisional Accounts Officers /Divisional Accounlants (%Regular )
working in the State may submit their options to the Seoretaq o the
Government of Arunachal Pradesh;, Departiment of
Finance, Arunachal Pradesty, Ilanagoar through  the
concerned Exccutive Engineers within 2 (Two ) months from the date of
issue of the *Notification’ under intimation to their parent deparlmc;}l.

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers
/Divisional: Accountants ( Regular ) who do -not opt [or sla';le service
condition, but willing to continue in the post shall be allowed (@ serve on
standard terms and conditions of deputation duly approvcd:byl the stalc
Government for period up to 3 ( Three ) years which may bé extended up to 2
(Two) years in the interest of Public Service. They shall be r;vcrgcd 10 t_h‘cxr
parent Department immediatcly on expiry of their rcspective lklcpulullon
period. ‘

i
: '1
13 - |- TheSr Divisional Accounts Officers/Divisional Accounts Officers /Divisignul
i Accountants ( RRegutar ) wiro opt 10 serve in Arunachal Pradesh shall continuc
L {o be governed by the Central Rules for pension and other retirement benehits
| as applicable (iom time 10 time. !

1.4 The inter-se- seniority of the Sr. Divisional Accounts Officers / Divisional
Accounts Officers/Divisional accountants ( Regular ) who opt for tl}g §mtc
Service shall be fixed in {he state cadre basing on their intcr-sc- scmo"nly as

Sr. Divisional Accounts Officers / Divisional Accounts Ofticers Grade-l
Divisicnal Accounts Officer Grade-11/Divisional Accountants on t?\c datc of

«ting over of the cadre. .

i

e ———




y

1.0

2.1

22

S, Divisional
1

A) Divisional Accountant

B) Di‘v'\.sional Accounts Officer (Grade-11)
O Dxivxls'\onal Accounts Officer (Grade-1)
D) Divisional Accounts Officer (Sr. Grade)

i
i

1

e Accounts Ofﬁccrs/Divisional “Accounts Officers 1Gradc-"
| ivisional Accounts Grade-ll/Divisional Accountants

drawing the following scale of pay as pet central pay pattern. i

(Regular) are now.

Rs.5000-150-8000/-
x>\s.5500-175-9ood)/-
Rs.6500-200-10,500/-
Rs. 7500-250-12000/-

The cadre o‘f Sr: I.)’\'vis'\onal Accounts Officers/ Divisional Aécoun\sEOfﬁccrs
Grade-l & H/ Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be_allowcd to continue for drawal of their pay and

Govt.

allowances in the existing scales of pay even afler taking over by the state
\ .
i

1

-
The Accountant General (A&E), Meghalaya, Arunachal Pradesh, etc.| Shillong

shall obtain the option in triplicate in the prescribed form as annexed herewith

from the St. DAQ/DAO Grade-1 DAO

Grade-1I/DA bomne on his radre and

serving in the state of Arunachal Pradesh on the date of taking over the cadre
by the state Goverunent through the Exccutive Engineer of the Divisions and

furnish one copy of cach option exercised

by th Sr. Divisional! Accounts

Ofﬁcers/[)ivis'\ona\ Accounts Officers Grade-1 Divisional Accounis officers

Grade-l\/l)'\vis'\onal Accountants 10 tlie Secretary 10 Governnienl of‘:Arunaclml

Pradesh. Department of Finance, 00 receipt of the options.

Division:\l Accountants on Dcputmion

o Pradesh on deputation shall be allowed 10 continue serving in

/D'xvision:\l Accountants who are working in the works divisions 'n} Arunachal
Divisional Accountant on deputation till they complete their norn

deputalion.—

exisling lerm of deputation will be

Accountant for the time being as workin

cadre from the adm'\nis&raﬁve‘comrol

Admin'\strativc Control

The administrative con
Dcparrment, Governmeln! of Arunac

Dcparlment of Finance.

Rccru'\\mcm

Method of Rccruitmcn_t_:_

The Arunachz\\ Pradesh Public Ser

following SOUICEs through written
he Taiial chn_\'\\mcm Yﬂ)‘.an'nna\\on

as regular Divisional Accountant they shall have 10 qualify lhcm'_§e\ves in the
Divisional test examination within two years {rom the date of takKing over the

Accounts Ofﬁccrs/D'\v'\siona\ Accountants shall . .
lial pradesh, [tanagar: and will be

excrcised by the Secretary, 10 the Government ©.

The state governmcnt through Arunach
shall fill up ail the vacancies of Divisiond

{ Divisional Accountant by selection oR merit ad) .
ony and competiive and qualifyng test €@

i

he post of
0

al ‘terms

|

¢

The Divisional Accountants (on deputation ) those who have completed the

continued 28 Emcrgcncy', Divisional

arrangement. But for their absorption

of the Accountant General (A&E)

. 4 . .
Meghalaya, Arunachal Pradesh, €tC- Shillong, for which they \}lm\ be given
‘ three chances to qualify in the Divis'\onal_ (est examinauion- If any“body
qua\'xfy ‘in the Divisiona} test examination, .
departiment 35 and when qua\'\ﬁcd hand become available.

fails t0
shall be revericd 10 their parent

|

k

|
.

' ol of Sr. D'\visiona\ Accounts Ofﬁd‘«crs/D'\_v'\s'\mm\

be vested w’nhithc Finance

f Arunachal pradesit,

al Pradesh pul i T Cormission
| Accountant™’ coarky Civigions.

vice Commission shall make cecruitment 0

t ad)udgcd {rom the

o



5.2
5.3
5.4
55
54

i
i
1

. |
)
|
|

Age Limit for * Direct Recruitingnt™:

v Education Qualification:

-
{

Candidate should not be less than 18 years and more than 28 ycarg of ai;c‘_
provided that the initial age limit may be relaxed up to 33 (thirty three) years
incase of APST candidates in accordance with the order - of Lhe slate
government from time 1o time. In case. of existing / working Divisional
Accountants, upper age limit is relaxable upto 52 years. - o

Minimum Educational qualifications for direct recruit shall be a l)x\ivéfs'ity
vDegrce / graduate with any one of the subjects namely Mathematics, [Statistics,
Commerce, Economics, from a recognized University. : '

Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall

not be applicable in case of eligible departmental candidate(s). i
' !
'

Appointing Authority:- .

The Secretary to the Govemmém of Arunachal Pradesh Departmcni of
Finance shall be the appointing authority subject to the approva of the
Government. : o :

Probation and Training:-

Candidates recruited through the Initial Recruitment Examination {will be on
probation for a period of 2°( ‘Two) years before their absorption in the cadre of
Divisional Accountant. During this period he/she shall be given training for a
period of 6 six ) months in the Administrative Training Institute and therealter
intensive practical liaining in all aspects of public works accounts for a further

period of 6 ( Six ) months.

Aller this training , the .candidates are required. to pass the Divisional test,
which will be conducted by Dircctor of Accounts ‘and Trcasuries. T ill such
time-as the (rainees, they are posted as Divisional Accountant. ol probation.
After passing the Divisional Test Examination supernumerary posts equal lo
the number of such-trainees will be deemed (o be created for theil absorption

on completion of probation period.

Transfer & Posting:-

Divisional Accountants / Divisional “Accounts Officers arc o scrve

anywhere within  Arunachal. Pradesh and are liable for transfer  to the

establishments of Chicl Engincers /Lirector of Accouits & Treasufics whercon
{

such posts exists.

|
: b
Transfer of record:- , {

“The /-\ccoun(anl General { A&E), Meghalaya,'/\runachal Pradeshictc: Shillong
shall take necessary action to transfer the rclevant records 10 the Scerelary to

the Government of Arunachal Pradesh Department of Finance within 3 (Three)
months from the date of issue of the notification.

|
Sd/- .
( Tabom Bam )i
Principal Secretary (Vinance)
Govt. of Arunachal l’r;z\dcsl\
Jtanapat. |

i
|

P
i
¥
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(T}"}’Ed} Annexure- i

GOVERNMENT OF ARUNACHAL PRADFESH

* COFFICE OF THE DIRECTORATE OF ACCOUNTS & TREASURIES
NAHARLAGUN- 791110
¥
MNo. DA/TRY-27/2000 Dated __ Tuly” 2005
To,. i
The Accouniani General (A&E)
K;Iaghgiava Arunachal Pradech ot -
eohalava, Arunachal Pradech ete,
Shiiiong

Sub: - Submission of scheme for taking over the administrative control of the
~ ~Af Cu TYAM/TYAMY :’ ,3 T TYaMY {Tnda TT  asmd  THerlal aan

o dwan wn « ~1
LG TD Vi AR an\// LAANS Tade-i L A MNALANAT LA SiAILL ALY LOLLGL

Accountant- thereof.

Tam directed to submit herewith the proposed scheme for ta ing over the

. Y
Admaimiotvndicra novndbenl AL aden AL THaiainnal A b, 1-«5-1 SR AT e K
21 LR GLLY © LUV Wi el O Laviaisiina:l Allgunianteg LUy T

LIAL)S/ DAGs umut' 1& 1 and L’lVlbl')I‘ldl Accountants UV t.h(;‘ Government of

Arunachal ’Pradeah presently vested under vour kind control.

-

e el C"‘ e 1‘311‘ | 5- ot
A Ady &

ko Flaaf n Céadn 41\‘-\1“(\‘- 4 )
i =1 Laielied 1O gat L iici

,C ;.L“i& n.i.qi_ et RELLTD WGERSILLCT
proposai to fake over the cadre and the D‘f-tnarhnen‘ts of Law, }udidai &
Administrative Reforms of the State have c‘a!v vetted the scheme after ﬁumm‘r'h

NV “‘\1‘(1’1"‘ 3331
LARTAIIRaass Laiiid.

in view of ihe PEOZFESS as slaied al Ove, i am direcied o rt_quest VO 1o

(o)
convey your approval facilitating smooth taking over of the cadre of DAs/

D_’_‘hnﬁ /F‘A{ﬁﬁ f ‘Ilfbd“}ﬂ T -QF n gi‘n'l'lﬂ ~(J't:\ e 1/‘!1'\4’1 "(\1'\{“""\1

AWFAAL T L N LR ARRIRD

Kindly ac knowiedge ihe receipl of ihe scheme enciosed in quadrupiicaie.
Eiclo- As stated above Yours failhifully
‘ Sd/-
i R NAL
v \\, ivi, .Lvl\)lihhld W j

Director of Accounts & Treasuries,
I T A PO ST B = YURE: T |
LOVT U ATUNACdt i Tadauosii,
'\iaha_ﬂag:_:_n- 791110 (A, l’\

Memo. No. DA /TRY-27 /2000 Diated Tuly’ 2005,

N o
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P.5 to Principal Secrelarv (Finance) to the Govi of Arunachal
Dendne Tfrnemnaaw A imEavea A
4 Led AL TR, AALELRLI FOTER AR JJLL‘.I.L.LLG‘ LASFAA.

Thon Camendia T omvar O- r._,i-md it
LT Jx.u\,wuy, LAy O JUGidGial to the Co

Information please.

(0

The Secretary, Persannel & Administrative Refarms, to the Govt of
Arunac"xai Fradesh, lanagar {or informaiion piease
L ]
CA /. Madihla
’ - I .L&-.L?.,,-.L’&y.

(CM. M ongmaw}

| 3 PPN S ~menaaamd o T..A.‘......m,m

/AL CCL0T C.L Accounts & 1ITCAsULICS,

Govt. of Arunachal Pradesh,

A TN
mmmnm’ Uii- 7 'J’.i..i..a.U \AdT)
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GOVT. OF ARUNACHAL PRADFESIH {n.7#
DIRE(,I()RA TE OF ACCOUNTS & TRrA%URu«

NAHARLAGUN.
NO. DA/TRY/15/99/ Par Dated Naliarlagun, the 15™ July'2005.
TO, 4 .
1
The Accountant General (A&E),
. Mcghalaya, Arunachal Pradesh, ete.,
o Shiilong.
, Sub : Divjisional Accountants on deputation — regarding.
gf Ref ; Your letter No. DA/Coll/1-8/Court Cases/2000-01/147, dated 24.5 .2005.
£, Sir,
e '
E I am directed to request you to refer the D.O. No. DA/Cell/1-8/Count
o Cases/ 2000-01/1909, dated 28.3.05 from Shri E.R. Solomon, Accountant General (A&L)

and had urged

19 and 12 Divisl
3, «+ T

: ;, Stating that In

‘Accountants to t

4. F

. offlee in tho mo

5. 1
whase repatriati
Hen'ble CAT:
Hon'ble High C

o S$hri Otem Dat

2. . The

that the order of Divisior.al Bench of Hon'ble Gauhati High Court, Hanagar Permanent

- Berch, Naharlagun dated 10.2.2005 regarding repatriation of 12 Divisional Accountants
to their parent departments in the Govt. of Arunachal Pradesh Is not being implemented

Financ: Commissicner to the Govt. of Arunachal Pradesh.

Accountant General (A&E) had in his above D.O. letter mentioned

this depurtment to immedlately request the remaining 19 Divisional

 Accountants whose cases: are pending in the Court/ CAT to withdraw their court case.
":.J'-;‘_"-' This dcpartment{had pursued the matier with representatives from both the group of

onal Accountants but nothing specific result Is forth-coming.

he light of order passcd by Hon'ble Gsuhati High Court, Hanagar

Permanent Bench, Nahzrlagun, repatriation orders In respect of 12 nos. Divisional

heir parent department are being issued.

rom the endorsements received from your office, repatriation orders in

respect of 12 Divisional Accountants as stated above have been issued by your good

ith of Miny'2005.

is to bring to your kind notice that the 12 nos. of Divisional Accountants
on orders were issued by your good office had made fresh appeal to the
for issu'ng a stay order agalinst the order dated 10.2.2005 issucd by
ourt, Itaniagar Permanent Bench, Naharlagun.

: his directorate also acknowledges rcceipt of Sr. Deputy Accountant
Generat (Admn{) lener No. DA/Ccli/1-8/Court Casca/2000 01/147 dated 24.5.200%




0.

Meghalaya,

repatriation

of the cadre

&0 YOour good
[

Copy to:

Memun. NO,

»

Office copy.

—

| 43~ - R,
el FAx 1o, : ozem 2242688 OO Sul. 20 2005 B4:27M P

5

: | o . "'-»,:0\‘\

- Under tis circumciance the office of

? Cthe Accountnt General (A&L:),
Arunachal Pradesh, ete,

Shillong is requested 10 1ccansider it decision on

of the deputationists. The scheme for (aking over the admiinistralive control

T DAS /7 DACOs by the Government of Arunachal Prad

. esh is being submitled
office within « fortmight for perusal & nccessary appr

oval please..

Yours faithfully

v

( C.M. Mongmaw )
Dircctor ol Accounts & Treasuries,
Govt. of Arunachal Pradesh,

Naharfagun.

DA/TRY/15/9/ Part Dated Naharlagun, the __™ July*2005.

1¢ Chief Engineer. PWD ( 17, W/7. ) / PHED / 1FCD / RWD / Power &

DHP Department of Arunachal Pradesh for information with request Lo
convey the matter to all the Txecutive Engineer concerned.

- (CN ngmaw )
Diicutur uf Acovunts & Ticasurlus,
Govt. of Arunachat Pradesiy,
Naharlagun.
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1/2000-2001/ 1509 Datudi- 23, 112005
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3 Dyalt Schlme for the transfer of the cadre ol Dhivisionad Accountants / Diveionid
Accounts [Officers from the administrative _control of AGAA& ) Meghaday,
‘\ln]lmur to (he Governme n( of Avanachal Pradesh, : 1))
! ) AN

The l(nn\'unnunl ol /\nm whol Preadesh i decided o falie over the exie lm;'
cadre of JH\'I donal Accountits / Divisional Acconnt: Ofticers Boae the adminisieative
contiol uf!llu‘ Acen it Gendral (ARE) Mephalayi, Shillong, to it adovnisiiadive
control on the folowing terms and conditions-

1. /\(lllmll\ll iive Control:
The ldmlm.sll.\lx\'v contrdl of the Divisional Accountants /7 Divisional

Accounts ([)I'ﬁccrs, who arc presently governed under the Cential Civil Scrvice Rules
and arc working under tlic administcative control of - Accountunt General (A&l
Meghalaya, Shillong-shall.on their transfer to services of Govi .ol Arunachal Pradesh,
vest with the Director of Accounts and Treasurics, Govt. of -Arunachal Pradesh undcer
: qu:u‘lmcx{xl of Finance who would excrcise all the administrative powers  like
recruitment / promotion / leave / translers & postings /(h':(,lplnmry matlers cle.

2. iStatus and compuosition of the eadre on fransfer: : :

() Tlhe existing Divisional Accountants / Divisional Accounts Officers under the
admiistrative contro] of Acubunl.ml General (A&LE) Mephalaya, Shillong, have e
following cadre composition : &

SI. | Name of the Post/ Grade ~SET{IL:""JJ',’J'*:i}[fii~'~)""""""' Tercentape conposition
No. : e oladie shength
l. Divisional — Accountants | 5 5()() 1'75-9000 5%
' : (ordinary Grade) } s e ' L
. 2. Divisional Accounts | 6500-200- 10500 25%
o - { Officers (Grade-]1) B , e
3. | Divisional Accounts 7150-225-1 1500 4%
‘ Officer(Grade-b) . i 1 :
- S-SR istonal - Accounts- ,/1)()( )-1200 ) c l"',’ P
| ddees R
'(\)‘)""”"‘V\llu {aking over 1o llu, service of Govl, of Armachal Pradesh, the existing,
regular Divisional Accountants / Divisional Accounts Officers would continue o
e econstittéatseparate.cadecavithuthe.cxisting cadie structne and.designations,

: 3. Option for transfer to service of Govt, of Avicchal Pradesh
e (1) Eaa Y N | T publicationtof therorder Tur the proposced trangler of cadre in the olficin
" Gazelle of the State Government, Accountanl Geueral (AdL) Meghalaya, Shillong shail
e call upon all the regular Divisional Accountants / Divisional -Accounts Officers of the
L ~ combined dadre, who lind place, on the date ol Gazetle Motification, in the Gradation list
maintained| by his office o excrcise their upllun in the prescribed proforma_appende; i
“herewith through the respective, exceutive engineers within a period of two month for
poing overio the service of the State Govl. of Arunachal Pradesh or for their continuance
in the Cemtral Government Service under the administiative control ol ALGL(A&L)
- Meghalayal ‘The option so excrcised shall be/linal and in-no case whatsocver it shall be
altered. 1hosc -who-do not excrcise such option within the ,;pccé!io(l period Tor wlhilever
i1l be decmed (o have made an option to reniin in the Cential Gavt. Service

reasons sh
under the [Administrative control -of A.G.(A&E) Mephalaya. The -pension and other

i retivement liabilitics of those who opt for the State Service shall be borne by the Govt. of
LT AranachalPradesh. oL e
: ' (L) Thosc Divisioial /\Lcmml i w5/ Divisional Acconnts Officers who n])l Tor their
ke continuande in the Cential Government Service nnder the administiative contiol ol the

AG(A&T) Mephalaya will e posted i Beaipur /g,

. . 7 )
/ Vi - (
/‘}\,(1/ ~"-3—/-'K-'._4‘:'._| ‘
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The caployeis ol gHiEe of he Aveontitt ¢ e ALY Megdiduyiy, ihillong

] HIEGOVE ent who are on depidtation (0 Qi posts of Divigiaad -
Accomtainy FDivisionad Aceomts Qfficers shidl not be allowed o exercise iy uplion tu
0 aver i the stld €3ave, Sueh cigployect, W reguited by the stide Goet, ny be alowed
fo xerve an the standad oo, and conditions al depatiation didy s oved hy the State
Gow, o ’

4. Rejpadation of Conditions of service

‘ . Subsequent to anster to the Sate Gove, the cotditionk ol scrvice of the
existing Divisional Atcountants 7 Divisionil Avcounts ticers shall be regubited as
follows: : :
(8 Scales of Fay- Existing Divisional Accountauts 71 nvistonal Accouats Officers shall
continne to be pliced in their existing pay scales. Huowever, in the event ol any revision of
pay scales of existing, Divisional Accountants £ Divisional Accounts Offices by the Gaovt.
of Jndia vath etfect fiom a date pon @ the date ol tkingover the cadie contal, the
cxisting mcwmaobants shall be entitled 10 such tevised scales of pay from the said date. Aay
subscquent 1cvision of pay scale by the State Govt. shall be applicable to the,
' (1) Agce of Superannuation- Siuce the ape of Sapetannnation in sespect of existing, o
Divisional Accobmtants / Divisional Accounts Olficers warking, tnder the aduwinistidive |
conttol of AG! (A&L) Mceghalaya is 60 ycus as applicable to the Central Gavt,
-cmploycus, they|shall be, as a special dispensation, allowed a general extension of service
without ziny disCrinmination for ‘two ycas ver the existing ape of supcrannuation of 58

il the cniloyecs of §1

yeurs apphcable
condition that ¢
Officars tansics
“timc to tinc for
(11) Scaiorify
Divisional Acc
the sanic as exis
(1V) Recruiting

to the cmployces of statc Govt. of Arunachal Pradesh, subject w the
e retiremment age,of the Divisional Accauntants / Divisional Aceomids
icd o the State Service vill be as is ordered by the Centead Govt. from
their cimployees.

under State Govt- The iter-se seniority of Divisional Acconntuts /
unts Officers taken over to the cadre of State Govt. shall continue to be
ting, on the date of taking over the cadie by the State Ciovt.

at- The recruitment o the post of Divisional Accotmtant adier tuking over

o the_cadicZb b State: Gavt-wonld_beas_per_policy. decided by-thegovt. o CAmachalzze

--prior-toAhe.dat

Pradesh.
V) Promotio
wles unda 4
avenues for 1l
available undc

Aramced, the ps

(V1) Truining
adequate qual
Divisional Acc

1s- ~After taking over the cadie, the Stte Gaovl, shadl furmbate switable
¢ Arunachal Pradesh Sépvice Rules 1o provide adeguate promotional

¢ -cadre-which shiall,- hoplever, not e less advantageous an what s
U {be administrative contiol of ALG(AS&EE) Meglinlaya, Till such wules are
smotions shall be scgulated Ly the extant sules / instructions applicable

c.of Laking over.the.cadre. .

I Departmental Examimation - State Govt, shall, with a0 view to povide
ficd manpower to the tuken over cadie of Djvisional Accountats /-

ounts Officers, cyotve a systenn of theoretical / practical traintng in Public

Works Accouting system and’ fu‘wlioning of Iublic Works Divisions and a suttable

departinental ¢
that the cxist

. N ‘ ) 1. P P . .
xamination conparpble 1o the existing tanng and examgbion {0 ensure

ng quality and 1egularity of rendition ol accounts to the AG.(ALL)

Meghadaya 15 praintained. :

(V1) Transfers and postings- The _l:’;u‘s::‘]:'u and postings of Divisional Accountants / .
......Diyisional ,/\olmmn.s Officers shall be saadey the State Gavenment, Mo eniployec fioim

the state Gove. hall be posted fo the reputin dinpe of any division unless he / she bas

cumyfleted 1 special twaining requised in Public Works Accounting systenn as well as (he
e Prldic Worls Divisions and i subsequently qualified i
ani stion 0 e istraduced by the State Govt, off Aranacl
novision, e | tivccton of

* functionisg, <
appropizte digrartimental e
e el e cd 1 I Clinie AV T Totwad ptanding, i provisi
FVicasutics, Avachal Pead R Govl el Tugee the posvens o appoint any
fe Ltate Ciovt, ng Divisianal Aceanntg / Privisionmd Accoats CHheesd o
'u?;i'T;;‘i#-ii;}l’;_"_hi’ﬁé%é”"fi&_&- 'ii'is“:ifgizili«:d presiad, (il the past ig filled Ly gepub

secounts and
ciinployex o

teqprony o

anfied,
ber 2 rote¢ v:"ll-‘
. o
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ry Authoritys Subrequent (o Qe waster al the coadie to the stide Grond
Accounts and Aroaelnd Proadest Gove shall be the

Trenanies,
Oty e respeet Avcouiitinds 7 Divasianad

ol Diviaanal

and . Reviewing Oticers The Boeoutve bapioaeets ol this vanoo

ntinue o he the reporting ofticer for the purpase of wiitaig of Anntial
nts i espeet of Divisiond Accountnts / Divisional Aceounts Otheers
The FA/CAQ of the concerned depadment shadl he the 'R(‘\‘iv\\'i!l}’

Qaficer and Ducctor of Accounts and Treasuries, Avunachal Pradesh shall (um(um as the
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5. Transitionad
concernuig, condh

Y.
P'rovisions- Tl such e the Sate Govt frannes appuuptite ules
Gons of service of the taken ovar cadie, the incumbents shall be

govermned by the joles hitherto m foice.
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Power toe

Fv- Where the Govt of Arunachial Pradestos of the opuaan ded
my o expedient to do so, it shall, after consultation with the

& Auditor General“ ol hudiz, by an order for casons 1o be

recorded 1,
with yespe
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writing, relax any of the provigsions of these ternmis antd condttions
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-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:- & 3
GUWAHATI BENCH, GUWAHATI } v
4
IN THE MATTER OF S
(L
IN O.A NO. 130/2007
SHRI TASHI NAMGEY AND OTHERS -
: APPLICANTS
‘VS-
THE UNION OF INDIA & OTHERS -
RESPONDENTS
AND o
) J {

IN THE MATTER OF :

- WRITTEN‘STATEMENT SUBMITTED BY THE
RESPONDENTS NUMBERS 1 AND 2.

WRITTEN STATEMENTS

i
;

The humble Respondents submit their written statement as follows :-

That with regard to statements made in paragfaphs 1 to 3 of the Original

Application, the Respondents humbly submit that they have no comments

A

"That with regard to statements made in paragraph 4.1 of the 'Original;

Application, the Respondents humbly submit that the Applicants are
employees of the Government of Arunachal Pradesh who were appointed

on deputation basis for a specified period only.

\"[hat with regard to statements made in paragraph 4.2 of the Original

Apphcatlon theARespondents humbly submit that they have no comments
to offer.

vThat with regard to the stafement made in paragraphs 4‘3. an 4.4.of the.
Original Application, the Respondents humbly submit that the Applicants
are regular employees of thé Government of Arunachal Pradesh. Since

there were vacancies in the cadre of Divisional Accountants administered

TNl
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by Respondent No. 2 and\smce—mmu recruitment (as provided in the

Recruitment Rules 1988 for Divisional Accountants) through the Staff
Selection Commission to fill up vacancies would take time, Respondent

No. 2 from time to time called for applications from the experienced staff
of Public Works Department, PHE, RWD, 1&FC, Electricity Divisions
serving under the State Governments of Tripura, Arunachal Pradesh and
Manipur who were ‘willing to serve -as Diyisional Accountants on
deputation basis in the States of Tripura, Arunac.hal Pradesh and Manipur.
Accerdingly, the Applicants have been selected and posted as Divisional
Accountant on deputation basis under the administrative control of

RespondentNo.2. The letter of Respondent No.2 , while appointing the

Applicants-as Divisional Accountant on deputation categorically stated

that the period of deputation was initially for one year and that the
/

- Applicants were liable to work as a Divisional Accountant on deputation

basis in any of the three States of Tripura, Arunachal Pradesh and

Manipur. The said letter also stated that the period of deputation could be
extended for a maximum perlod upto three years and in no case it will be
extended beyond three years However the Apphcants are still continuing
in their deputation posts.

Recruitment Rules 1988 (Appendix I)

Appointment letter dated 5/2/1997 (Appendix 11)

That with regard to the statement made in Paragraphs 4.5 and 4.6 of the

Application, the Respondent No. 2 humbly submits that (in January 2000) \

the Government of Arunachal Pradesh submitted a proposal to transfer
the cadre of Divisional Accountants to the control of the Director of
Accounts & Treasuries, Govt. of Arunachal Pradesh. and stated that the
formal notification in this regard would be communicated by the State
Govt. in due course vide their letter dated 12.1.2000. However, no such
notification was issued by the Gowt. of ‘Arunachal Pradesh till date. It
may be pointed out here that State Govt. cannot unilaterally take over the

‘ u?w Sv"H\J <. wigna 'l PO 61,\\
| Central AcmLuisti ative Tiibuew i' )
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cadre of the Divisional ‘Acc which is under the control of any

Statg Accountant General without the prior consent and approval of the

all the terms and conditions laid down by the C&AG of India for such
transfer and with the approval of the Comptroller and Auditor General of
India, the administrative control of the cadre of Divisional Accountant
can be taken over by a State Govt. The Respondent No. 2 humbly submits
that on completion of the Applicant’s deputation period, the repatriation
order to their parent department were issued to the Applicants. However,
the Applicant, instead of reporting back to their parent department filed a
petition in Gauhati High Court which was transferred to CALF, Guwailati
against the repatriat;on order. The Hon’ble iCAT vide its order dated

22/6/2001 passed an order that as the State Govt. of Arunachal Pradesh |

had taken a decision to absorb the Applicants in the state’cadre by order
dated 12/1/2001 nothing is left to be decided by the\Hon’ble CAT
Thereafter, the Respondent No. 2 filed a writ petitior; before the Hon’ble
Gauhati High Court challenging the impugned judgement of the learned
Tribunal vide WPC (C) No. 3992/2002 . SN

That with regard to the statement made in paragraph 4.7 of the -

Application, the Respondents humbly submit that as stated earlier, the.

Government of Arunachal Pradesh had in January 2000 (vide its letter
No. DA/TRY/15/99 dated 12/1/2000) informed Respondent No. 2 that

the take over the cadre of Divisiondl Accountant was under active

consideration Thereafter, the State Government of Arunachal Pradesh ‘

did not initiate any further move to take over the cadre of Divisional
Accountants in the State of Arunachal Pradesh. After more than two

years, the Commissioner (Finance), Govt. of Arunachal Pradesh vide his

letter No. DA/TRY/15/99 dated 11/3/2002 requested this office that the

Divisional Accountants who were appointed on deputation basis may be

allowed to continue as Emergency Divisional Accountants for the time

i ;o

being as a working arrangement. But for their, absorption on regular basis



they will be given chance to qualify themselves in the Divisional Test
Examination which will be conducted by the State Govt. of Arunachal
Pradesh through the authorised officer of the State Govt. after taking over of
the administrative control of the cadre of Divi;ional Accountants /
Divisional Accounts Officer / Senior Divisional Accounts Oﬁ'lcer of
Works Divisions belonging to PWD/PHE/IFCD/RWD and Power
Departments of Arunachal Pradesh.

More than four years had elapsed but the State Go\vernment of
Arunachal Pradesh has not initiated any further move to take over the
cadre - of Divisional Accountants in the States from the administrative
control of the Accountant General (A&E). Howevgf, the Director of -
Accounts and Treasqries, Govt. of Arunachal Pradesh vide his letter No.
DA/TRY/27/2000/1060-63 dated 30/7/2005 has forwarded a scheme
stating that the Govt. of Arunachal Pradesh has decided in pursuance of\
Cabinet decision of the State Government to take over administrative
control of the cadre, of Divisional Accountants / Divisional Accounts
Officer / Senior Divisional Accounts Officer from the Accountant
General (A&E), Meghalaya etc. * Shillong. The said scheme was
forwarded to the Comptroller and Auditor General of India for a decision.
The Comptroller and Auditor _Geheral of India in turn prepared a
modified scheme based on the state government’s proposal which was
forwarded to the state government by this office under letter No.DA
Cell/1-1/2000-2001/1509 dated 25.11.2005 for acceptance/comments.
The Staté govemmerit was reminded vide letter No. DA Ceﬁ/ 1-1/2000-
2001/28 dated 28.4.2006 and letter No. DA Cell/ 1-1/20070—2001/964dated
6.6.2006 for its response to the scheme to which till date reply is awaited.
It is again humbly submitted that the post of Divisional Accountant to
which Applicant was appomted on deputation basis is a Civil Post under

the Union of India. The handing over of the Divisional Accountants

“cadre from administrative control of Accountant General cannot take

@&wotwwv(w
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place without ' the consent of the Comptroller and Audltor General of

India.
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1

Letter No. DA/TRY/15/99 dated 12/1/2000 (Appendix III ) \
Letter No. DA/TRY/15/99 dated 11/3/2002 (Appendix 1V)
Letter No. DA/TRY/27/2000/1060-63 dated 30/7/2005 ( Appendix V)

That with regard to the statement made in paragraph 4.8 of the
etpplicat‘ion, the Respondent No.2 humbly submit that in this connection
in reply to letter No. DA /TRY/Part/15/99 dated 12.4.2005 ( Appendix-
VI ) received fromf the Director of Accounts & Treasuries, Govt. of

Arunachal Pradesh, then reaffirmed vide letter No. DA Cell/108/Court

¢ase/2000-2001/147 dated 24.5.2005 (Appehdix- VII ) the decision to

repatriate 12 Divisional Accountants on deputation in the light of the
Honble Guwahati High court, Itanagar. Bench order dated 1.2.2005 and
repatriation orders had been issued to 12 Divisional *Accountants.

However, these 12 deputationist had filed petition in the Hon’ble Tribunal

~ vide O.A. No.114/2005, 115/2005 and O.A. No.238/2005 for absorption:

under the administrative control of the Respondent No.2. The Hon’ble

Tribunal vide his common judgement dated 21.3.2007 held that “ the

Govt. of Arunachal Pradesh have proposed a scheme for taking entire |
~ Accounts set up from the Accountant General ( A&E) Meghalaya,

Arunachal Pradesh etc., Shillong and the proposal is under active
consideration but final approval is awaited. Accordingly we direct the
Applicants to make individual comprehensive representation before - the
concetnéd Respondents forthwith artd on receipt of stlch representations,

the said Respondents shall consider and dispose of the same and take a

decision thereon within a time frame of three months” (Appendix -VIII )

However, no such representation have been recelved by the Respondent

No.2 till date. o
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No. DA /TRY/Part/15/99 dated 12.4.2005 Appendix-VI .
DA Cell/1-8/Court case/2000-2001/147 dated 24.5 2005 - -Appendix- VII
Hon’ble CATs order dated 21.3.2007 - Appendix - VIII

That with regard to the statement made in Paragraph 4.9 of the
Application, the Respondent No. 2 humbly submits. that the Recruitment
Rules for Divisional Accountants do not provides for such absorption
and all the Divisional Accountants on deputation after completion of their
deputation periods are required to be repatriated back without any
exceptions. The Comptrollef and Auditor Gene/ral of India has also
confirmed that the Recruitment Rules for Divisional Accountants cadre
do not provide such absorption. The Respondent No.2 humbly submits
that on compliance of the Government of India ,Ministry of Personnel,
Public ~ Grievances and  pension’s  Office = Memorandum
No.AB14017/30/2006-Estt.(RR) dated 29.11.2006 the recovery orders of
excess drawal of pay and alloWance on over stayal on deputation periods
were issued to these deputationist as their deputatlon term explred long

back and denied to join in their parent department

That with regard to the statement made in paragraph 4.10 of the
application, the Respondents humbly submit that the Director of Accounts
and Treasuriles vide his letter” No. DA/Try-27/2000/1060-63 dated
30.7.2005 had forwarded a scheme stating the cabinet decision of the
State Government for taking over administrative control of the Cadre of
Sr.DAOs/DAOs/DAs from the Accountant General (A&E) Meghalaya,
etc Shillong which was sent to the Comptroller and Auditor General of

India who has prepared a draft scheme taking into account of the regular

Sr. DAOstAOs posted in the Arunachal Pradesh.The said scheme was

forwarded to the Govt. of Arunachal Pradesh for approval/comments The

" response of the Government of Arunachal Pradesh is still pending.

That with regard to the statement made in paragraph 4.11 of the

application, the Respondents humbly submit that the Financial

Q0
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. Commissioner, Government of Arunachal Pradesh was' informed vide

D.O letter No. DA Cell/1-8/Court Case/2000-2001/1909 dated 28/3/2005

that the question of absorption of the Divisional Accountants on

deputation was under consideration by the office of the Comptroller and

Auditor General of India .- Subsequent to this, the Comptroller and
Auditor General of India had confirmed vide D.O. letter No. 425
NGE(APP)/10-2005 dated 6/7/2005 (Appendix ~IX) that the question of
absorbing the Divisional Accountants in the Divisional Accountants cadre
had been examined, but it was not found possible as the Recruitment

Rules of Divisional Accountants do not provide for such absorption. The

.Director of Accounts and Treasuries vide his letter No. DA/Try-

27/2000/1060-63 dated 30.7.2005 had forwarded a scheme st\atmg the
cabinet decision of the State Government for taking over administrative
control of the Cadre of Sr.DAOs/DAOs/D;Xs from the Accountant
General (A&E) Meghalayé, etc Shillong. The COmQtroller and Auditor

General of India has prepared a draft scheme taking into account of the

/regular Sr:DAOs/DAOs posted in the Arunachal Pradesh. The said

scheme was forwarded to the Géw. of Arunachal Pradesh vide this office
letter No. DA Cell/1-1/2000-2001/1509 dated 25.11.2005 (Appendix -X)

for approval/comments . The reply is still awaited.
D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005 Appendix —IX

letter No. DA Cell/1-1/2000-2001/1509 dated 25.11.2005 Appendix -X

/

That with regard to the statement made in paragraphs 4.12 and 4.13 of

the application, the Respondents humbly submit that in compliance of the

D.O. P&T circular dated 29.11.2006 the orders for excess recovery of pay

& allowances drawn on overstay on deputation periods was issued to .

these Applicants vide this office letter No. DA Cell /2-
46/DDA/Vol 111/2007/10-15 dated 5.4.2007 (Appendix — XI)as they have

been cpntinuing in the deputation post on expiry of deputation terms.
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Further, the DO P&T’s instructions are also equally applicable to all
employees while over stayal on deputation. T

letter No. DA Cell /2-46/DDA/Vol I11/2007/10-15 dated 5 4.2007 Appendix — X1
That with regard to the statement made in paragraphs 4.13 , 4.14 and 15
of the application, the Respondents humbly submit that on compliancé of
the Hon’ble Tribunal’s interim order dated 25.5.2007 passed in this O.A.
the implementation of Government of India ,Ministry of Personnel,
Public  Grievances  and ’pension’s Office = Memorandum
No.AB14017/30/2006—Estt.(RR) dated 29.11.2006 has been kept in
abeyance until further orders and the concerned Chief Engineers have
been requested to communicate the action taken in this regard
immediately vide letter No. DA Cell/2-46/DDA/Vol.1Il/ 86-90 dated

29.6.2007 to all the Chief Engineers, Executive Engineers of the Govt. of '

Arunachal Pradesh and the Divisional Accountants on deputation.

letter No. DA Cell/2-46/DDA/Vol IIl/ 86-90 dated 29.6.2007 Appendix-XI1I

That with regard to the statement made in paragraph 4.16 of the
application, the Respondents humbly submit that they have no comments
to offer. '

Grounds for relief(s) with legal provisions

That wi1;h regard to the statement made in paragraphs 5.1, 5.2, 5.3, 5.4,
5.5, 5.6, 5.7 of the application, the Respondents humbly submit that they
are not entitled to get relief as they are continuing in the Deputation post
on expiry of the d-eputation terms against the rule.

In view of the facts and circumstances stated above, the Respondents
most respectfully and humbly pray that the present Application as filed be
dismissed and the interim order dated 25.5.2007 granted in the case be
vacated and order dated 5.4.2007 be allowed to be implemented.

That with regard to the statement made in paragraph 6 & 7 of the

application, the Respondents humbly submit that they have no comments

to offer
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Verification,

-

7/

. I, ShriJ. P. Rajak: Sy Deputy Accountant General (Admn), Office of the
i Accoﬁntant General (A&E), Meghalaya, Arunachal Pradesh and Mizoram
Shillong do hereby solemnly declare that the statements made above in
the written statement are true to my knowlédge belief and information

: - and I sign the verification on 18% of September, 2007 at Shillongeumd 9
| hove méh Svurr'?‘ew)‘ owny wfepa& d’ﬂ-d‘s .

panent.
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GOVERNMINT OF 'ARUNACHAL PRADESH

.

Dircctor of Accounts & Treasurics
Naharlagun-791110

B R AN ' ,
/ 15 ) A )’ a : bated, the 2k, Jam 2000

To, '
g “ ' | The Accountant General (A&E),
Arunachal Pradcsh,Meghalaya, ele., -
, Shillong - 793 001,
l . Sub - Transler of the Cadre of Divisional Accounts
, . - Offlcer / Divisional Accountants to the State of
.‘_;‘i"—"""*—~~--—--'-»v~~-~ P N Arunachal Pradesh - regarding. :
} . e
‘ Sir,

| 1 was under active consideration of the Govemnment
of Arunachal radesh for sometime to take over the Cadre of the
‘ Divisional Accdunts Officers / Divisional Accountants of the Works.

! Department  tbtaling .91 (- Ninety one ) posls from the existing
combined cadr¢ being controlled by you. Now, the Government of
Arunachal Pradesh has decided to take over the above said Cadre uhder

the direct contiiol of the Director 6f Accounts & Treasures, Govt. -of
Arunachal Pradesh, with immediate effect.

: Persons those who are bome on regular basis in the
cadre and opt fo coime over fo Arunachal Pradesh state Cadre, will be
taken over on status quo subject to acceptance of the state Governmient. )
Ttis also decidéd that henceforth no fresh-Divisional ACCOUNATITE)-OF - = === o oo e
deputation will be entertained. Cases of those who are presently on

deputation and serving in this state shall be examined at this end for

their-future comtinuation even after completion of the existing term of

deputation. . , _ ~ .

It is, therefore, requested to take necessary action at
. your level so that the process of the transfer of the Cadre along with the
-« . willing personnel can be completed immediately.

Formal notification is under issuc and shall "be
communicated in due course. : :

O R
. . Wy,

y \ (;‘; aea; ,—,,;E\ Yoursnfaiﬂ\ﬁllly,'
I . ’ Pt — ’“‘LE". \...% A
8 ‘/,5/40/ wa | N ‘ (Y. Meguy .
4 NG T '((5 AR S / Director of Accounts & Treasuries
J/u\ \\ | \ BN & Ex-Officio Dy. Secy. ( Finance ), |
- A \ \) \J o _“"f:“ff‘:ﬁ,{. foee . Covt.of Arunachal Pradesh, . [ .
R a7 T(‘M . MHARLAGUN.
" s '
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To,
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Sty

Sub:- Conunuation of service

Sir,
I
taken a

departmes
authority
submutted

of a formal ‘Notification’.

M

the Divisignal Accountants ag

which 1g

recruitmer

Arunachal

those who are appointed by
Pradesh may be allowed to ¢

being as a

NO. DA/TRY/15/99

//': = 1
_‘ }})’ ul)]
Y ’

0

e Accountant Genet
eghalaya, Arunachal
llonge

vould like to inform
AO/DA -of works ¢
of the said cadres|
to you shortly for g
sanwhile you are req
i continuation to

t of the Divisional
Pradesh Public Sel

working arrangeme

VT OF ARUNACHAL PRADESH ¥
DIRECTORATE OF ACCOUNTS & TREASURIES

t of Arunachal Prade

Rppendic - _
" ; . >
AT Lel

NAHARLAGUN

Dated Naharlagun the 11th March 02

al ( ALE)
Pradesh eic..

im respect of the Divisional Accountgnt on -

deputation.

you that the state cabinet of Arunachal Pradesh has already

decision for taking over of the administrative control of the cadres of
Sr.DAO/D

livisions belonging to PWD/PHED/IFCD/RWD and Power
sh. In order to ensure smooth transition of the controlling
a scheme has already been formulated which is being
btaining approval of the appropriate authority for issuance

uested for not to make any fresh recruitment to the post of
iinst the Works divisions of the State of Arunachal Pradesh
our ietter No. DA/TRY/15/99 dated 15/11/99. Fresh
Accountants will be made by the state government through
rvice Commission. Therefore the Divisional Accountants
you on deputation from the state service of Arunachal
pntinue as Emergency Divisional Accountants for the time
nt. But for their absorptlon on regular ba51s they will be

given chance to qualify them

conducted|

govemmet

Memo Nox

t after taking over 1]

Copy to -

ADA/TRY/15/99/

] ) -~ The Chi

by the state government through the authorized

up&f%&,o

selves in the Divisional Test examination which will be
officer of the state
e administrative control of the cadres. '

Youys faithfully,

(AK. Guha)
Cemmissioner {Financc)
Govt. of Arunachal Pradesh
Itanagar.
Dated Naharlagun the 11th Ma1<l 02.

s

el Engineer, PWD (E/Z., W/Z)/PHED/IFCD/RWD and

" Power Deepartment of Arunachal Pradesh for information,




All Ey
departi
request]
on dep|

ONPIIRY

ecutive  Engineers, PWD/PHED/IFCD/RWD & Power
ent of  Arunachal Pradesh for information. They are
ed for not to release the Divisional Accountants, who are
utation from the state service of Arunachal Pradesh . on
i their deputation term, until further order from this end,

(A.K. Guha)

Commissioner, (Finance)
Govt. of Arunachal Pradesh
Itanagar.




L

X - e . “.
—

19 B . -
s wdf fTowsoncl Vo df 1% .0 —T%&_—L -
( fGreract | of ~ sV eeAleA i \
[ ¢ ' r'(/ ==
A GOVERNMENT OQF ARUNACHAL PRADESH
g & OFFICE OF THE DIRECTORATE OF ACCOUNTS: & TREASURIES
- ' o ‘ NAHARLAGUN -791110 = = "=
NO. DMRY-27/2000// 0bob3
A
To, ‘
Tihe Accountant General|(A&E),
- Meghalaya, Arunachal Pradesh, efe,
Shilteng. ¢ ‘
W o
Subi - Subhmission of scheme fof takina over the adminisiraiive con;_gql;qi"‘([_’gg S
' cadres of Sr. DAO/DAQ|Grade—1DAO, Grade-11 and Divistonal===""
Accouniant ~ thereof. “
Sir, o
1l am directed to submit| herewith the proposed scheme for faking over the
administrative kontrol of cadre of Diyisional Accountants comprising Sr. DAOs./ DAOs
Grade — 1 & T |and Divisional Accountahts by the Government of Arunachal Pradesh presently-
vested under your kind control.

) T am further directed to| state that the State cabinet had since approved the
proposal to take over the cadre and|the Departments of Law & Judicial, Personnel &
_Administrative Reforms of the state have|duly vetted the scheme afier thorough examination.

, In view of the progress &s stated above, | am directed to request yoﬁ to convey
your approval facilitating smooth taking [over of the cadre of DAs / DAOs / DAOs Grade — 1 &1
from your kind| control.
Kindly acknowledge the receipt of the scheme enclosed in quadrAup]icate‘
Enclo : As stated above. Yords faithfully
. .
) Director of Accounts & Treasuries,
- - .Gowt. of Arunachal Pradesh,
_ Naharlagun - 791110 (A.P)
Memo. NO. DiA/TRY-27/20()0 Lo Dated /& July’2005.
Copy to :- '
1. P:S. to Principal Secretafy (Finance) to the Govi. of Arunachal Pradesh, ltanagar
for information. '
N o 2. The Secretary, Law & Juflicial to the Govt. of Arunachal Pradesh for informatioh
CNATS please.
LA |
Wk 3 The Secretary, Personnelj& Administrative Reforms, to the Govi. of Arunachal
N Pradesh, tanagar for infgrmation please.
,i/ , - - d)”\f _ i /‘
Vs M C (p @/() ( C.M. Monginaw ),
N N\ & Director :of Accountﬁ & Treasuries,
‘ Govt;of Arunachial Pradesh, -
Naharlagun - 791110 (A.P)
! .
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v The Scheme for taking over of the‘-/gdministmtive Control of the Cadres of
Sr. DAO/DAQ Grade-J/DAO Grade-II and DAl of Working Divisions belonging to
PHE/RWD/IFCD/PWD/Power” Department of Arpnachal Pradesh from the control of
the Accountant General ( A&E), Meghalaya, Aru; achal Pradesh, etc. Shillong. K

The posts of Divisional Accountants were created by the State Government in the
Public Works Department / Rural Works Depgrtment / Public Health Engineering
Department /lrrigation & Flood Control & Power Department. but the administrative contro!
i.e. appointment, transfer, posting & disciplinary ¢ control, ete. vested with the Accountant
General (A&E), Meghalaya, Arunachal Pradesh etc, Shillong. The Divisional Accountants
comes under the immediate control of the Executive Engineer of the Divisions. They assist
the E)'ecmwc Lnyneuc whﬂe rendering accouns to the Accountant General (A&L),
i 3 \]lllY’\' 'il T‘]\ :
noare gt present geverned by ihe Cemran Goyernmen POies 7 doree, B
from the e Government's exchequer. The cuegion o 1ai~;ing aver the ¢
Divisional Accountante from the adminisirative corjirol of ihe /—'xcm'mmm General { A&
Weghaiava, ATURoe 3l fong hiad begr, under & or: of ihe swaic
Government [or quite somelimes past in order o hyve proper (.Onhul over expendilure and
other accounts matters of the works Divisions, singe it has become essential for the state
Government to have better control on the heavy exj enditure incurred in various engineering
divisions of the state. Now, the Government of Aruhachal Pradesh has decided in pursuance
of cabinet decision of the State for taking over of tlie administrative control of the cadres of
Sr. DAO/DAQ/DA from the Accountant General (|A& E), Meghalaya, Arunachal Pradesh,
etc., Shillong. ’ :

S e angd gllewances and ather service

To take over the cadre of Sr. Divisional | Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the administfative contro) of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, « &, Shillojg, shall be subject 1o the following terms
and conditions.

1. Absorption of DA/DAQ and Sr. DAQ ( Regular ) borne on the cadre of
the A.G to State Cadre.

1.1 Sr. Divisional Accounts Officers / Djvisional Accounts Officers / Divisional
Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently  working in the State bf Arunachal Pradesh may opt to serve in
the State cadre on status quo. | The willing Sr. Divisional Acecounts
Officers/Divisional Accounts Officers /Divisional Accountants ( Regular )

=

worlong-n-the-State-may-submit-tjen—oplions-10-1he Sexareloay-to—te—————
Government of Arunachol Pradesh, Departiment of
Finance, Arunachal Pradeshy, Itanagou through the
concerned Executive Engineers within 2 (Two y months from the date of

issue of the ‘Notification’ under intipnation to their parent department.

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers
/Divisional Accounianis ( Regulgr ) who do not opt for state service
condition, but willing te continuel in the post shall be allowed to serve on
standard terms and conditions of | de putation duly approved by the state
Government for period upto 3 ( Three ) years which may be extended up io 2
(Two) years in the interest of Public Service. They shall be reverted to their
parent Department immediately an expiry of their respective deputation

period.

1.3 The Sr. Divisional Accounts Officerts/Divisional Accounts Officers /Divisional
Accountants ( Regular ) who opt tojserve in Arunachal Pradesh shall continue
to be governed by the Central Ruleg for pension and other retirement benefits
as applicable from time {0 time.

1.4 The imer-se- seniority of he ;. Dikvisional Accounts Officers / Divisional

Accounts Officers/Divisional accoustants ( Regular ) who opt for the State

Service shall be fixed in the state cadlre basing on their inter-se- senjority as

Sr. Divisional Accounts Officers /[Divisional Accounts Officers Grade-]

Divisional Accounts Officer Gradg-11/Divisional Accountanis on the date of

taking over of the cadre.
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2.1

2.2

3 1y
Q1 ~
Sr. Dlivisional Accounts Officers/Divisional Accounis Officers Grade-

1/Dividional Accounts Grade-Il/Divisional Accountants (Regular) are now
drawinlg the following scale of pay as per ceritral pay pattern.

A) Divisional Accountant Rs.5000-150-8000/-
B) Divisional Accounts Officer (Grade-II) Rs.5500-175-9000/-
C) Divisional Accounts Officer (Grade-I) Rs.6500-200-10,500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

chdrs of Sy, Divisiona! Accounie Officers” Divisiona! Accounts Qfficers
I & 117 Divisional Accouns who are working i Arunachal Pragesh: or:
regula) basic shell be aliowed ¢ cominue for drawer of thew pay and
aliowdnces in the existing scales of pay even afier taking over by the state
Govi.

The Alccountant. General (A&E), ]\/1eghalaya Arunachal Pradesh, etc., Shillong
shall dbtain the option in triplicate in the prescribed form as annexed herewith
from the Sr. DAO/DAO Grade-] DAO Grade-1I/DA borne on his cadre and
serving in the state of Arunachal Pradesh on the date of taking over the cadre
by thd state Government through the Executive Engineer of the Divisions and
furnish one copy of each option exercised by th Sr. Divisional Accounts
Officdrs/Divisional Accounts Officers Grade-1 Divisional Accounts officers
GradellI/Divisional Accountants to the Secretary to Government of Arunachal
Pradesh. Department of Finance, on receipt of the options.

Divisional Accountants on Deputation

Divisibnal Accountants who are working in the works divisions in Arunachal
Pradesh on deputation shall be allowed to continue serving in the post of
Divisijonal Accountant on deputation till they complete their normal terms of
deputation.

The Divisional Accountants ( on deputation ) those who have completed the
existing term of deputation will be continued as Emergency Divisional
Accountant for the time being as working arrangement. But for their absorption
as regular Divisional Accountant they shall have to qualify themselves in the

§

\

5.1

Divisional fesi examination Withini tWo years fronr tie date-of taking-overtie
cadre | from the administrative control of the Accountant General (A&E),
Meghhlaya, Arunachal Pradesh, etc., Shillong, for which they will be given
three thances to qualify in the Divisional test examination. If any body fails to

-gualify -in -the Divisional test examination, shall be reverted to their parent

deparfment as and when qualified hand become available.

Adntinistrative Control .

The administrative control of Sr. Divisional Accounts Officers/Divisional
Accoxrnts Officers/Divisional Accountants shall be vested with the Finance
Depattment, Government of Arunachal Pradesh, Itanagar and will be
exercised by the Secretary, fo the Governmeni of Arunachal Pradesh,
Depattment of Finance.

Recrpitment

The sfate government through Arunachal Pradesh Public Service Commission
shall fill up all the vacancies of Divisional Accountants of works divisions.

Methpd of Recruitment:

The Arunachal Pradesh Public Service Commission shall make recruitment to
the Chdre of Divisional Accountant by selection on merit adjudged from the
following sources through written and competitive and qualifying test called
the Inktial Recruitment Examination for Divisional Accountant ( Annexure-I)

TN
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52 Age Limit for * Direct Recruitment”:

Candidate should not be less than 18 years and more than 26 years of age, ™
provided that the initial age limit may be|relaxed up to 33 (thirty three) years
incase of APST candidates in accordpnce with the order of the state
government from time to time. In casg of existing / working Divisional
Accountants, upper age limit is relaxable ppto 52 years.

Education Qualification: .

Minimum Educational quaiificadons [or] direct recrmt shedd be z Universin
Degree / graguaie vwitl: anv one of the suijects pamei Mathemnaics, S1aisucs,

Commerce. Economics, from a recognizeg University.

. -

Note:- Age Limit and Education as pregeribec at serial 5.2 & 5.5 doove shall
‘not be applicable in case.of eligible deparmenta) candidate(s).

54 Appointing Authority:-

. The Secretary to the Government of Afunachal Pradesh Department of ) E
Finance shall be the appointing authorify subject to the approval of the
Government. ' ,

5.5 ~ Probation and Training:-

Candidates recruited through the Initial Recruitment Examination will be on
probation for 2 period of 2 ( Two) years before their absorption in the cadre of
Divisional Accountant. During this perigd he/she shall be given training for a
period of 6 six ) months in the Administfative Training Institute and thereafter
intensive practical training in all aspects of public works accounts for a further

period of 6 ( Six ) months.

After this training , the candidates are required to pass the Divisional test, .
which will be conducted by Director df Accounts and Treasuries. Till such
time as the trainees, they are posted as Divisional Accountant on probation.

AfEerpassingtheDs visional-Test-Exanination supernumerary posts equal to
the number of such trainees will be degmed to be created for their absorption

on completion of probation period.

6. .. . Transfer & Posting:-

Divisional Accountants / Divisional Accounts QOfficers are to serve
anywhere within Arunachal Pradesh | and are liable for transfer to the
establishments of Chief Engineers /Dire¢tor of Accounts & Treasuries whereon

such posts exists.

7. Transfer of record:-

The Accountant General ( A&E), Meglﬁalaya, Arunachal Pradesh etc. Shillong
shal] take necessary action to transfer the relevant records to the Secretary to
ihe Government of Arunachal Pradesh Department of Finance within 3 (Three)
months from the date of issue of the notification.

Sd/-
( Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh

ltanagar.
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o Dated Naharlagun the Apnl’0S.
- LS
countant General (A&E),

hal Pradesh Meghalaya ete.,

on deputation in wh
ordered for repatria
formation also be
_cases are pending i
withdraw the cases, 1

An ear

_ Shillon,

Sub:- Divisi(;umal Accountants on deputation — re'g_érdjng .
. o o y
Ref'- Your N!o DA Cell/1-8/Court Case/2000-01/1 909 dated b —"
March’R4,05. ’
Sir, ‘
While inviting a reference to your letter no. & dated quoted above,
Ilam directed to reqpiest you to furnish detail list of 12 Divisional Accountants

ose cases Divisional Bench of Guwahati High Court has
ion / reversion back to their parént department. Similar
furnished in respect of 19 Divisional Accountants whose
n the Court/ CAT in order to persuade the officials to

y response is solicited.

Director of Aceewnts & Treasuries,
Govt. of Arunachal Pradesh,

— Naha(lagun.

N. -
// |
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“o Db et -8 Dated:
T 1o ;
Shri C.M.Mongmayy,
: Director of Accounts & Treasuries,
Govt. of A.mnachal Pradesh,
Naharlagun.
(
Sub:- Divisional Aqecountants on deputation- regarding.
Sir, |
In inviting a refé"ence to your letter No.DA /TRY/Part/15/9¢ dated

1

April,2005 on the subject

order

Ttanagar

‘a’ted 1.2.2003 pas‘s

Permanent Bencl, Naharlagun,

t thentioned above, I ami to inform vou that, in light of the
ed in 12 cases by the Hon'ble Gauhati High Court,

repatriation orders in respect of 12

(Twelve) Divisional Accéuntants on deputation to their parent department are

being is

nature

Cowt/CAT

sued.
Further,
Guwvahati,

=W

ant Bench, for spes

in
regarding Divisionj

thig

i~

oeair

respect of another 19 (Nineteen) cases of a similar

] Accountants which are pending in the Hon ble High

X
L

Standing Counsels have been requested to take

ny steps 1o transfdr these cases to the Hon'ble High Court Managar

iy disposal |

fait"lfu}}f |

"S A. bm‘he\\ }
Sr.Dv. Accountant General (Admn).

Yours
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| Tonkeswar Boyah

.. CENTRAL ADMINISTRATIVE TRIBU
, 2"&,/‘/ GUWAHATI BENCH
o :

Original Applidation Nos.114/2005, 115/2005 & 238/2005
" Date of Drder : This, the 21st day of March 2007

THE HON’BLE $HRI K.V. SACHIDANANDAN, VICE-CHAIRMAN

Lends Chatung
S/ o Late Lendy Sala

/o the Executive Engineer, Along Electrical Division
Lepartment of [Power, Along.

THE HONBLE §HRI TARSEM LAL, ADMXNIS"TRATIVE MEMBER

S70 Late Golay Chandra Boralr
Ofo the Executive Engineer
Tezu Public Works Division.

Sanchayan Kumar Dam

S/o Late Suboflh Kumar Dam

- O/o the Executive Engineer

. Seppa Electrical Division. -t

Love Rao .
S/o Luxmi Rag
O/o the Execufive Engineer

Hydro Power [Oevelopment Department.

Jummi Kamum
S/o St 'T. Kamum

Irrigation & Flgod Control Department
Daporijo Division, Upper Subansiri
Daporijo. '

Dilip Kumar Dey
O/ o the Execupive Engineer
Public Works Department, Boleng
East Siang District, ST

Tashi Namgey S
' O/ o the Execupive Engineer . -

P.W.D. Divisioh Sepa -~ " (;\10

East Kameng District, Seppa. % ) ]

Lanti Bhusan Karmakar N ¢ %/AQ‘/&
$/o Late K.M. Karmakar '

P.W.D. Divisioh, Dumporijo
Upper Subansiri District.

2006

C : , Applicanté. n O.A. No. 1>1.4j
A Shri L.Appal Swami : ‘

S/o Late L.A.Naidu
Presently workjing as Divisional Accountant
0O/ o the Exccutive Engineer

=
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PHE & Water Sup}gi)j)r\?bw._ ___msa

% R /Dist.:- Tirap, Arunachal Pradesh.
- Z. M.V.Kartikeyan Nair '

S/o K.P.V.Nair

Working as Divisional Accountant
0/ o the Executive Engineer
Kalaktang P.W.Division

/ "Dist: West Nameng, Arunachal Pradesh.
4. Shri Santanu Ghosh

S/o Late S.R.Ghosh
Working as Divisional Accountant
O/ o the Executive Engineer
e e RWD.. Yingkiong, Upper Siang /
Arunachal Pradesh. - v ""
N Applicants in 0.A.115/2005

et

rn t

1. ShrPradip Kumar Paul
S/ o Late Paresh Chandra Paul
Divisional Accountant '
O/ o the Executive Engineer .
Irrigation and Flood Control,:Resource Diivision
Panchamukh, P.O: Agartala :
West Tripura = 799 003

.

4 ~ Applicant in O.A. No.238/2005
By Advocates S/Shii M.Chanda, S.Nath & G.N.Chakraborty.

- Versus -

/ "\c_,“ 2 U;;?‘_*
& %

/' S§ i e\ Union of India ,

/‘T S 2, 3 Tluough- the Comptroller & Auditor Gengral of India
N 10 Bahadur Shah Zafar Marg, New Delhi.

‘\ [

The Accountant General (A&E) . N
Arunachal Pradesh, Meghalaya, Mizoram etc.
Shillong -793003." - = 7

3. The State of Arunachal Pradesh
Represented by the Secretary to the .
Goverynent of Arunachal Pradesh .
Department of Power, Itanagar. . _ : |

. The Co punissioner, Finance Department
Government of Arunachal Pradesh
[tanagur - 791 111.

5. The Chief Engineer (T&D)
Depattment of Power
Government of Arunachal Pradesh
ltanagar.

6. The Chief Engineer, Public Works Depagtinent
Government of Arunachal Pradesh
ltanagar.
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The Director of Al

Government of Al
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10 Bahadur Shal
New Delhi

he Accountant

Arunachal Prade
Shillong - 793 0

Represented by 4

I Enginger

The Clhiel Engineer,
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unachal Pradesh

runachal Pradesh

IFCD

-unachal Pradesh

C1

runachal Pradesh -
11 110 e twﬂ'i"‘f

clopuent Department

ccounts & Treasuries

27 _

pineering Department

c1r, Rural Works Department

Respondents in O.A. Nos.114/2005 & 115/2005

h Zafar Marg

General (A&E)
D3.
hachal Pradesh

e Secretary to the
runachal Prad esh
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The Chiel Enginde
Sovermnent of Ajunachal Pradesh

‘fhie Chief Enginder
IWD (R&B), Apar

Through the Connptmllcx & Aud1tor General of Indla

11, Meghalaya, Mizoram etc.

wer, Itanagar.

runachal Pradesh
11,

1, 1&IFCD

The Chicf Engineger, 1&FCD

ipura

hie Duccetor of Accounts & Treasuries
overnment of Ajunachal Pradesh
aharlagun - 79{1 110.

.

b1, Finance Department
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Pradesh.,.’
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Govt.

Respondents in OA N0.238/2005

advocat e
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ORDER{ORAL)

SACHIDANARDAR, K.V.(V.C.):

There are 8 Applicants in OA.114,/2OOS,' 3 in

O.A.115/2006 and one in O.A.238/2006. All the casés tare taken up

regerher since reliefs sought for are common.

All the Applicants are

requiar employee of the PWD of Arunachal Pradesh and are presently

working as Divisional Accountant under the diff

grent units of RWD on

deputation basis under the administrative contrd! of Respondent No.2.

. 1t was further contended that as it was under

the Government of Arunachal Pradesh to tale over the cadre of

ctive consideration of

" Divisional Accountants/Divisional Accounts Officars totaling 91 (Ninety

One) nosts from the existing combined cadre being controlled by the

Respandent No.2 and now the Respondent No.
over

Respondent ‘No.11 with immediate effect.

regular absorption in the higher pay scale, cadrsg
though the resultant vacancies were going to

other persons on deputation. Hence thesg

(O.A.114 & 115 of 2005) seeking the following s

their cases for

dated 28.03.2005. -

PR

8.2 The respondents are

the said cadré and place thus under the

3 had decided to take
direct control -of the

However, orders of

ere_apficipating their

-

/N

, rank and status even
he filled up by bringing
Original Applications

imilar main reliefs: -

v8.1 The applicants are entitled to consideration of
permanent
continuation as Divisiopal Accountant in the
light of the decision dontained in the letter

absorptions/

liable to consider the

cases of the appligants for . permanent
- absorptions/continuation 4s Divisional
Accountant in  the light of the decision

contained in the letter

dated 28.03.2005 and

e

: \, -
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In O.JA. No.238/2005

relisfs -

Apphc

snts also submi

B.2

any action to repatriate the applicants prior to

in law.

the solé Applicant has sought t-ﬁe! folloWing main

The applicant is entitled to consideration of his
case for permanent absorptions/continuation

decision contained in the letter dated
28.03.2005, dated 15.07.2005 as well as letter
dated mlJuly 2005.

The respondents are liable to consider the case
of the applicant for permanent absorptions/

light of the decision contained in the letter
dated 28.03.20065, dated 15.07. 2005 as well as
letter dated July” 2005 and ‘any action to
repatriate  the - applicant prior to such
consideration is arbitrary, unfair and bad in
law.”

Responderlts have filed their written statements.

—rearri
Buzarpar
Pradesh.

No.11}

A
™

‘which is releva

uah, learneg

Paragraph 5

\\5.

lted additional affidavits in the cases. We have

ns Divisional Account in the light of the

vy

, v .
2.0) | @

such consideration is arbitrary, unfair and bad -

continuation as Divisional Accountant in the.

counsel for the Government of Arunachal
of the written statement filed by the Respondent

ht for this cases, is reproduced herein below: -

e the - State  of - Arunachal
Pradesh through its Principal Secretary
{Finance) Government of Arunachal Pradesh
has formulated a scheme for taking over the
Administrative control of the cadres of Senior
DAO/DAC Grade-I/DAO Grade-II and DA of
working divisions alleging to
PHE/RWD/IFCD/PWD/Power Department of

Accountant  General (A&E)  Meghalaya,
Arunachal Pradesh, - etc. Shillong. The said
scheme has ‘been sent to the Accountant
General (A&E) Meghalaya, Arunachal Pradesh

|

Arunacha! Pradesh from the: control of

etc Shillong for taking over of the'

M-Chanda—|Hearned—counselfor the Applicants_and _Mr
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.

administrative control of the|cadre of Divisional
Accountant from the later| vide office letter
dated 30.7.2005. This hd4s been done in
consonance to cabinet dpcision taken on
28.11.2001."

3. When the matter came up for hearing, eérned counsel for
the Apphlcante M.'.M.Chand; submits that there aie developments in
these cases and the Government of Arunachal Pradesh have proposed
a scheme for taking entire Accounts set up from the Accountant
General (A&E), Meghalaya, Arunachal Pradesh, et¢. Shillong and the
proposal is under active consideration, but final abprovél is awaited.
He further submitted that considering the development took place in
all these matters Applicants will be satisfied if they are permitted to
submit comprehensive representation with a directign to the concerned

Respondents to consider and dispose of the same and take a decision

within a time trame. Counsel for the Respondents has no objection in

e ——gdaplingstch-course-ofaction : —

4, Accordingly, we direct the Applicants fto make individual
comprehensive representations before the "concearned Respondents
forthwith and on receipt of such representations, thesaid Respondents
shall consider and dispose of the same and take |a decision thereon

within a tme trame of three months thereafter.

S, All the O.A.s are disposed of accordingly. No order as to
: TRU  OPY P
COSIS. gfg_.f\ f [UEUUNINN, RS -
q1319 o
- -,--/"”"“"'—_’“,d gd/ ViCE Crd AZNIAN
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T / Tele

Dear SA\ g

Case/ 2000 2

Accountants of
like to mention
As the Recruit
provide for sud
the request of t
personnel in the

Shri AW K La
A .G.(A&E)
Meghalaya,
Shillong.

one : 23231440, 2
X . 031-65981, 03

employees of the state Govt. of Arunachal Pradesh, working as Divisional
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indly-refer-to-yourD:-0etter No-—D-A—Cell-/-1-8-/-Court
001 / 415 dated 13.06.2005 regarding absorption of 31

1 deputation, in the Divisional Accountant Cadre. I would
here that the above issue has been examined in this office.
ment Rules for the post of Divisional Accountant do not
h absorption, it has not been found possible to accede to
he State Government of Arunachal Pradésh to absorb these
Divisional Accountant cadre.
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OFFICE|OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYAETC,
- SHILLONG :: 793001. i
No.DA Cell/ 1-1/2000-2001/ 1509 Dated:- 25.11.2008
N
N Shri C.M.Mongmaw, :
Director of Accounts and|Treasuries,
Government of Arunachal Pradesh,
Naharlagun — 791 110. g
Arunachal Pradesh.
{
Sub:- Scheme for transfer of cadre of DAs/DAOs fom the Administrative control .
of A.G.(A&E) Meghalaya, etc, Shillong to the Govt. of Arunachal Pradesh.
Sir, ~
In inviting a reference to this office letter No. DA Cell/1-8/Court case/Vol.1/1045
dated 23.8.2005 on the subject cited above, I am to state that the draft scheme framed by
the C&AGsloffice regarding proposed transfer of DAs cadre has been received by
this office. A Copy of the draft s¢heme is forwarded herewith for acceptance of the terms
and conditions embodied in the cheme by Arunachal Pradesh Government.
. Comments/suggestion if |any, of the government may be communicated to this
office for onward transmission tp the O/o the C&AG of India for consideration/approval.

Also the act
1/2000-2001/

at an earfy date.

Enclo:- As sta

=

ion taken by the S
1390 dated 31.10.2

=3
-

ted above.

A
;

]
wer

tate Government on this office letter No. DA Cell/1-

005 ( Copy enclosed) may also please be communicated

Yours faithfully,
/ _ o
> Ak .
Q/AJ\/ ¢ (A.K.Das)

Dy.Accountant General (Admn)
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA

No. DA Cell/2-46/DDAN

T'Ta
Chiof Engineer
PWD PHE, T&TFCTT
Government of Any
Hanagar.

Sub:- | Implicatione of ove

Tleasc - find herewit,

SHILILONG.-793001.

»].]II/ZOO'J/I 015

. RWTY Power Department
nachal Pradesh,

wtay while on deputation.

h a copy of the Office Memorandum of Gowvt. of India,

Ministty of Personnel Pulilic Grievances and Pension  Department of Parsonnel

and Training No. QM
regarding implications of

Competent Authority. Th

No. A} 14017/30/2006-Estt (RR) dated 292.11.2006
pverstay while on deputation without the approval of

c Govt. of Tndia has decided that all the cases of

deputation should be regulted as per the conditions Jaid down in the above O.M.

In this connection

L am to state that 2 good number of emplovees of the

Dated:i- 5-4 .

Qco 't

T

of theirj deputation period which had alrcady expired are not willing to join their

parent department even affer repatriation. They are enjoving the higher Central

pay  saale for Divisional

2

(Fovernment,

As per para I

dectded] that in the cvent

whatsngver he s liable («

Accountant  compare fo the pay scale of the Siafe

of the office memorandum, the Govt. of India has
of the deputationist over staving for any reason

1 disciplinary action and other adverse Civil/Service

con.v.equtcnccs; which shoulg include that the period of unauthorised overstay shall

nol Cﬂﬂ'ftll aganst service fpr ihe purpose of pangion and that any increment due

during the period of unay

horised overstay shall he deferred | with comutative

eflect till the date on whicly officer rejoing his parent cadre.

<,
<
=

whe

>4

L who have _overstayed their deputation_perind_inspite



These will cqually appl
India Services Officers §
proceeding  on  deput
metitutions/foreign bodic

Therefore von ar

all Divisional Accountm

State Govi. from the datd

g - -k - - R N
drawl of pay & allowancg

recovered. (1) Increme

c1.1m'}1]m:.i\re effect till the

¥
i

You are thereforé

3 -

¥ to all deputationist including State Govt. Officer/All
nining Central Govt. Post on deputation and to officers
ation  lo  stlale fautonomous &

govl. statutory

& ele.

fs 1o be re-fixed i fheir respeclive scale of pav in the
of their unauthorised over stay on deputation. (if) excess
and merements drawn affer {he date”in every case to be
s due in 1he stafe scale of pay to be deferred with

date on which the officer rejoins his parent department.

» kindly requested to lake action as regards to para 3 of

the GHOI order against the deputationist (List enclosed) who have overstayed

theirl deputation periods ynder intimation to this office.

E.nclg:— As stated above.

|

Yours faithfilly,

e

- reqnesicd 1o take action in regards to the scale of pay of

\D

Ivll:mg No, DA Cell/2-46

Copy iﬁbmmrdcd tor:-
" The Pr.

request to kindly issue
to the, instructions pass

Accountant General (Audit), Meghalaya etc.,

Dy. i\ucmm(am (.rcnual ( A dmn)
DD AN 0L IT1/2007 / Dated:-

Shillong with the
instruction to the field parties to ver y with reference

ied by this office regarding over payment of pay &

nﬂmvamm to Divisional Wecountant on d(.‘pl,lmh(m ‘

SA\\ -

Dy. Accountant General {(A)

W
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Implications f overstay whiie on deputation.

Subjecf:
it has been brought to notice .of the Government that thai even

though the terms and canditions of deputation issued by the various
Mfﬁ'{stries‘/Departments/Of‘f ces specify the period of deputation, -there
have been & number of dases of overstay without the spproval of the
compatent authority. A npmber of proposals for regularization of such
overstay are also being reqeived for approval by the Compstent Authority.
tig neces.'sary to ensure that there is no laxity on the part of the coniroliing
“authorities in relieving the |deputationist and the deputationist should not
go by the! presumption that he needs to join his parent cadre only after
being formally ralieved by| the. borrowing department. i has, therafore,
been decided that in futurd ali cases of deputation Shall be requlated by

-/

2008 Kinp AwTs

the following conditicns viz.f-

- ()

(ii)

N

which the officar rejoins his

The terms and conditions of deputation shall clestly lay
down not only period of deputation as per the Recruitment
Rules for the post or as approved by the competent authority
but also the date of ralleving of the deputationist. No further
orders for religving the officer will ba MECcessary;

The deputatiohist officer including those who are presently
an deputation|would be deemed to have heen relievad on
the date of expiry of the deputation period unless the
competent authority has with reqguisile approvals. extended
the perfod of deputation, in wrillng, prior to the date of its
expiry. 1t will he the responsibility of the: immediate superior
officer 10 ensufe that the deputalionist does not overstay. in
cases where offices are on deputation on the date of issue of
these orders and the normal terrures are. getting over in a
period of six mpnths, the concerned officers/Organisations
may be allowed an extension of not more than one month,
©h a case lo cage basis with the approval of the DOPT.

- That -in the evgril of he cfficer overstaying for any reasor

whatsoever, he is liable o disciplinary action and other
adverse Civil/Service consequences which would include
ihat the period of unauthorized overstay shall not count
against- sarvicd for the purpose of pension and that any
incrernant due during- the period of -unauthorized overstay
shell be deferned, with cumulative effect, till' the date on
parent cadre.

USRS

At Lany
AA& /l’:‘ﬁ“’



3. . Thése instructions will-
-Government Otficers/Al

Governnsgnt posts on depy
1o State -Goveram

apply to all daputati
indiac - Services  offices
ation avid to. officers pro
ent/autanarmois & statulory - instit

i

etc. '

4. 7 If-the borrowing Crganisations would like a
- terms; they should obtain approval of DoPT to 18

deputation, . .

5. Hindi version foliows.

Leading on deputation
utmne/'fore,-irgﬁ Bodies,

o'nt'sts' inolué_ﬂi’ng- State

jolning  Ceptyud

relaation from these
prior to" the stait of

a4 3N

. -
(Smita Kumary —
_ Director
To
1Al Mi.nisstriee,{(‘;!&parime-nta of Gevernment of India
2. Chief Secrotaries of All State Governmetits
3. The Prasident’s Secretariat, New Delhi.
4. The Prirmne Minigtars Office, New Delhi.
5. The Cabineat Secretariat, Mew Det,
8. The Rajya Sabha Secretariat, Now Disihi
7./7 he Lok Sabhg Sacratarial, New Dethi
" The Compiroller and Aldltor Generallof Indiat, New Eelhi.
9. The Union Puhlic Sarnvice Lommiseion, Nexow Dethi.
Copy to -~

- Al Attached

Offices under the R
F’ersonnel, Pu

blic Grisvances and Pa

Mnistry  of
tsions.

2. Establishment Officer ang Secretary] ACC (10 .
copies). : : |
3. All Officers ang Sections in the Department of :
Personnel & Training
4. Secretary, Staff Side, National Coungil (G,
13-C, Ferozeshah Road, New Dalhi
5. All Staff Members of National Counci (JCMY
8. All &a'taff‘f\/iembers of the Departmental Council
- {JCM), Ministry of Personnel, PG and-Pansiong
7. Establishment (RR-Division {200 coplss)
(St Kurnary™
Director
feeneing LELAR Bt e
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List of the employees of the Govt. of Arunachal Pradesh appointed as
| Divisional Accountants on Deputation
| .
['S1.* [Name of D A Purent Divigion/ Date of Date of Remarks.
No. |on deplbtation Department State where | joining as expiry
of Arunachal presently posted | DA on Deputatio
Pradesh & post deputation | n periods.
from which the
person campe on
deputation
1. 3. 3. 4. 5. 6. B.
1. Shri V.K Nair the CE.PHE, Electrical 475999 31.3.2002
Itanagar. Division
(Power),
Head Asstt. Bomdile
2. Binith|[Kr.Das C.E.(Power) Ziro PWD, 11.2.1997 | 11.2.2000 | Released from
Aumnaheal the Division on
Pradesh. 30.6.2001
P mc -
3. U.C.Débnath The CEBWD RWD. 9.9.1998 9.9.2001
Itanagar, Tawang,
UDcC :
4. Radheshyam The CE. Pasighst RWD | 25.8.1998 | 25.8.2001
Das. Power,Itanager
uDnC, . B
5. Takong| Taboh The C.E. Yingkiong,P 1.4.1999 1.4.2002
‘ Power, Arutiacha PHE
| Pradesh
LDC -
8. Bimal Biswas The CE. I&FC Tez, RW.D 1.11.1999 | 31.7.2002
Tlanager. ' '
UuDC
7. | Debobrata Roy | The C.E.Power, Roing I&FC 18.3.1999 | 18.3.2002
Itanagar. e
: UDC N
8. T.K Barua C.E. Khonss, 21.6.1999 | 21.6.2002
PWD, ltunggar, RWD. '
UDC
9. C.EEZ) Tawang, 14.6.1999 | 14.6.2002
N.R.Nath PWD,Itankgur PHE. '
uDc
L -




Y
N -
DA >
[ 10. L.Appal Swaimi C.E. PWD, Khonsa PHE 31992 3/2002 Released from
itanagar. Divi. on
31.1.2006.0n his
retire3ment.
uDC
i1 M.V.K Nair, ' C.E (WZ) Kataktang PWD 14.3.199% 14.3.1999
| PWD,ltanagar, .
12. | Santanu Ghosh | CE. Yingkiong, 15.10. 15.10.2002 ]
! RWD,tanagar RWD 1999
Asstt.
13. | Lendi Chatung CE. Power, Along Elect. 12.4.1999 | 12.4.2002
Itanagar Division
uDc
14. | Tankeswar C.lE(EL)PWLD | Tezu PWD 3.2.1997 32.2000 Retire on
Borah Itanagar. 30.5.2005
uDC
15. S.K.Dam CLE.(IZ), Seppa,, 7.4.1997 7.4.2000
PWD, Electrical
i Ttanagar. Division
'
;
UDC
16. | T.ove Rao i CEPWD, Along Civil 8.4.1999 8.4.2002
j Itanagar Divn.
(Power)
LDC
17. | Jummi Kamum | CEDPWD, Daporijo, 5.8.1998 5.8.2001
1&FC
Uupc Division.
18" DilipKrDey [ CEPWD, Boleng 1341999 | 31.3.2002
\ Itanagar ,PWD
!
% UDC
19. | Tashi Namgey | C.E. Seppa, 28.7.1998 28.7.2001
PWD, Itanager PWD
uDC
20. | Lani Bhusan CEPWD, Duraporijo, 1251999 | 12.5.2002
Karmakar Itanagar. PWD
uDC




<,—({@,_

21, | PradipKr.Paul | C.EI&FC, Resource 9.8.1999 9.8.2002
Department. Division J&FC,
Agartala,
UDC Tripure
22 Tage|Murtem CEJ&FC Yomcha, 9.1.1997 | 9.1.2000
' Departrent. PWD
N D R UDg¢ _ ‘
23. | Mihit Das C.EPower Geku Cavit {3ivn | 14 998 1491001 | Hewnsnot
- _l - released from the

Dol \:'{_ }‘:\é?%: " Division,

Ponsen Aeselelrment, However he was

Ew)zul Q. ¢ release on

8.8.2005
24 | R Prethapan CEEZ)PWD | Ziro Civil Divn | 29.1.1996 29.1,1999
(Power)
25, | Habung Lalin CE Poer Bameng PWD | 13.1.1997 13.1.2000
26. | Gamboh Hagey CE (WZ) Ziro RWD [ 15.1.1997 | 15.1.2000
1. , Itanagar ' |
27. | Rathindra CE(EZ) PWD Tezu [&FC 21.1.1997 21.1.2000
Kr.Debi . L
28. | Malay Bn.Dey CERWD Tawang, I&FC | 10.2.2997 10.2.2000
25, | Fage Mubi Tadn | CF I&FC Papumpoma, | 14.2.1997 | 14.2.2000
N KW »
30. | Kestab|Ch.Das CEEZRWD | Bomdila RWD | 22.2.1997 2222000 | Retired on
: 30.4.2006.
31. | Hage Tamin CEI&FC Deptt. | Daporijo 14.1.1997 14.1.2000
. AP Elect Divn ,
32. | Debabrato Roy CE Power Roing, [&FC 13.3.1990 18.3.2002
Deptt. ;

o

)

SvAccounts Officer

DA Cell.
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OFFICE OF THE ACC&)(JN FANT GENERAL (A&E) MEGHALAYA :::
SHILLONG.-793001.

!

: . Y4 R
Mo, DA Cell2-4aDNANSLIIR007,80 - S ) Dated:- ;
S - n/i‘
To IS ‘.) -
: r -
1, .{qJanneDI ; L

PWD,PHE, 1&FCD, B.W’D, Power Department.
Government of Anma;: 1a] Pradesh.

Itanagar.
Gt "Z); //1,7;, £ 7—'«/\{@(,
r= e A SO

2. \2}_’» = &, j o
Sub:- Implications of overstiiy while on deputation.

i

Eh}

Sit,

With reference to this|office letter No. DA Cell/2-46/DA A/Vo].111/2007/1.0-

15 dated 5.4.2007 on the subiicztf above, I am to state that the instructions contained

. . | .
therein regarding recovery of {he excess pay allowance et drawn bv the Divisional

{
Accountants| on deputation ’idl ring over stayal of depuration periods efc may be

kent in_abeyance until finthef.obders _ —

Action taken in this flegard may be communicated to this office immediately.
i . .
| Yours faithfully,

My~

Dy. Accountant General (Admn)

T ool b
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA :::

SHILLONG.-793001.
|
. No. DA Qell/2-46/DD AN o] 1II/2007/6 € - 90 Dated:- 28/6/2¢07.
e s } />\ ;
Chief l_,h'u =] :

F \'Dﬂ—LJ J&FC D BWD, Power Department
Goyernmeant of Aruiachal Pradesh.
]J:zxzﬁagar.

Sub:-  Implications of overgthy while on deputation.

i _
- With| reference 1o this office Jetter No. DA Cell/2-46/DAA/V ol LL/2007/10-
15 dated 5.4.2007 on the Sﬂlbj ect above, I am to state that the instructions contained
therein regarding recoveryjof the excess pay allowance etc drawn by the Divisional
Accountants on deputation| during over stayal of depuration periods etc may be

kept in abeyance until furthgr prders.

Action taken in this|regard may be communicated to this office immediately.

Yours fajthfully,

Sd/-
Dy. Accountant General (Admn)

Memo No. No. DA Cell/2-46/DDANOLIIY 9 2 - /675 Datcd P& £ 2eay

Z F
Copy forwarded | for informhtion and necessary action to :- J[ /\ /L}/I 7

1. Executive En,g,in,ccrg

SR et o8 mnendin> o Lor [Crnindd)

2. Persons concemed <7 // 5 s ) _}’) A o E;AA P

oAl P //;Jx_ s /éj/ (A@M\ s>yt C//

ded\“p AN

Sr.Accounts Oﬁwm
DA Cell.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 4§; s
GUWAHATI BENCH::GUWAHATI P
2

O.A No. 130 of 2007.

J

Tashi Namgey & Ors.

—
<

....Applicants
-Versus-

Union of India & Ors.
....Respondents

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. 4 and 9.

I Shri J.Tayeng, son of late KTayeng, aged about 50 years,
presently serving as Joint Director in the Directorate of Accounts and

- Treasuries, Naharlagun do hereby solemnly affirm and state as follows:

1. That a-'copy of the Qriginal Application being No.130 of 2007 has

'_ been served upon Respondent No. 4 and 9. That | have been authorized

by the respondent No. 4 and 9 to file this written statement on their

- behalf. Being Joint Director of Accounts and Treasuries, Government of

Arunachal Pradesh, Naharlagun | am familiar with the records of the case
and as such competent to file the present written statement.

2. That applicants in their original application are aggrieved by the

- Order dated 5.4.07 issued by the Office of the Accountant General (AE)

Meghalaya, Arunachal Pradesh etc, Shillong dated 54.07. Hence, the

reliefs sought for by the applicants are against the Office of the .

Accountant General (AE) Meghalaya, Arunachal Pradesh etc, Shillong. In
view of the subject matter of the original application the respondent No.4
and 9 do not have any comments to make with regard to various facts

~ stated in their original application. However, in order to clarify the role of

respondent No.4 and 9 and of the Government of Arunachal Pradesh in

Towgin

14
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the matter, some of the relevant facts" are stated herein below for the

sake of records.

3. That the State of Arunachal Pradesh through its Director of
Accounts and Treasuries, Government of Arunachal Pradesh,

Naharlagun has formulated a scheme of taking of the administrative
control of the cadres of Senior DAO/DAO Grade-I/DAO Grade-li and DA

 from the administrative control of Accountant General (A&E), Meghaiaya,
Arunachal Pradesh etc Shillong. The said scheme has been sent to the
Accountant General (A&E) Meghaléya; Arunachal Pradesh ete Shillong
vide forwarding letter No. DA/TRY-27/2000/1060-68 dated 31.7.05 issued
by the Director of Accounts and Treasuries, Government of Arunachal

Pradesh which has been done in consonance to the cabinet decision

taken on 28.11.01. |
Copy of‘ the letter dated 31.7.05 is
annexed herewith and marked as
ANNEXURE:R/.

4. That pursuant to the letter No.DA/TRY-27/2000/1060-68 dated

31.7.05, the Accountant General (A&E), Meghalaya, Arunachal Pradesh

- etc Shillong vide letter No. DA/Cell/1-2/2000-2001/1509 dated 25.19.05

- forwarded a draft scheme framed by the C}omptrdlei' and Auditor General
of India to the Director of Accounts and ‘1”réasuries_, Government of

Arunachal Pradesh, Naharlagun for comments and acceptance in regard

to taking over of the administrative control of the cadres of Senior

DAO/DAO Grade-l/DAO Grade-l! and DA,

Copy of the draft scheme framed by the
Comptrolier and Auditor General of India
 forwarded to the Director of Accounts and
Treasuries, Government of Amunachal
| Pradesh, Naharlagun, through the
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Accountant General (A&E), Meghalaya,
Arunachal Pradesh etc Shillong, is'
'a‘nn_exed herewith and marked as

ANNEXURE:R/2.

5.  That in response to the letter No. DA/Cell/1-2/2000-2001/1509
dated 251105 of the draft scheme framed by the Comptroller and
Auditor Gerieral of India forwarded to the Director of Accounts and

| Treasuries, Governmeht of Arunachal Pradesh, Naharlagun, through the ‘

Accountant Generai‘(A&ET}, Meghalaya, Arunachal Pradesh etc Shillong,
the Development Commissioner (Finance), Government of Arunachal
Pradesh, ltanagar forwarded the draft scheme with certain modification
vide its letter No. DA/TRY/15/99/1921 dated 8.9.07 to the Accountant
General (A&E), Meghalaya, Arunachal Pradesh etc Shillong for their

formal approval, which.is still awaited.

6. That it is an admitted fact that the Government of Arunachal
Pradesh has decided to take over the cadre of the Divisional Accountant

from the administrative control of the Accountant General (A&E) .

Meghalaya, Arunachal Pradesh etc, Shillong. That decision of the
Government of Arunachal Pradesh was conveyed to the Accountant
General (A&F) Meghalaya, Arunachal Pradesh ete, Shillong vide lefter
dated 8.9.07. In the aforesaid letter while conveying the decision of the
Government of Arunachal Pradesh to formally tale over the cadre of the
DAs/DAOs/SDAOs from the administrative control of the Accountant
General (A&E) Meghalaya, Amunachal Pradesh ete, Shillong the
necessary maodifications in concemned clauses of the draft scheme were
also mentioned. However, it is clarified that the cadre of
DAS/DAOS/SDAOS with its establishment related matters have not been
taken over by the Government of Arunachal F"radesh as yet from the
Accountant General (A&E) Meghaiaya, Arunachal Pradesh eic, Shillong
becausé the Government of Arunachal Pradesh is still awaiting the formal
approval of the modified draft scheme submitied to the Accountant
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General (A&E) Meghalayé, Arunachal\‘: Pradé;sh’ etcShlllor—;g vide its letter
dated 8.9.07 by the Development Commissioner (Finance), Government

of Arunachal Pradesh, ltanagar. However, it is further stated that the
entire establishment matters of the cadre of the Divisional Accountant is
still dealt with by the Accountant General (A&E) Meghalaya, Arunachal
Pradesh etc, Shillong as deemed fit by him.

Copy of the letter dated 8.9.07 is annexed
herewith and marked as ANNEXURE:R/3.

1. That the office of the Accountant General (A&E) Meghalaya,
Arunachal Pradesh etc Shillong issued circular No. DA/Cell/81 dated
16.1.07 wherein under clause 10 it is categorically stated that the

“‘Employees of the State of Arunachal Pradesh appointed on.

deputation basis as Divisional Accountant will be wunder
administrative control of the ti¥bagisties Accountant General (A&E),
Meghalaya, Arunachal Pradesh etc Shillong, till finalization of Court
cases pending in different Courts/Central Administrative Tribunals
or till such time the State Government of Arunachal Pradesh has not
taken over the cadre”. '
Copy of the circular dated 16.1.07 is
annexed herewith for the perusal and
convenience and is marked as
ANNEXURE:R/4.

8.  That the entire establishment matters of the cadre of the Divisional
Accountant are still solely dealt by the Accountant General (A&E)
Meghalaya eic, Shillong as deemed fit by him, which is evident from the
Circular No. DA/Cell/81 dated 16107 and from the preceding
paragraphs. therefore, the respondent No.4 (Commissioner (Finance),
Govemnment of Arunachal Pradesh) and respondent No.9 (Director of
Accounts and Treasuries, Government of Arunachal Pradesh) has no say

in the matter.
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VERIFICATION

I, J.Tayeng, working as Joint Director, Director of Accounts and
Treasuries, Govemnment of Arunachal Pradesh do hereby sclemnly affim

and state as follows:-

1. That, | am competent to file the present verification on behalf of the

Respondents No. 4 and 9 as authorized and | swear the same. | am well

ponversant with the facts and circumstances of the case.

2. That the statements made in this verification are true to my
knowledge, information and belief derived from relevant records, which |
believe to be true and the rests are my humble submissions before this

Hon'hle Tribunal.

And | sign this verification on this 12" day of December, 2007 at

Guwahati.

DEPONENT

Joint Direcior

Directorate of Accounts & Treasur .
Govt ot AP, Nahartagun
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“I'he Accountant General (A&E), Lo ' b . '\/
Meghalaya, Arunachal Pradesh, ctc, - AN ! l
Shillong. vy 3
Yﬁ?'i !
Sub :- Submission of scheme for taking overjthe :\diﬁ\i’liﬁ?ﬁlii’éj@vggtrrf()\ of th
- ‘ jcadres of Sr. DAO/MAO Grade -1 DAO, Grade iijgijs;mm
' e S

i Accountant = thereof.
- Sir, '

ll am directed *to submit herewilh the proposed scheme for taking over the

e - - . =
administrajve control of cadre of Divisional Accountants comprising Sr. DAQOs / DAOs
Grade - I & I11 and Divisional Accountants by the Government of Arunachal Pr%xdcsh presently

vested under your kind control.
’ I

[
[ 1 am further direcled to state that the State cabinet had since approved the

proposal 10;takc over the cadre and the Departments of Law & Judicial, Personnel &

Acministrative Reforms of the state have duly yelied the scheme after thorough examination.

I :

[ 1n view of the progress as stated above, I am directed (0 reques( you to convey
/ DAOs / DAOs Grade - &l

your approvfal facilitating smooth taking over of the cadre of DAs
|
from your kind control. ‘
' ; : i
Kindly acknowledge the receipt of the scheme enclosed in quadruplicate.
| y g I I
i
i

Enclo: As stated above. Yours fa%ithfully

|
| J

(CM. MoLgmaw )

i
: : ' Director of Accounts & ‘T'reasurics,
| ' Govt. of Arunachal Pradesh,
| : Naharlagun -'i79l 1O (A
l N H
Memo. NO. DA/TRY-27/2000 Dated ___L July’2005.
| { —_
Copy 10 i _ a'
I: P.S. o Principal Secretary (Finance) to the Govt. of Arunachal l’iradesh, [lanagar
. for information. '
2 The Secretary, Law & judicial to the Govt. of Arunachal Pradesh for infortation
: pleasc.
I [
3I The Secrelary, Personnel & Administrative Reforms, 0 lh? Govt. of A ’unaclml
[ Pradesh, ltanagur for inlormation pleas”.

~

M ¢ MeMongmaw ).
. ¥ Directorof Accaunts & Prensurics,
‘. /) ¥ Govt. ol Arunachal Pradesh,
V’ o ‘Naharlagun = 791110 (A1)

Rk !W (f 3“’)/, C\‘\L/’
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Lhe Scheme, for taking over of the Administrative Contrul of the Cadres (,f‘;""}f-*

e ope £
‘—V‘;‘- |J'1 1

RES D R

Sr. DAO/DAO Grade-I/DAQ Crade-Il and DA of Working Divisions belo 1@5[‘1“(‘()’—f“;m“'"’Lum‘c Tobe

}’I.IETIRWD/II:Cl{/l’\\'l)/l’t)\vcl' Department of Arunachal Pradesh from the ¢
the Accountant General { A&E), Meghalaya, Arunachal Pradesh, ete. Shillong!

uwlrol of

Th TSR
Public Wz:;c;slj)of Divisional Accounlzinls were created by the Statc Governmic
epartment / Rural Works Department / Public Iealth E'\[iinecring”

1

v

4

~oon

win the ?ﬂ:TTﬁ ITEUIT

i Beneh

Peparlm?m /rrigation & Flood.Comrol & Power Departiment, but the administrativé control.
1.e. appointment, transfcr, posting & disciplinary control, etc. vested with the Accountant

» General (A&E), Meghalaya, Arunachal Pradesh elc. Shillong. The Divisional A¢countants

comes unde_r the immediate control of the Executive Engineer of the Divisions. ‘They assist
the Executive Engineers while rendering accounts to the Accountant Generzlll (A&E)

Meghglaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and othier servicc'
condition are at present governed by the Central Government rules in force, but they are paid
ﬁ"ou} .lhe state Government’s exchequer. The question of taking over the cadres of the
Divisional Accountants from the administrative control of the Accountant General ( A&L)
Meghala)’a.‘Arunuchal Pradesh ete. Shillong had been under aclive consideration of the slulc,
Government for quile sometimes past in order to have proper control over expenditure and
other accounts matters of the works Divisions, since it has become essential for the stale
Qoygnunent to have betier control on the heavy expenditure incurred in various cﬁaginccring
divisions of the slate. Now, the Government of Arunachal Pradesh has decided in pursuance
of cabinet decision of the State for taking over of the administrative control of the cadres of

St. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh
etc., Shillong. ! '

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisional Accountants {rom the administrative control of the Accountanl General
(A&E), Meghalaya, Arunachial Pradesh, ctc., Shillong, shall be subject to the following terms
and conditions.

I, Absorption uf DA/DAQ and Sr. DAO ( Regular ) borne on the cadre of
“the A.G to State Cadre. ‘ '

1.1 Sr. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently  working in the State of Arunachal Pradesh may opt io serve in
the Stale cadre on status quo. The willing Sr. Divisional | Accounls
Officers/Divisional Accounts Officers /Divisional Accountants (El{cgular )

“ working in the Slale may submit their options to the Secretowy to- the
Goverrunent of Arunachal Pradesh, Deparliment of
Finance, Arunachal Pradesh, Ilanagas  through  the
concerned Exccutive Engineers within 2 (Two ) months from the date of
issue of the *Notification’ under intimation to their parent department.

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers
/Divisional Accountants ( Regular ) who do not opt for slate service
condition, but willing to continue in the post shall be allowed to scrve on
standard terms and conditions of depulation duly approved by’ the slatc
Government for period up to 3 ( Three ) years which may be extended up lo 2
(Two) years in the inlercst of Public Scrvice. They shall be reverted to their
parent Department inuncdiately on expiry of their respective depulation
period.

1.3 The Sr. Divisional Accounts Qfficers/Divisional Accounts Ofticers /Divisional
Accountants ( Reguar ) wao opt {o serve in Arunachal Pradesh shall contiiue
to be governed by the Central Rules for pension and other retirement benelits
as applicable fiom time 1o time.

1.4 The inter-se- seniorily of the Sr. Divisional Accounts Officers / Divisional
Accounts Officers/Divisional accountants ( Regular ) who opt for the State
Scrvice shall be fixed in the state cadre basing on their inler-sc- seniority as
) Sr. Divisional Accounts Officers / Divisional Accounts Oflicers Grade-|
v Divicisnal Accounts Officer Grade-1[/Divisional Accountants o the date of

| g over of the eadre.
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s Sr. Divisional
L/Dwvnsmnal /\‘ccm'mls Giade-11/Divisional Accountants (Regular) arc now.
rawing the following scale of pay as per central pay pattern. I - I
A) Divisional Accountant Rs.5000-150-8000/- o
. 1(3:) Dx‘vxlsnAunal Accounts Officer (Grade-11) 1{5,5500-1.75-%900(')/-WE?@*":}Y G TETY
' C) [‘)nlvn.sx.onal Accounts Officer (Grade-1) Rs.6500-200410 50()l-\:\51~w":~~ i “fm q
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250»’]i()0()i- rar et Besch

The cadre of Sr: Divisional Accounts Officers/ Divisional Accounts Officers
(}rade-l & 1.1/ Divisional Accounts who are working in Arunachal Pradesh 01.1
rggular be\sn_s shall be allowed to continue for drawal of their 'pa‘ and
allowances in the, existing scales of pay even afler taking over byiti\g stale

(jovt.

| & ' :
. The Accopnlanl General (A&E), Meghalaya, Arunachal Pradesh clc.E Shillong
shall obtain the option in triplicate in the prescribed form as am;exed’ hcrcwitllzx
‘ ifrom' thg Sr. DAO/DAQ Grade-1 DAO Grade-11/DA borne on his cadre and
. serving in he state of Arunachal Pradesh on the date of taking ovcrt the cadre
by tl)c state Goveriunent through the Exccutive Engineer of the Divisions and
fol}lSl1 one copy of cach option exercised by th Sr.‘DiVisiona\5 Accounts
'Officers/Divisional Accounts Officers Grade-l Divisional Accounts ofﬁccr;
Grade-11/Divisional Accountants {0 the Secretary to Government ofArumzcl:u‘l

; Pradesh. Department of Finance, on receipt of the options.

/ L |
2. : Divisional Accountants on Deputation
o L
¢ works divisions 11} Arunachal

2.1 \/Divisionz\l Accountants who are working in th
. Pradesh on deputation shall be allowed to continue serving 1in the post of
Divisional Accountant on deputation till they complete their nonmal terms o

deputation.—
The Divisional Accountants ( on deputation ) those who have completed the
o crm of deputation will be continued as Emcrgency Divisiona!

existing
Accountant for the time being awwﬂj'uww——
as tegular Divisional Accountant {hey shall have 10 qualify (hemscives in the
Divisional test examination within the date of taking over the
cadre from the administrative con ountant General (A&E),
Mcghalaya, Arunachal Pradesh, etc., hich they will be piven
three chances 10 qualify in the Divisiona 1. 1f any body fails 0
ted 19 their parent

. qualify in the Divisional test cxamination, §
departiment as and when qualified hand become available.

1.0

.

2.2

wo years from
ol of the Acc
Shillong, for W
1 test cxaminatior
hall be rever

ive control of Sr.
rs/D'\vis'\onal Account

ent of Arunac
(o the Governme

Divisional Accoul :
tants shall be vested with'the [Finance
nal Pradesh, Itanagar and will be
nt of Arunachal Pradesit,

The administrat
Accounts Office
Department, Governi

excrcised by he Secretary,

Department of Finance.

Reeruitiment
Arunacha\ pradesh Pu TN Copnssion
RATITHES

ment through
sional Accountani:

e vacancies of Divi

|
1
|
I
|
|
3. ! Administrative Control ‘
|
i s Ofﬁccrs/l)ivisim\:\\
:
|

The state govern
shall fill up ail th

i Method of Reeruitment:

1cll

vice Commission shall make recruiiment w

{ by selection on merit adjudged from the
andd compelitive and qualifying test ealled
{or Divisional Accountant { Annexiie-l)

chal Pradesh Public Ser
ivisional Accountan

¢ through wrillei
iyamination

The Aruna
the Cadre of D
cyllowing souree
Hhe Inital Pecruitiment |

5.1
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Age Limit for “ Direct Recruitiment”; 14 T

-

Candidate should not be less than 18 years and morg than 2§‘,yg:§r‘s__'vf;;§g]c

provided that the initial age limit may be relaxed up tg 33 (thidy tirce) yelys

. e ) , . i7 o, s A
incase of APST candidates in accordance with tle order of “lhe ‘sufifhen

PuEEs

government from time o time. In case of existing / working Divisional
Accountants, upper age limit is relaxable upto 52 years. j

i
Education Qualification: '
1
|

Minimum Educational qualifications for direct recruit shall be a dJniversity
Degree / graduate with any one of the subjects namely Mathematics, [Statistics,
Commerce, Economics, from a recognized University, :

Note:-  Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall
not be applicable in case of eligible departmental candidate(s).

Appointing Authority:-

The Secretary to the Government of Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
Government,

Probation and Training:-

B U iy

Candidates recruited through the Initial Recruitment Examination iwill be on
probation for a period of 2 ( Two) years before their absorption in the cadre of
Divisional Accountant. During this period he/she shall be given training for a
period of 6 six ) months in the Administrative Training Institute and thereatter
intensive practical training in all aspects of public works accounts for a further
period of 6 ( Six ) months.

Alter this training , the.candidates are required to pass the Divi’éional test,
which will be conducted by Director of Accounts and Treasuries. Till such
time as the trainees, they are posted as Divisional Accountant oxéx probation.
After pussing the Divisional Test Examination supernumerary po"sls cqual to
the number of such trainees will be deemed to be created for their absorption
on complction of probation period. ; :

Transfer & Posting:-

Divisional  Accountants / Divisional Accounts  Officers are o serve
anywhere  within - Arunachal. Pradesh  and are  liable for transfer 1o the
establishments of Chicf Engincers /L' ircctor of Accounts & Treasurics whercon
such posts exisls.

Transfer _of record:-

The Accountant General ( A&E), Meghalaya, Arunachal Pradeshfclc. Shilleng
shall take necessary action to transfer the relevant records 1o the “Sccrelary to
the Government of Arunachal Pradesh Department of Finance within 3 (Three)
months from the date ol issue of the notificalion. :

Sd/-
{( Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh

'

s



a1

3 R XIL Go Nadra kaerie 17
TR "

S

e et

- . R v,
e i bt e e . [P

T sy ) e s s

ao- ‘Ammexaﬂe Q/l \\’

‘ O '
————— o ' o g ameart atampr & mane
e IR - T P
! TR Y CEFoa T T A :
. X Y ,;;! 4 f.'([.“ : QQE’"GQJ @‘Q‘
L ! i TR MST IS AL s %
f frlent.al au !
e N T N \'?J»
R \\:‘, i ) v 4 [}
*‘ ’ K ' ¢
A

.".’13‘.: ?99’)

LSl
Romstmed Posr 3" 3
. bl tje"(‘ﬂ

OFF ICE OF THE ACCOUN T ANT GENERAL (A&L) MLGHALAW& ]

_ , SHILLONG o 793001 o R
No.DA Col 1. 12000-2001/1509 Dated:- 25.17.2005 - ° .
To | ' o :
Shn C.M.Mongmaw,
, DII'CCIOI of Accounts and Ty casuries,

Gowmmmt of Arunachal Pradesh,
Naharhoun 791 110,
Ar {xuqulml Pradesh.

j kY

Sub Suhcme fox tr.msfex of cadre ofDA&/DAOu fom the Administrative conlrol
: of A. G (A&h) Mcghalaw c.tc, Siullong to the Gowt. of Arunachal Pradesh

!

;m:d abov e, am 1o sialc 1hat Lhe d1aﬁ schemc ﬁamed by .- ,

1eaa1dmg proposed’ trmsfﬁr of DAs cadre has been rccmcd by |

ovemmc
l ' ‘1 b

nt: Qﬁmﬂ
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L Dy Accountant Gcnmal (Admn) L
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T
:3,‘ ' _ Draft Scheme for the transfer of the cadre of Divisional Accountants / Divisional J«\'?S:’
/ i-Accounts Officers from the administrative_control of A.G.(A&E) MeghalayA : / \: b

NS -~ ¢ Shillong to the Government of Arunachal Pradesh. QIU
i ot y ! \
r. N ' \
{;i'.f.«" The 'Government of Arunachal.Pradesh has decided to take over the existing
ants / Divisional Accounts Officers from the administrative
halaya, Shlllong to its admlmstrattve

+’cadre of Divisional Account
ntrol on the following terms and condxtrons S ‘ G
f " o .

rCODtTO] of - ‘the Accountant General (A&E) Meg
'.(i E 2 ‘\f -C""

: ~Admm‘15trat1ve Controls: i’ L0 e o
o The. admxmstratwe control of the D1v1s1onal Accountants '/ Divisional
Accounts ofﬁcers .who are presently governed under the Central Civil' Service Rules -
: "OIkmg ‘under  the’; adm1n1strat1vc control of- Accountant General (A&E)

fMeghalaya}‘Shtllong shall. on,therr transfer.toservices .of Govt. .of Arunachal Pradesh,

”est"wuh ‘the'Drrector' of, ‘Accounts and Treashnes,,Govt of Arunachal Pradesh under
epartment"of‘s;Fmance ‘who. would:: exercrse all ‘the'..administrative . powers ~ like:

.ecruxtment\/ promotlon / leaVe’/ transfers & postmgs / d1501phnary matters etc.

K

; Status and’ composmon ‘of the cadre on transfer' NS t'f;,,;;; T ¢ _
‘*»"The e"1st1ng D1v1510na1 Accountants Vi D1v1s1onaLAccounts Ofﬁcers under the .
“\Gcncml (A&E} Mcghalaya Shlllong have the

{{t-g

Ed

Scalc of de (Rs) Percentage” composition - +
: G b s “of cadre strength i
iDmswnal '-“Accountants 5500.175 9000 -'.4,-._'-_;/_ 35% - | W .

N H- ,_‘.'

(otdinary'Grade) ¥ 1V - K

',-;DMSxonal x'*AccountS‘ 6500 200 10500'{'1;53‘ TEEOS 25%,: ',

2 Offictrs (Gradc ]I)" Y MR PO S TR CaE
DIVISIODal 0 Accounts .7450 225+ 11500 h %.“:‘ ‘ - 5%, -

- S - ,..‘
VU "(l" N
A

"f\ At t \Ocﬁcel(Galade_I)" "' 1).' TR N'h.[ ‘H* ‘*l ) 1-3 .; ,; e
o Si_Dlviclena]%cGounts——7—500 :250- 12090 ot b s o] 5%

1Y _‘v.\}-.xf\ :""‘;v I'L"v ‘u .
\ .

:|;_‘, ._,J,t'_‘,

R

e )'v\_ ",“.‘vv Y- \,;l lt\".

Ofﬁcers SR T T Y A R X s
3 i TATRer, takmg oVt to the servlce of Govt of'Alunachal Pradesh, ,,the;emsung x_i;".' o
ary D1vrs1ona1 Accountants . D1v1S1ona1 Accounts‘ Ofﬁcers would contmue to" .

aty 03 PR O SR

L2 dre wrth_the.emstmgcadtesmlcture,anddesxgnatwnsr PAL

' . ! ‘;;'IA 15.1-
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/3" Optmn for transféx 10 servlce of Govi: 1nf Arlxn}\clml P;‘adesh E":'vk L
:v'After pubhcatron -ofithe; ordetifor; thefproposcd.tmnsiu oL cadrwn thc'.otﬁcml i
the ‘Statc Govcrnment"Accountant General (A&l:) Meghdlaya Shﬂlong shal]
‘‘‘‘‘ e"regular Drv1s10nal Accountmus Vi ‘Dwrsmnal’AccountstQfﬁcc__ : of het ¢
chmbmed cadre ~who find place“ on the date of Gazette‘Nouﬁcauon an the Gradauon hst( ¥
mamtamed by his" ofﬂce fo; exermse thetr optlon m”the preScnbed proforma appended .
erethh through‘ the respect1Ve executlve engmeers Wlthln ‘a- penod ofvtwo month. forei +. 3l L
: gomg over to'the servrce *of the*State Govt of Arunachal Pradesh or for their continuance " . SRR
'm ‘the- Central Governmcnt -Service under the’* administrative: control of A.G: (A&E) L
Sl cghalaya “The’ option. 50" “exercised-shall;be- ﬁnal and in no case whatsoever 1t shall be
Aalter ed, Those who do not-exercise- suchH optlon ‘sithin, the spe01ﬁcd period for whatever :
asons. shall be deemed. to: have made an option to remain in the Central Govt. Service
indet:-the" Administratiye; control of’ AG.(A&E) Meghalaya. The  pension and ‘other
1et1rement liabilities of those who opt for the State Service shall be borne by the Govt. of

\%
\\n

\ ()

. ]
\0" v‘ A runachal Pradesh, *~-7iti- P
' \@0?; . = .6y~ Those Divisional Accountant’7 Dmsional ‘Accounts:Officers who-opt-for their - =
4 continuance in the Central Government Service under the administrative control of the . i
~ A.G. (A&E) Meghalaya will be posted in Maipur / Tripuraz =" == e o o /.
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-2 .-
' - The employees of office of the Acco_untant‘General (A&E) Meghalaya, Shillong
. :) __and the employees of State Government who are on deputation to the posts of Divisional
e :‘\3", Accountants / Divisional Accounts Officers shall not be allowed to exercise any option to
p - go over to the state Govt. Such employees, if required by the state Govt.,.;may:be allowed
V4 to serve on the standard terms and conditions of deputation-duly approved.by the State
- Govt. RV :
' 4. Regulation of Conditions of service
" Subsequent to transfer to the State Govt., the conditions of service of the
. !, existing Divisiona]l Accountants / Divisional Accounts Officers shall be regulated as
;. follows: | . C o :
& () Scales of Pay- Existing Divisional Accountants / Divisional Accounts Officers shall
' ; continué to be placed in their existing pay scales. However, in the event of any revision of
: pay sca_l'éfs! .of;existiqg Divisional Accountants / Divisional Accounts Officers by the.Govt.
- of Indi;f"-:Withj effect from adate prior to the date’of taking over the-cadre control, the
- -existing incumbents shall be entitled to such revised scales of pay from the said date. Any :
subsequient revisionof pay scale by:the State Govt. shall be applicable to them.
(1), Age; of Superapnuaiion-  Since. the age of ‘Superannuation in respect of existing i
pj_y:i‘si'.ior}gl:AQqu‘l.nltgqts‘(f@;visiqna} “Accounts Officers working under the administrative -
conitrol of . AiG.. (A&E).. Meghalaya'-is 60 iyears” as”applicable to the Central Govt.

.;.(:‘nip'loyées, they shall be,as’a spe_cial'd_is‘pen‘sati,‘on;E allowed a genera) extension of service
" without any discrimination -for ‘two-years over-the existing-age of superannuation of 58
- years applicable to the employees of state Govt. of Arunachal Pradesh, subject to the S

"condition, that the retirement age of the Divisional Accountants / Divisional Accounts
. Officers; transferred ito the State Service will be as is ordered by the Central Govt. from . I
% -time to np‘m for their employees. ¥ { IR ’

;‘ﬁ.l (IIT) ‘Senjority under ‘State, Govt,; The, 1n’tqr¢se§sen,1pmyrof Divisional. Accountants / :

| 30 L t 4 L A ZRARM oo TR BT f‘"’ R L i 7 L .
j§_D1\'151c341al 'Accounts, Ofﬁccrmzdwngwer 10" the -cadre}-pf:;&tatexGo,v.‘c.’tshal]a continue to be
TR L I R N IR S I I A Lot X el e e v
 the'samc.as cxisting op the date of taking over the!cadre’by the State Goyl:= _
. (TV) Reeruitment- The recruitment tQ.the post ofiDivisional Accountant, afier taking over .

[y

e “the_cadre ib)ﬂhcﬁiutc.‘.ﬁ&&’.hu&@UIQ;bu;us_'}?.L:‘l;_'.‘]llQJiQy:;dgC.id,‘i:d,‘J"J'y_._thu;gti'__v.‘L‘.-hg‘)_f.AJ,iUL_lch'luJ...:::'_;_;‘__':_; -
hierd 10V -Promotions--~After-taking-over'the -cadre, the;State:Govt. -shall -formulate-suitable

Ifqlgéé‘.“;}id(‘i_er',",\the_".'.,A’r.Lipé'éhaI_-‘;’Pradéé}}}‘,'séfyjégizg'lﬁuiés»;-_t_é’-." provide :'adequate’ promotional . - -
’..zf,.qr.&itgé-',"-.C.'é'@.r.s*f}:}z?béébt{;s_kel.l.;:i;héw9&,@%‘;-5:99@.512@i?l@ﬁé‘-fadYéIzteggéysgéﬂ;éra?Wh@rj;.is,,'5- s
43 ayvallablc under, e administrativeicontrol 0 A.G,(A&E) Meghalaya #Till such rules are;
ihiframed, e promotions:shall be zegulated by itherextant ruleg /. instructions applicable;
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v (VI): Training ./ ‘Departmental-Examination: - State:Govt. shall!'with,a:view to provide' ™

M RENE S 10 . o L e CTeg .o .3 . T LN LA & Al «

N A S T P TSI IR SR TP v R SACNZE poae S el : \
“adequateyiqualified* manpower. 't0 . the taken; overigadre »of !Divisiofial":Accountants /7" 1",
Divisignal- Accounts’Officers, ‘evolye, asystem' of theoretical /- practical training in-Public
D T T TR ' Pl T T e . ol i~ e - . . :
2 Works *Accounting. system. and .functioning ‘of* Public* Works - Divisions and a suitable
departmental ‘Sxdmination, comparable to the existing training ‘and examination to ensure
R T v AR A UL A I HIR N LAY S paelnt TR IR g S e o i . . .
Zthat | théiexisuing Tquality - 1! regularity tof<rcndition’ ofaccounts., the A.G.(A&E)-
Al LR, ~)‘,'. At e . -2 1 "'\.'-, . R BT REL F0k L R -,,!_.x s - i Ep et Rt
Meghalaya is maintained. e g PG 30
. B e ey .. .. .u_J“ . 2 HEXIRY Y M, N R SR LI
(VII)“Transfers and postings- The, transfer and’postings ‘of ‘Divisipnal

e .

Diyisional :Accouts; Officérs sball be xade by, the State Government, No émployet from.

g
.....

‘Acco Untants./ :

YN

¢ Staté: oVt shall_be-posted 10'the régularicharge ‘of any division unless e 7 she has:
Completed the special training required in Public: Works:Accounting system s well as the:
fiétioning of -the” PublicyWorks', Diyisions  and. bas  subsequently” qualified in- an
"appropriate” departmental-examination #0' be infroduced by the’ State*Govt: of Arunachal*

Pradesh as referred to in clause 4(VI): Notwithstanding -this provision, the Director of ™« ".*

- 2

.:é\'b\? POLA L o 5 LY : . - : .
A e L Y"—{:gcc_p.uggs-én’d Treasuries, Arunachal Pradesh Govt:ishall have the powers to appoint any o
T Temployee of the State’Govt:, as Divisional ‘Accon.. ./ Divisional*Accounts Officers'on a ~ "wj* -

. S A . (A
temporary and ad-hoc basis for:.asspecificd -period,*till
qualificd personnel.” . . R

Co

flh;c post is' filled by regular

ol
. L 30D
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) . {I) Disciplinary Authority- Subsequent to the transfer of the cadre to the state Govt. /4

3 1,} ' they Director of Accounts and Treasuries, Arunachal Pradesh Govt. shall be the ;{\S
disciplinary autbority in respect of Dmsxonal Accountants / Divisional Accounts {J

P K Officers. ‘ ,

] (IX) Reporting and Reviewing Officers- The Executive Engineers of the various C\
At : ' divisions shall continue to be the reporting officer for the purpose of writing of Annual {J' j

Conﬁdent1al Reports in respect of Divisional Accountants / Divisional Accounts Officers

wor. ng under them. The FA/CAO of the concerncd department shall be the Reviewing

_ Ofﬁce1 and Director of Accounts and Treasuries, Arunachal Pradesh shall funcuon as the .

Wi v accepting authority.
" 5. Txansmonn] Provisions- T111 such, time the State Govt. frames appropnate rules |

concernmg conditions of service of the' taken over cadre, the’ mcumbents shall be.

L,ovc‘mcd by the rules hitherto in force. :
{ (c) Power to relax~ Where the Govt. of Arunachal Pradesh is of thc opinion that

it is necessary or-expedient to do so, it shall, after consultation with the
Comphollcr & Aunditor General éof India, by an order for. recasons to be
1ecorded 1n writing, relax any of the provisions of these terms ‘and condltlons'
' w1th respect to any. class or category of persons ' RS
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GOVT. OF ARUNACHAL PRADESH

FINANCE DEPARTMENT B \g\)
ITANAGAR . Zlv( o

NO. DA/TRY/15/99 [ U Dated Naharlagun, the .- - Abigust’2007.. -
TO’ ’ . | . ' b Lo ;::.n. ¢ | .‘”I- ; -.1 " -‘"‘-U‘

The Accountant General (A&E), | I "

Meghalaya, Arunachal Pradesh, etc o - S

Shillong — 793 001. . e :nr'z'*«'_’-z‘- NN ;

. : sehe R

Sub :- Taking over of the cadre of Divisional Accountants/Div]si'onzﬂ R
| * Account Officers / Sr. Divisional Account Officers. R ,x‘
Ref i~ ‘YourD.O. No. DA. Cell/1-1/2000-2001/1509, dated 25.11.2005 °

©Sir,

' dCClSlOH of e Govt. of Arunachal Pradesh to formally take over the cadre of the :
‘ - DAs / DAOs / SDAOs ﬁom your administrative control with the followmg L i

' mod1ﬁcat10n in concerned clauses of the draft scheme.

 taking over shall not be binding on the State Govt. and such matters shall be"-;‘f -;'

governed with the orders issued by Govt. of Arunachal Pradesh for its employees

< T
e,
( O\‘ “\"g '-t\:%
50\ \ k\, -

0\\%“'\

NO. DA. Cell/Annual Trans./2006-07/Vol-11I/601 dtd. 5.9.2006

While referring to your letter quoted above, 1 am to convey the "":"','-

Claus¢ 4‘(1) Scale of pay : Existing DA/DAQ’s shall continue to be placed %

in their existing pay scale till a separate scale of pay is introduced by the State

Govt. However, any subsequent revision of pay scales by Central Govt after

from time to time.

Clause 4(I1) Age of Superannuation :- The existing agevof superannuat.ion_f’{;

<;f 60 years as applicable in Central Govt. serviees will continue to be applicable to
the Cadre as a special dispensation for those who are appointed by AG, Shillong on’

regular basis before issue of this order. Others will retire under the superannuation’. -’

licy of State Govt. | ‘ '
Clause 4(IV) Recr uitment: - The recruitment after takmg over of the ‘ : *x

«eadre would be done as per poltcy of the State Govt. through Arunachal Pradesh " " '
Public Service Commission (APPSC) under proper recruitment rules framed by the ;»'

Director oT Abcounts & Trcasuues (DAT) in "Sonsultation with Fmance

Department. Those who are on deputations shall be reverted back in due course oﬁ v

~

time as and when regular appointment is made by the Stat R
: . : . . ) ) " L’ ‘.'\ ‘ ,.:"4
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Clause 4(V) Promotlon - Matters of prometxen*shaﬂ"be egulated by the \(J o
rules/instruction issued from time to time by the Govt. of Arunachal Pradesh and |
as applicable to its employees. N :1 '
. S Ty
Clause 4(VII) Transfcr and Posting: - Shall be done by the State Govt o ':;;, ’
through DAT in consultation and concurrence of Finance Department ' _‘ R ‘ " ;
Clause 4(VIII) Disciplinary authority: - The Commissioner (Finance) and -’ *'ff:

the DAT shall be the disciplinary authority in respect of Gazetted and Non- . ‘

Gazetted posts of the cadre respectively.

el
Clause _4(1X) Reporting & Reviewing _ Officers: - The i‘f

Commissioner(Finance)/ DAT/ Executive Engineer concerned shall be the o
Accepting/Reviewing/Reporting Officer in case of Gazetted Officers and the DAT."I, 4".
/ Superintending Engineer / Executive Engineer shall be the Accepting / Reviewing . )

/ Reporting Officer in respect of the Non-Gazetted posts of the cadre respectively. .

Other terms and conditions as laid down in the 'draf_t schen,l,e-(c'epy L

enclosed) forwarded by you are found acceptable other than those mentiOned,;"gg‘:f:,"'

above. , . o

In view of the Govt.’s decision to take over the cadre with the\'.abdve'f v
modifications, your high' office is requested to modify the aforesaid' sché'rﬁe ¢

accordingly and extend your kind advice for smooth handing over and takmg over

of the adrmmstratlve control of the cadre of DAs/DAOs/SDAOs | Lo . k ‘
Enclo : 1 copy scheme _ Yours faithfully, S
— K b

(K.K. Sharma) '
Development Commissioner (Finance)

)& ’. Govt. of Arunachal Pradesh,

T m‘ ﬁC/ Itanagar
A
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OFFICE OF THE ACCOUNTANT GENERAL (A&E)“MEGHALAYA ETC.,

SHILLONG “*79300 1

B ARE A0

1 LIES IR
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No. Circular No. DA Cell/ 81 T | Dated:- 16.1,2007.
gl s 2 \

Consequent upon the decision of the Comptxollel axmdeudlt()l General to

"'('}' — i —

sepai'atc the cadre of Divisional Accountants/Divisional Accounts Officer Grade-1 &
H/S‘r'.. Divisional Accounts Officer in the States of Arunachal Pradesh,Tripura and
w.ef. 01.05.2007, all DAs/DAOs/Sr.DAOs

administrative control of the Accountant General (A&E) Meghalaya, Arunachal

b
Manipur regular under the
Pradesh and Mizoram, Shillong are hereby required to exercise option for permanent
allocation to the office of their choice in the prescribed Option Form enclosed
herewith.

! . - . . .
I. The proposed Sanctioned Strength and Person- in- position in the three states

i.e. Manipur,Tripura and Arunachal Pradesh is shown below:-

Name of | No. Strength of the cadre and men on roll
the state of
Divi - e
si- Sr. DAO DAO-I DAO -l Regular DA,
on
:r:\ch' Sancti | Men | Sanc | Men SE}n- Men | Sancti- | Men
stat -oned | on Li- on ction- on ed on
e Stren rolll oned [roll |ed roll | Stren- | roll
gth Stren Streng gth
gth -th
Arunachal | 91 13 16 23 9 23 2 32 0
Pradesh
Manipur 79 12 8 20 4 20 1 27 0
Tripura 52 8 8 13 0 13 0 18 0
AG(A&E) | 01 01
Shillong.
223 33 32 56 13 56 3 78 0

2. The Sanctioned Strength will be determined for the States of Manipur ,Tripura
and Arunachal Pradesh on the basis of number of existing Divisions for which
post of DAs/DAOs/Sr.DAOs have been sanctioned for these States.

Contd..2
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Permanent allocation  of existing D s/DAOs & St DAOS to the States ol their
T'r ('T " ........ . .
choice will be made by the pxéscm c‘xdlc‘ Conuo mg Autlfority ic. the

Accountant General (A&E) Meghalaya, etc., Shillong.

Allocation of DAS/DAOs/Sr.DAO opting o a particular Stales will be made on

the basis of their seniority in the concerned grade starting from the senior first.

If the number of oplees for a Siate is more than the sanctioned posts in a grade,
{he junior most pcrson in the grade in excess of the sanctioned strength of that
State who can not be accommodated in that State against the exisling posts shatl
be posted temporarily to the State for which the number of optees is less than the
sanctioned strength .Such persons will be posted to the State for which they have

exercised their options on availability of subsequent vacancies in that State.

After scparation of the cadre, the scniorily of the cadre members will be lixed as
per the existing int;r—sc scniority.

The vacancies remaining unfilled in a Stale after scparation of cadre will be
filled up by the concerned Accountant General office as per Recruitment Rules

for the concerned post.

Dircct recruitment will be done in the deficit State only against the requisition

already placed/to be placed to the Staff Selection Commission.

After final scparation of the cadre , the cadre of Arunachal Pradesh will be
controlled by the present Cadre Controlling Authority i.e. Accountant General
(A&E) Meghahya cte.,, Shillong Gl such time a scparale Accounts &

Entitlement office is not functioning f{rom ltanagar.

\)4) Employees of the State of Arunachal Pradesh appointed on deputation basis as

Divisional Accountant will be under administrative control of the Accountant
General (A&E) Mcghalaya Shillong till finalisation of court cases pending in
different courts / Central Adminislmlivc Tribunals or Gl such time  the State

Government of Arunachal Pradesh has not taken over the cadre.

Conld..3
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1

There is every likelihood of taking over of the cadre of DAs Dby the State

Government of Arunachal Pradesh in the near future.

. All the{ Divisional Accounts Officer Grade | & Grade 1l and Sr.Divisional

Accountants Officer are to exercise his/her one time option in the enclosed
Option ﬂ’orm and submit the same to the undersigned within one month from the
date of i.ssuc of this Circular,

If such option is not received within one month from any person, such person
will be z'_lllocated to the State for which number of optees in the concerned grade
are less than the sanctioned strength.

The opl!ion once excrcised will be treated as final and cannot be revoked under

" any circumstances.
: !

15.

b
.

The opljoﬁito be exercised by the regular Divisional Accounts Officer Grade-I &

(J'rudc-ll:l and Sr. Divisional Accounts Officer and not by the Divisional

| . . .
Accountants appointed on_deputation basis.

1

Authortiy:- C&AG’s letter N0.909-NGE(App)/32-2006 dated 17.11.2006.

———

ozt waatag atgau
CLenbal Aceisiiative Tribunel ’
/\M/},_.,

1400 Dy. Accountant General (Admn)

ol N (‘

amrgTE Fraity
v 1 Bench
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Memo No. DA Cell/BOC/2006-2007/927-937 ' Dated:-

Copy forwarded to for information and necessary action:-

B
- 2
3.

11.

12.

13.

1< a0

'Olo the Executive Engineer

N
The Accountant General (Audit) Tripura, Agartala, ) ”1/!/ 20y
The Accountant General (Audit) Manipur, lmphal.
The Sr.Dy.Accountant General (A&E) O/o the Sr.Dy.Accountant General
(A&L), Tripura, Agartala,

The Dy.Accountant General (A&IE) Olo the Sr.Dy.Accountant General
(A&E) Manipur, Imphal.

The Sccretary, PWD, 1&FC, R.W.D. & Electricity Department, Govt.
Tripura, Agartala.

The Secretary, PWD, I&FC, RWD. & Electricity Department, Govt.

" Arunachal Pradesh, Itanagar.

The Secretary, PWD, [&FC, RW.D. & Electricity Decpartment, Govt.
Manipur, Imphal

The Chief Engineer,PWD,I&FC,R.W.D.,Electrcity Department of the States
of Manipur Imphal..

\/
The Chief Engincer,PW'D;I'&FC,R.W.D.,Eledmiiy_Dcpariment of the States
of ,Arunachal Pradesh, ltanagar.

The Chicf Enginccr,l’WD,I&l"C,R.W.D.,Il",lcclrcily Department of the Stales
of Tripura, Agartala.

The Executive Engineer,

Shri

Sparc Copy.

st

Sr,/\w.:c(m.nls 0 I“‘LLL
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Form of Option

In llhe event of separation of Divisional Accounts Officers/Sr. Divisional

« Accounts Officer cadre in the States of Manipur/ Tripura/Arunachal Pradesh,

[, Shri/Smu/Ms ’ ' _

working! as ' (designation) under the

;\dlnillistl‘ative control of Accountant General (A&E) Meghalaya, Mizoram and

Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of

(name ol the Slale),

under Lilc administrative control ol the /\(.;C\)Lll]lillll (..icncrul

(A&E) l ' in  knowing fully that the option so
i

exqrcised s’hall be final and no further change in the above option shall be allowed in

any casc. |

Date ‘

Stalion
i

(Signature)
Name
Designation
Division
State

I‘—" T Te——
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